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SHri BHUPESH GUPTA; Sir, the hon.
Minister has referred to some scheme. May 1
know whether that scheme includes financial
and material assistance to be given to these
unemployed people for starting enterprise! on
their own after they have had the requisite
training?

SHRI JAISUKHLAL HATHI; This scheme
is primarily meant for givinf training in crafts
and business management and it is meant for
those who want to start co-operatives or
business. This does not envisage the grant of
financial assistance for starting any business.
This only means training and nothing else.

SHRI BHUPESH GUPTA; Sine* these
people are unemployed, a question might arise
as to how they will be able to start business or
enterprise® afer training. Why is this aspect n*
the problem not being taken into account
when the Government is making all kinds of
arrangements to train up some educated
unemployed persons?

SHRI JAISUKHLAL HATHI; They can
start co-operatives and then they can get
assistance from the various types of assistance
given to cooperatives.

SHRI R. S. KHANDEKAR; May 1 know,
Sir, the exact number of the educated
unemployed up to date?

SHRI JAISUKHLAL HATHI; Sir, I have
not got that figure.

SHRI B. K. GAIKWAD: May I know the
period of such training in that training centre?

SHRI JAISUKHLAL HATHI; This will be
on the times of the industrial training
institutes; the period is 18 months, but
separately six months will be devoted for
business also.

MR. CHAIRMAN: Next question.
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t [EDUCATIONAL INSTITUTIONS INGOA,
DAMAN AND D1u

*496. SHRI RAM SAHAI: Will the PRIME
MINISTER be pleased to state:

(a) what is the condition of the
educational institutions in Goa, Daman and
Diu;

(b) what steps are being taken by the
Central Government for their improvement;
and

(c) whether Government intend to
introduce compulsory education in these
areas?]
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ffTHE DEPUTY MINISTER IN THE
MINISTRY oF EXTERNAL AFFAIRS (SHRI
DINESH SINGH): (a; and (b) The Educational
Institutions ~—primary, secondary and
advanced— in Goa are working normally,
with some modifications in their curriouli and
text books etc., made according to the
recommendations of the Jha Committee. Two
new degree colleges have started functioning
in Goa. since the beginning of the current
Session.

(c) Yes, Sir. Measures to introduce
compulsory primary education are being
considered by the Government. Primary
education has been made free for the current
academic session.]
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SHRIK. S. CHAVDA: May I know whether
it is under the consideration of the
Government to start one Engineering College
in Goa?

SHRI DINESH SINGH: Ther, are already
three Polytechnics in Goa, Sir, and the
question of starting an Engineering College
will arise only when we have considered the
Jha Committee's Report fully.
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SHRI BHUPESH GUPTA: Ma, 1 know, Sir,
if the Government of India or the Ministry of
Education, Government of India, have
reviewed the text-books that were left by the
Portuguese *'d the curricula and the syllabus
and so on in order to ensure that the education
imparted is broadly in line with the education
that we have in the other parts of the country?

SHRI DINESH SINGH: Yes, Sir.

*SHRI M. RUTHNASWAMY: May I know,
Sir, if there is any agriculture school in Goa?

SHRI DINESH SINGH: No, Sir. At present
there is none.

SHri M. RUTHNASWAMY: Is there no
agriculture student in Goa?

Suri  DINESH SINGH: There is no
Agriculture school in Goa.

MIGRATION PROM EAST PAKISTAN TO WEST
BENGAL

*497. SHRI NIREN GHOSH: Will the
Minister of WORKS, HOUSING AND SUPPLY be
pleased to state:

(a) the number of persons belonging to
the minority community in East Pakistan who
have crossed into West Bengal so far after the
recent communal disturbances in East Pakis-
tan; and

(b) what steps Government have so far
taken to rehabilitate them?

Tue DEPUTY MINISTER IN THE
MINISTRY ofF WORK, HOUSING AND
SUPPLY (SHRI P. S. NASKAR) : (a) About
11,000 persons upto the end of July, 1962.

(b) For the present, it has been decided to
send 1,000 Santhals to Danda-karanya for
rehabilitation. Only 27 families (about 120
persons) have gone to Dandakaranya so far.
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SHrRI NIREN GHOSH: Ma, I know, Sir,
whether the Government is aware that
attempts are being made to drive out
thousands of those refugees who are staying in
school buildings or railway station sheds, and
that no relief is being granted to them and
these people are starving?

SHrRI MEHR CHAND KHANNA: It is not
correct, Sir. There was a time when there was
a concentration of refugees in schools and
other places. We enumerated them and we sent
our men there to take them to Dandakar-anya.
I am grateful to the Governor of West Bengal
who also went herself and talked to these
people. By the time they could make up their
mind, certain forces worked to disperse them.
Now we have no knowledge where they are.

SHrR1 NIREN GHOSH: Sir, I talk from
personal knowledge. A week or ten days back
one Ol our M.Ps. went there and met those
refugees who were being quartered in schools
and railway stations but attempts are being
made to drive them out and no relief
whatsoever is being granted to them. Secondly,
I want to know whether the Minister would
honour the assurance given in this House that
the Government will take steps to rehabilitate
them and pending that, some sort of relief or
something would be given to them?

SHrRI MEHR CHAND KHANNA: Fifteen
days ago I was in Calcutta. I had a discussion
with the Chief Minister of West Bengal and
the Governor of West Bengal and my in-
formation is that all these people have
dispersed and we cannot locate them. The
Government of West Bengal is willing and so
are we to take these people to Dandakaranya.

Sir, I saw a report in the press only a week or
ten days ago that some of the leaders of the
Santhals who had been sent to Dandakaranya
under the advice of the Prime Minister—he J] as
kindly taken very great interests—in 1|
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the matter—were ver, happy with the
conditions in Dandakaranya and they are
reported to have said that they will persuade
their friends in Malda to go there. Hardly any
progress has been made in the matter. We had
given them relief in the beginning. We are
prepared to give relief even now if somebody
is prepared to come forward and take that
relief.

to Questions

SHrRI BHUPESH GUPTA: The Minister
referred to his talks with the Governor of West
Bengal and tne Chief Minister of West
Bengal. Do I understand from him that the
Chief Minister of West Bengal, Mr. P. C. Sen,
is satisfied with what is being done by the
Government of India and that he has no
grievance on that score as far as the
Government of India is concerned? Clear,
precise answer is needed.

SHri MEHR CHAND KHANNA: The
arrangement between me and the Government
of West Bengal is entirely a sort of private
affair. But I can tell the hon. Member and this
House that we are having full support from the
Chief Minister of West Bengal. Unfortunately,
Dr. B. C. Roy is no longer with us. He gave us
full support and we gave them full support.

SHRI BHUPESH GUPTA: My question you
will have understood, Sir. I am not talking of
this giving of support. What I wanted to know
from him is whether the Government of West
Bengal is satisfied that adequate steps are
being taken by the Government of India and
that nothing more is expected of them.

SHRi MEHR CHAND KHANNA: The
Government of West Bengal is fully satisfied
with the action that they themselves have
taken and the support that we are giving them.
I would only hope that my friend opposite
would co-operate with me in locating the
Santhals.
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SHr1 BHUPESH GUPTA: Sir, we got hiy,
elected. Why should I not co-operate with
him? That is not the point. All I wanted to
know froifri him was whether the Government
of West Bengal was satisfied.

SHrRI MEHR CHAND KHANNA: Yes,
they are satistied.

SHrt BHUPESH GUPTA: Why should we
be dragged in it? I am not the Chief Minister
of West Bengal.

SHrRi MEHR CHAND KHANNA: Sir,
according to our information the San-thals
wanted to go to Dandakaranya but certain
forces unfortunately worked against their
wishes. They told them that Dandakaranya
was full of demons, tigers, reptiles and so on
and if they went there, they would be all eaten
up.

SHrRi BHUPESH GUPTA: Sir, nd
responsible man in West Bengal said thesd
things. Since he has made this statement, may 1
know, Sir, what is the source of his information
and whether h, would be in a position to givd
some evidence to justify what he has attributed
to some unnamed people in. West Bengal?

SHrRI MEHR CHAND KHANNA: These
are newspapers reports *nd they came out in
very bold prints.

Surt BHUPESH GUPTA: I have brought
these reports. Ma, I know, Sir, the individuals
because some individuals have been named in
this matter?

SHRI MEHR CHAND KHANNA: No
individuals, but some of the Calcutta dailies
published this news.

SurRI LOKANATH MISRA: May we know,
Sir, the agencies which worked to dissuade
the Santhals from going to Dandakaranya?

SHRI MEHR CHAND KHANNA: I have no|
personal knowledge of the agencies but that is|
what [ have seen
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in the press and the Government of West
Bengal also had the same feeling in the
matter.

SHRI NIREN GHOSH: In the press report
no person or party were identified. There have
been a large number of reports by certain
irresponsible individuals, might be from the
officers or from the Government side or
something like that. In view of that, is it
proper for the Minister to make such a
statement here which places the matter in
confusion, and may I further know whether
the Government of India is aware that still
migrations are taking place from East Pakistan
to Malda?

SHRI MEHR CHAND KHANNA: I have
just stated that about 11,000 persons have
come till the end of July on "No-migration
Certificates". The policy of th, Government is
very clear in this direction and the Prime
Minister also made a statement in this very
House and in the other House. We have spent
a total of about Rs. 12 crores on the
Dandakaranya Project. We have taken more
than five thousand families there and we are
prepared to take more families to
Dandakaranya if they want to come forward.
We have given the highest priority in
Dandakaranya for the rehabilitation of
displaced persons from East Pakistan including
the Santhals.
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UAMBAR CHARKHAS

498. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the number of Ambar Charkhas at
present in use in the country and the quantity
of yarn which is being produced by them per
month; and

(b) the manner in which this yarn is being
utilised at present?]

THE MINISTER oF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH): (a)
It is estimated that out of 3798 lakhs Ambar
Charkhas distributed upto the end of 1961-62,
60 per cent or 2.39 lakhs are in operation. The
average monthly production of Ambar yarn
was 2.7 lakhs Ibs. during 1961-62.

(b) The yarn i distributed to the registered
weavers of Khandi institutions for being
converted into Khadi
cloth.
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t [ ] Hindi translation.
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SHRI C. D. PANDE: May I know, Sir,
whether the Government is satisfied with the
progress that Ambar Charkha has made,
whether it has fulfilled the promise that was
held out on its behalf?

SHRI MANUBHAI SHAH: It has not
fulfilled totally its promise but, to a great
extent, there have been very considerable
improvements. And, as I mentioned before
also, more than 24 million yards of cloth are
being produced and so many people, more
than 4 lakhs, are being employed. Many
trainees have been trained throughout the
country and they have particularly penetrated
into very backward areas.
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SHRI C. D. PANDE: What is the daily
income per head out of this charkha?

SHRTI MANUBHAI SHAH: On au average,
some people in Maharashtra earn as much as
Rs. 2 per day. But that is more of an exception
than the rule. The daily income, broadly
speaking, iy 75 nP., to Re. 1 per day for
regular workers.

SHRI GOPIKRISHNA VIJAIVARGIYA:
May I now whether the entire scheme of
Ambar Charkha is successful when compared
with other improved charkhas? If it is success-
ful, it should be carried out; otherwise it
should be dropped entirely from the
Government programme.

MR. CHAIRMAN: This is not a question.

SHRI MANUBHAI SHAH: As the House
knows, we had appointed a Committee in
order to make improvements on the Ambar
Charkha. Unfortunately so far none of the new
models which have come up is practicable
from that angle unless you completely
mechanis, the Ambar Charkha with electric
motor in which case the whole structure
changes. The amount of investment also goes
up and the basic scheme in the villages which
are not having electricity does not get ful-
filled. To th, extent that Ambar Charkha is a
great improvement on the traditional charkha,
it has received great success.

SHRI K. SANTHANAM: May I know if it
is not a fact that in most of the States the old
charkha is still much more popular than the
Ambar Charkha in spite of its so-called higher
earning capacity?

SHRI MANUBHAI SHAH: That would be
true because traditions die hard and there are
also certain counts of yarn like the 4, 6 and 8
which are required for durries and the old
charkha is definitely much more conve. nient,
comfortable and easy to operate

[21 AUG. 1962]

to Questions 2500

than the little more complex Ambar Charkha
but in the higher counts of yam like 16 and
40, the Ambar Charkha is definitely an
improvement.

SHRI JAI NARAIN VYAS: The Minister
spoke about the people trained in Ambar
Charkha. My information is that mor, than 50
per cent, of the trained personnel have left ser-
vice. Will he kindly state what percentage of
the Ambar Charkha-train-ed people are in
service in Khadi Bhandars and what
percentage of people have left the service?

SHRI MANUBHAI SHAH: All of them
have not been trained for being employed in
the Centres. As the House is aware, there was
no question of employing them. Only to make
them self-employed they have been trained so
that later on they can take to Charkha.
According to the survey done by the Gyan
Chand Committee, 60 per cent, have been
working the Charkhas.

SHRI B. K. GAIKWAD: How much have
the Government spent on Ambar Charkha and
how much of yarn ha; been produced o,
Ambar Charkha?

SHRI MANUBHAI SHAH: In the Third
Plan Rs. 32 crores have been provided for the
five years for encouragement and
development of the Ambar Charkha.

SHRrI B. K. GAIKWAD: How much have
the Government spent?

SHRI MANUBHAI SHAH: If ne wants the
break-up, I will give but this is the amount for
the Plan period and in the Second Plan we had
about Rs. 30 crores.

Rt qreeAt & g frown g
- AT

*etg. oY wavafeg SmE @@
SuR Wl g SAIN W LU GO O0E
Sy @ik whAT ¥ g W fEaT



2501 Oral Answers

sqiq f329 & @1 a9 JET g
g % wron W & oo 7

t [INDIAN .ARRESTED FOR FORGED
PASSPORTS

*499. SHRI NAWAB SINGH CHAUHAN:
Will the PRIME MINISTER be pleased to state
the number of persons who were, while
leaving for the United Kingdom during each
of the last five months arrested for possessing
forged passports?]
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t{THE DEPUTY MINISTER IN THE
MINISTRY oF EXTERNAL. AFFAIRS (SHRI
DINESH SINGH): 28 persons were arrested
during the last five months while leaving for
the United Kingdom on forged passports.
Month-wise figures are:

March 1
April ... Nil
May e 3

June 18
July Nil]

SHrr BHUPESH GUPTA: May I know the
manner in which this matter is investigated by
the Government and whether the Central Gov-
ernment has set up any special machinery
within the existing framework to go into this
question of large-scale forging of passports or
whether the, matter is left to the States
concerned?

f[] English translation.
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SHRI DINESH SINGH: I had some time
back answered this question in the House that
most of these cases *"e now being investigated
by the Central Intelligence Department. Some
cases were also investigated by the State
Governments earlier.

to Questions

SHrR1 BHUPESH GUPTA: Is the Minister
aware that after the Government of India
announced its order that no one should book
passages unless he gets a definite clearance as
to how he is going to find his resources
abroad, many such applications came? There
are many people who left the country and it
was presumed that som, at least were on the
basis of forged passports.

SHRI DINESH SINGH: It is difficult to say
how many of them went on 'forged passports.
The ones we came to know we have already
arrested. It is true that when this ban came in
quite a number of people thought that they
might not be allowed to go and they went out
but we have not got. the full particulars of how
many went out.

SuB-soIL WATER IN NEw DELHI

*500. SHRI KRISHNA CHANDRA: Will
the Minister of WORKS, HOUSING AND SUBPLY
be pleased to state the amount spent on the
construction of tube-wells for checking rise in
subsoil water level in New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY oF WORKS, HOUSING AND
SUPPLY (SHRI JAGANATH RAO): Rs.
10,13,636 on the construction of all the 303
tube wells.

SHRT KRISHNA CHANDRA: May I know
whether any tube.well has been working?

SHRI JAGANATH RAO: Yes, so far 286
tube-wells are in operation.

SHRI KRISHNA CHANDRA: May I know
why the others are not in operation?
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SHRI JAGANATH RAO: Because of
shortage of power, and they are expected to
go into operation by the end of this year.

2503

SHRI KRISHNA CHANDRA: May I know
the experience gained by the working of these
tube-wells so far as checking the rise of sub-
soil water is concerned?

SHRI JAGANATH RAO: Our technical
experts say that the tube-wells should work
for 3 years and then only the results can be
ascertained.

SHrRI FARIDUL HAQ ANSARI: May I
know whether this scheme has been partially
successful in Delhi?

SHRI JAGANATH RAO; The scheme is
successful but to say that a scheme is
completely successful, as I said earlier, 3
years' working is necessary according to the
experts.

PanpDIT S. S. N. TANKHA: How much
water is drawn out by these pumps and
whether this water is again allowed to soak in
near about the
wells?

SHRI JAGANATH RAO: No, the water that
is pumped out is taken to the drains. It is not
allowed to soak in there.

MR. CHAIRMAN: You think it goes back
in to the well?

PANDIT S. S, N. TANKHA: That is what I
have seen.

*501. [The questioner (Shri A. B.
Vajpayee) was absent. For answer, vide cols.
2527—29 infra.]

RECRUITMENT OF TRIBESMEN FROM NWFP
FOR LIBERATION OF KASHMIR

+502. SHRI A. D. MANI: Will the PRIME
MINISTER be pleased to state whether the
Muslim Conference of the so-called Azad
Kashmir has started recruiting tribesmen from
the North-West Frontier Province for the
alleged liberation of Kashmir?

[21 AUG. 1962 ]
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THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI MENON): Apart from
reports to this effect in the Pakistan press,
Government have no information on the
subject.

SHRI A. D. MANI: Are Government aware
that a Conference was held in Rawalpindi
which was attended by Choudhry Ghulam
Abbas where plans were openly discussed?

SHRIMATI LAKSHMI MENON: Yes, we
are aware of these. We have seen press
reports also in the Pakistan press but we have
n.o confirmed reports about these from
authentic sources.

SHRI A. D. MANI; Am I to understand that
the Indian High Commissioner at Karachi has
not furnished any reports on this matter to the
Government?

SHRIMATI LAKSHMI MENON: As I have
already stated, we have no authentic reports
on the subject.

SHRI A. M. TARIQ: After all we have our
High Commission in Pakistan and we are
spending a lot of money there. May I know
whether we have received any information
from our High Commissioner when we are
threatened by the so-called Azad Kashmir
people with an attack and, if so, may I know
what is the report?

SHRI JAWAHARLAL NEHRU; We are
constantly receiving reports from our High
Commissioner, first of all, on the various
statements made there by the so-called Azad
Kashmir people and on other matters relating
thereto. I can hardly giv, details of what our
High Commissioner writes.

SHRI A. M. TARIQ: May I know if the
Government has seen some press reports in
which it is stated that the Ministers of
Pakistan Government are giving
encouragement to the so-called Azad Kashmir
volunteers? If so, may I know if we have
informed rhe U.N. about it?
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SHRI JAWAHARLAL NEHRU: I do not
remember sending any special information to
the U.N. about this fact but when this matter
was discussed in the Security Council, a
statement was made.

oral Answers

SHrR1 BHUPESH GUPTA: May I know if
the attention of the Prime Minister has been
drawn to a statement by Mr. Mohammad Alj,
Finance Minister of Pakistan, saying that he
would not use force to prevent the crossing of
the cease-fire line by the Azad Kashmir forces
and that he would only use persuasion? What
are the implications of the statement, ac-
cording to the Government of India, and
whether diplomatically the Government of
India has taken up this matter in the light of

the statement made by the Pakistani
authorities?
SHRI JAWAHARLAL NEHRU: The

implication of the statement can only be either
inability to restrain them or some kind of
encouragement to- them. I do not know of any
third possible implication. I believe that our
High Commissioner has been drawing the
attention of the Pakistan Government to
similar statements.

TCOPRER QUOTA ALLOTTED TO JAMMU
AND KASHMIR STATE

*335. SHRI A. M. TARIQ: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the copper quota allotted to the State
of Jammu and Kashmir in the year, 1957-58,
1958-59, 1959-60, 1960-61 and 1961-62; and

(b) the names of the firms to whom quota
was given and the quantity thereof?

THE MINISTER ofF INDUSTRY IN THE
MINISTRY OF COMMERCE AND
INDUSTRY (SHRI N. KANUNGO) : (a) and (b)
A statement is laid on the Table of the House.

tTransferred from the 14th August, 1962.

[ RAJYA SABHA ]
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STATEMENT
(a) Allotments made are given
below: —
Year Quantity

1957-58—There was no distribution control
on imported copper. 1958-59 29.33 tons.
1959-60 110.00 tons.

1960-61 177-75 M. tons.

1961-62 500.00 M. tons.

(b) Information as to the firms to
whom the State Government allotted,
copper and the quantities allotted is
not available.
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In 1958-59 there was an allotment of 2933
tons, in 1959-60 110:00 tons, in 1960-61 177-
75 tons and in 1961-62 500- 00 tons. Also the
names of the firms 'to whom these quotas are
given are not available. Then how does the
Ministry of Commerce and Industry issue
licences to these people? What is the method?

SHRI MANUBHAI SHAH: The method is
this. We do not issue licences. These are
imported in bulk and given to each State. This
being a transferred subject, the names of those
to whom half a ton or one ton is given are on
the local registers and not here. That is the
case not only for Jammu and Kashmir but also
in the case of the other fifteen States. We do
not have the names. The quota is

t[] Hindi transliteration.
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increased because the industrial progress
in Kashmir is of paramount importance
and it can only be done through small-
scale industries, particularly of metalware
for which Kashmir is well known. And
when the availability of copper increases,
we increase the quota.

Lo J}Lb "ril ‘¢_IL,}3-
N
¥ o ol A ey g
D Syt gl ggan &S LS 08
ol WS Kl & Feo mdydyyd S 4o
P Sk - &y gn Jlara] LS
SNosl d WS 5580 LI Lags 431358 S
3 ol 8 e el
ot & AN DA - e
2o ke (K] JANK g S )
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a0t go qwo wfow : wur ARz
T §eeT § w0 qH7 gt g of1 g
T F FEH F 5 99 W7 FE
F T ot FreT TATHE FAT @ AT A
AT FA0 TEWR G @ ? OF a6
g9 | ®re an ag faar SfeT w03
AT A1 € 5 79 Fren 7 gefwra
§ zw fron uraiaiz agr <@ & faaw

AT FTCAE AR § AT F4T A2 FTER
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qar 3 & sw @@ Fwt feewm =
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f[ ] Hindi transliteration. 596
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Oral Answers

[21 AUG. 1&62 ]

to Questions 2508

SEFAT g § 9§D AR F TIHe
e @r s § W% A9 uREr
e aeg & SEAMIS FTAT § IEET o
qeft &

SHRI M. P. BHARGAVA: May I
know, Sir, whether it is a fact that in
certain other States the existing quota
was cut and their demand for additional
quota of copper was refused, such as in
the case of Uttar Pradesh and Madhya
Pradesh?

SHRI MANUBHAI SHAH: No, Sir. If
the hon. Member would see my previous
statement, he would see that every year
we are trying to increase the quota in
every State, particularly in those States
that are getting less, like Uttar Pradesh,
Rajasthan, Bihar and others.
Continuously for the last few years there
has been a stepping up in every State.

SHrRr M. P. BHARGAVA: May I
know, Sir, whether it is a fact that there
has been a persistent demand from Agra
for increased quota of copper and they
have been consistently refused?

SHRI MANUBHAI SHAH: No, Sir. As
a matter of fact, from the Statement it
can be seen that UP. is one of the highest
in the country getting copper because
there are many small-scale industries in
that State.

MR. CHAIRMAN: Agra is not a State.

SHRI MANUBHAI SHAH: 1t is part of
UP.

w1 YW v - {9 AR Wy ae
J qo1 far qv 9t qFIe F A A
gt g 55 v waw ¥ Wl
feafe & ? am agt o € § g =)
wer

W wyaf My oy @ W
2845-%8 ¥ Qoo & famaT 91 AT
REEE~ER | tRo0 o frul A g
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St faargere sramere orchyar «
T AT F7 A g Fr oot feeslr AR
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qfg #r v ¥ a1 wex wAW @ fod A
¥ afaera 5 g afg w41 €1 0f 7

ot FTATf ™R : AT TAAL Roo F
$e0 ad % foar 3 | 77 Fraar Sfaaa
g1 & TIH WAy awer e fgama
I G5 & | faodlT 7 o0 F {00
= famr g

=t fagwre aararsat atefyar
§ AT § T T # ATAT T ATEy
AT g | Fr a2 wgr & 5 oew aw
feestt & ®rer % ofy 3fg g8 4@ oo
gfroa g§ @3 5w 727 # ¥
gfa @a
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We always try to step it up looking to the local
demand and the local requirement and also the
assessment made by the experts of the Central
Government.

gy sanuf © fad sRwfa
o firaror

*yo3. &t WAIR ATOAN WAA
I qfeey Far = H¥r 97 g9
' g TR fF oeiga w2 ¥
A (¥ sfeda § o 33 gaw
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BN AOL-ADST ST aoy oE
frena ) afgmw 9§ 99, gUY
s af¥T Y a7 g ondt g, w7F
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[ RAJYA SABHA ]

2510

t [TRAINING OP PERSONNEL FOR PuBLIC
UNDERTAKINGS

to Questions

*503. SHRI B. N. BHARGAVA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state what action has been taken by
Government on the observation made by the
Estimates Committee in their 156th Report to
the effect that money, time and energy can be
saved if training to the personnel of various
public undertakings for the same type of work
is given at one place, instead of at different
places?]

THE MINISTER op INTERNATIONAL
TRADE IN THE MINISTRY or COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH):

The feasibility of organising integrated
training schemes for all public sector
undertakings at one place is under

examination.

tanforwr wqr SO dwew |
wRE T e wAr (st
o) FTET @F & T SUHAT &
fag s &1 w@ o wfwaw 38
URIHT  AMATE dqrT w9 #T
HFATEAT &1 St &1 S @2 )

qrfeeaTr gror Wwwn Wi eT aeTT
e

*yo¥, &l WEEIT TN  FAT WAWY
w4 A7 AT F HU L 6 @ qg
g9 & fr ol fenfard #r mE
& HAT AT AN FT AGET ATHL
A AT AL qAGAAT FT FAS
qdf ¥ frerer foar mar § 9 99 4@
from Y & o 9T wrwdw @x
Hdnomwrd?

t [CONSTRUCTION OF MANGLA DAM BY
PAKISTAN

*504. SHRI MAHABIR DASS: Will the
PRIME MINISTER be pleased to state whether it
is a fact that nearly

t[] Hindi translation.
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ten thousand Muslims have been turned out of
their houses on the pretext of constructing
Mangla Dam with the help of American
Engineers and that they are being sent to the
Indian territory beyond the cease fire' line? ]

Fafome wrd waTem | I (Wl
feamfog) : @ fawa wawa®
I FE AT T E

t{THE DEPUTY MINISTER IN THE
MINISTRY oF EXTERNAL AFFAIRS (SHRI

DINESH  SINGH):  Government have no
information on the subject.]
SHrR1 BHUPESH GUPTA: It has been

stated on ibehalf of the Government that the
Government have no information on the
subject. Have they come to this position of
ignorance after making proper efforts in order
to find out the exact situation with regard to
this problem? Were any attempts made to find
out things from the United States of America
and others concerned?

SHRI DINESH SINGH: The question asked
is a little different from what the.hon. Member
seems to have understood. The question is
whether thousands of Muslims have been
turned out and sent into Indian territory. We
have nothing to ask the U.S.A. about it.

SHrRl BHUPESH GUPTA: But American
engineers are also there.

SHRI JAWAHARLAL NEHRU: 1 would
suggest the hon. Member reads the question
before he puts his sup-plemenitaries.

SCHEDULED CASTES AND TRIBES OFFICERS
WORKING AS CONTROLLERS AND ASSISTANT
CONTROLLERS OF IMPORTS AND EXPORTS

*505. SHRI B. K. GAIKWAD: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the number of pasts of Controllers of
Imports and Exports and

f[ ] English translation

[21 AUG. 1962 ]

to Questions 2512

Assistant Controllers of Imports and Exports
in his Ministry and its attached and
subordinate Departments;

(b) the number of members of the
Scheduled Castes and Scheduled Tribes
working against the posts mentioned in part
(a) above; and

(c) whether the quota of Scheduled
Castes and Scheduled Tribes is complete in
respect of the above posts?

THE MINISTER ofF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH): (a)
to (c) A statement is laid on the Table of the
House.

STATEMENT

(a) 42 posts of Controller of Imports and
Exports; and 115 posits of Assistant
Controller of Imports and Exports.

(b) 2 Scheduled Castes officers in the
cadre of Controller of Imports and Exports
and 18 Scheduled Castes and 1 Scheduled
Tribes Officer in the cadre of Assistant
Controller of Imports and Exports.

(c) There is a shortage of 1 Scheduled
Castes and 1 Scheduled Tribe officer in the
cadre of Controller. The Union Public Service
Commission have been requested to nominate
suitable candidates from these two com-
munities.

There is no shortage regarding Scheduled
Castes in the cadre of Assistant Controller.
There is, however, shortage of 3 Scheduled
Tribes in that cadre. The Union Public Service
Commission have been requested to nominate
suitable candidates from this community.

SHRI B. K. GAIKWAD: The Statement that
has been placed on the Table of the House
shows that out of 42 posts of Controller of
Imports and Exports, only 2 are filled by
Scheduled Caste officers and one is filled by a
Scheduled Tribe officer. And in reply to part
(c) it is stated that there is a
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shortage of 1 Scheduled Caste officer and 1
Scheduled Tribe officer. But what is the
percentage fixed for the Scheduled Castes and
the Scheduled Tribes in Government service?

SHRI MANUBHAI SHAH: That is different
for different posts. In the case of these posts
we are asked by the Home Ministry Circular
that we should have a minimum of 3 out of
42.

SHrRI B. K. GAIKWAD: May I know
whether it is a fact that 12§ per cent, of posts
are reserved for the Scheduled Castes and 8
per cent, of posts are reserved for Scheduled
Tribes in Class I and Class II services?

SHRI MANUBHAI SHAH: In this particular
case o' Controllers and Assistant Controllers
of Imports and Exports, since many tariff
questions of an international character are
involved, there is discretion given in making
these appointments. We have been writing to
the Union Public Service Commission as |
have already mentioned in the latter part of
my answer, and still they are not able to find
people who can fill up those posts. In posts
lower than Assistant Controllers, a much
larger number is engaged.

Suri B. K. GAIKWAD: Who fixes these
percentages? At one time it is 12J per cent,
and at another it is fixed as 3 per cent. Which
is the authority that fixes these percentages?

SHRI MANUBHAI SHAH: These are
authoritative percentages circularised by the
Home Ministry. It is not always possible in
every cadre, to fill up all the posts with the
adequate number of Scheduled Caste and
Scheduled Tribe candidates. As I have stated,
the U.P.S.C. has been repeatedly requested to
nominate suitable candidates from these
peoplp It is not our unwillingness to absorb
them. We would like to take much more than
these percentages and the moment they are
available we will absorb them.

[ RAJYA SABHA ]

to Questions 2514

SHRI B. D. KHOBARAGADE: The
questions of filling the posts and that of
reservations are entirely different The
Minister said that no suitable candidates are
available. May I know from the hon. Minister
what difficulty is there in reserving a certain
percentage of posts for these people as haa
been decided by the Home Ministry? They
may lie vacant because of the nonavailability
of suitable candidates. But what is the
difficulty about making this reservation?

SHRI MANUBHAI SHAH: There is no
difficulty at all either to make the reservation
or to make the appointment. The moment we
get suitable candidates we can have this
percentage and even more.

SHRI B. K. GAIKWAD: Is it because
suitable candidates were not available and,
therefore, the percentage has decreased?

MR. CHAIRMAN: That is exactly what he
said. They are not available, he said.

SHRI B. K. GAIKWAD: May I know
whether it is a fact that suitable and fully
qualified and experienced candidates from the
Scheduled Castes and the Scheduled Tribes are
coming fotrth before the U.P.SC. and in spite
of the fact that they have been called for the
interview, they are rejected only* on the
ground that they are not found" suitable. May |
know from the Government what this
"suitability" is?

SHRI MANUBHAI SHAH: There is the
Union Public Service Commission and they
have their rules. It is an august body which
has to be trusted with the selection of
candidates. If the hon. Member can give me
the names of candidates who, in his opinion,
are suitable, I will pass on all the names to the
Union Public Service Commission. I will only
be too glad to do that.

*506. [The questioner (Shri A. B.
Vajpayee) was absent. For answer, vide cols.
2529-30 infra.]
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INDUSTRIALISTS MEETING WITH
PRIME MINISTER

*507. SHRI SITARAM JAIPURIA: Will
the PRIME MINISTER be pleased to state:

(a) whether a delegation of businessmen
and industrialists from Goa met him in July,
1962; and

(b) if so, what was the outcome of the
discussions?

THE MINISTER op STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI MENON): (a) Yes, Sir.

(b) The delegation presented a
memorandum urging, inter alia, for (i)
implementation of the Import Policy for
January-March, 1962, (ii) reduction of the
number of items the import of which is
prohibited, and (iii) release of parcels which
have already arrived in Goa. These matters
are under Government's consideration.

SHRI SITARAM JAIPURIA: May I knew
whether a promise was made to the business
and industrial community of Goa that a
certain amount would be placed at their
disposal for the import of certain items which
was later on scaled down?

SHRIMATI LAKSHMI MENON: No, Sir.

SHRI SITARAM JAIPURIA: In view of the
fact that import has been cut to the bone, and
rightly so, because we have a shortage of
foreign exchange, what does the Government
propose to do for the business and industrial
community of Goa so that they may be shifted
from business or industry to other avocations?

SHRIMATI LAKSHMI MENON: The
Chamber of Commerce made certain
representations and they raised certain issues.
These were considered by the Government of
Goa and in view of the shortage of foreign
exchange, certain concessions were made.

[21 AUG. 1962 ]

to Questions 2516

SHrRI BHUPESH GUPTA: Is there any
proposal for a Kanpur industrialist to enter
that field of operations?

(No reply)

SHRI SITARAM JAIPURIA: How long
will it take for Government to arrive at a
decision?

SHRIMATI LAKSHMI MENON: Certain
things were decided regarding additional
licence in respect of certain banned items to
the satisfaction of tha Chamber of Commerce.

1.S.D., LONDON, AND I.S.M., WASHINGTON

*508. SHRI SITARAM JAIPURIA: Will
the Minister of WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether any changes are con-
templated in the organisational set up of the
India Supply Mission at Washington and the
India Stores Department, London; and

(b) if so, what are the details of the
proposal?

THe DEPUTY MINISTER IN THE
MINISTRY ofF WORKS, HOUSING AND
SUPPLY (SHRI JAGANATH RAO): (a) and (b)
A statement is laid on the Table of the Sabha.

STATEMENT

Reorganisation of work relating to
Overseas Purchase

Secretary of the Ministry of Works,
Housing and Supply was deputed in
September/October, 1961 to undertake a
detailed examination of the two Overseas
Purchase organisations, namely, India Store
Department, London and India Supply
Mission, Washington and to make recommen-
dations on the practicability of transferring the
work of these Missions to the Directorate
General of Supplies and Disposals, New
Delhi. After a detailed 'on the spot' study, the
Secretary submitted his report in February,
1962, containing recommendations relating to
(a) simplification and



2517 Oral Answers
streamlining of purchase and inspection
procedures  followed by India  Store

Department, London, (b) transfer of certain
items of work from both India Store
Department, London and India Supply
Mission, Washington to Directorate General
of Supplies and Disposals and (c) appointment
of freight forwarders to India Store
Department, London. A copy of this report
was circulated in April, 1962 to the members
of Rajya Sabha. All the recommendations
relating to the simplification and streamlining
of procedures for purchase and inspection
have been accepted and consequential
adjustment of staff has, to a great extent, been
effected.

The  procurement of  plant and
machinery required for important
Projects included in the Plan, has been
transferred from both Missions to the

Directorate  General of Supplies and
Disposals. In addition, a few other
items will also be procured from

India.

It has been decided to appoint a suitable
firm of UK. as Freight Forwarders to the
India Store Department, London. They will
not receive any remuneration from India Store
Department for handling shipping and
forwarding work but will retain the usual
brokerage payable by the members of the
Conference Lines to Shipping and Forwarding
agents in respect of cargoes booked from ports
in North Europe. The formal agreement will
be entered into by the India Store Department,
London, with the firm shortly. It is hoped that
the bulk of the staff ait present employed in
the shipping section of India Store De-
partment, London will be dispensed with in
about six months and this will result in a
further saving of £50,000 per annum.

SHRI SITARAM JAIPURIA: It
appears from the statement that the
recomimendation regarding the simplification
and streamlining of purchase and inspection
procedures followed by the India Stores
Department has been accepted. May I know
the amount of

[RAJYA SABHA]

to Questions 2518

saving in foreign exchange that is expected

out of this streamlining?

SHRI JAGANATH RAO: 1t is of the order
of £50,000 & year.

SHRI SITARAM JAIPURIA: May I know
the quantity of machinery purchased after this
simplification and streamlining of procedure?

SHRI JAGANATH RAO: It is not possible
for me to say off-hand the value of the
machinery that has been purchased. If a
separate question is tabled, I may be able to
supply the answer.

SHrRi BHUPESH GUPTA: Quite * lot of
money has been spent for running the India
Supply Mission and the India Stores
Department and we were given to understand
once by the Minister that the matter would be
investigated to find out whether certain
officers were needed and so on. May I know
whether that investigation has been completed
and, if so, with what results >and what is the
economy that has been effected?

SHRI JAGANATH RAO: The investigation
was completed by the Secretary of the
Ministry of Works, Housing and Supply who
went to London and Washington to examine
the working of these two Missions thoroughly
and submitted a report and a copy of this
report was circulated to all the Members of
this House in April, 1962.

SHri BHUPESH GUPTA: We pointed out
on an earlier occasion that whereas India
today is exporting textiles to the United
Kingdom, we have in the L1.S.D., London,
officers who are experts in exporting textiles
from the United Kingdom to India. May I
know whether these officers still continue to
draw high salaries?

SHrRi MEHR CHAND KHANNA: That
would not be correct. The duties and functions
of the Director General of Supplies and
Disposals are to cater to the indents of the
indenting Ministries. I am talking from
memory,
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Sir. 1 .think we purchase goods worth
about four hundred crores of rupees
a year through this department, about
one hundred and twenty-five to one
hundred and thirty crores of rupees
worth  from  America, about twenty-
five to thirty crores of rupees worth
from the United Kingdom and the
rest from India. Some savings have
already been made and my Secretary,
who is now the Lieutenant Governor
cf Goa, went to  Washington and
London last year. Certain new
appointments had to be made in
Washington but those appointments
have not been made and in London
certain  reductions have already  been
made. When we enter into arrange-
ments with the shipping agents on the
lines of what is prevailing in America,
further reductions will be made and
we -will be able to save to the extent I
of one lakh pounds a year.

SHrR1 BHUPESH GUPTA: The hon. Minister
said "my  Secretary". I | should like to
know whether he. meant his Private Secretary or
the Secretary of the Ministry.

SHRI MEHR CHAND KHANNA: I am
sorry, the Secretary of the Ministry of Works,
Housing and Supply.

SHrRI DAHYABHAI V. PATEL: When
Government employ a big staff and there is
such a competent department to handle the
purchases that are made, how is it that officers
or non-officials connected with State
Governments are allowed to go abroad to
negotiate purchases of plant and machinery
required for projects in those States?

SHRI MEHR CHAND KHANNA: There are
two aspects of the matter, one is the
permanent staff in Washington and London
and the other is the indenting Ministries. For
example, the Ministries of Railways and De-
fence want something special for their own
purpose. Therefore, generally when such big
purchases are made, when there are contracts
worth crores of rupees, at that time the
indenting Ministry also sends its representa-
tives so that the right type of material is

purchased and thereis no

1962 ] to Questions 2520

difficulty in its delivery later on
according to schedule.

SHRI DAHYABHAI V. PATEL: Do I take
it that the officers of the State Governments
go along with the officers of the Ministry or is
it that the officers of the State Governments
go and negotiate these deals direct?

SHRI MEHR CHAND KHANNA: As far as
I know, we make purchases only on behalf of
the Government in the various Ministries. It is
only the officers of those Ministries who are
connected with the purchase from a technical
and specialised angle, that are, associated with
these purchases.

Suri  BHUPESH GUPTA: So many
delegations have gone and I presume there
has been an expenditure of foreign exchange.
May I know whether the gain by way of
economy in foreign exchange is greater or the
sum spent on such delegations is greater?

SHRI MEHR CHAND KHANNA: I have
not sent any delegations so far as the Ministry
of Works, Housing and Supply is concerned.
Delegations go for certain specified projects,
for example, the Ministry of Commerce and
Industry or some other Ministry may send but
so far as the Ministry of Works, Housing and
Supply is concerned, we have two regular
establishments there and we make purchases
on behalf of the various Ministries of the
Government of India. If a particular item is to
be purchased and if it is of a very high value
or there is some special specification, then
fche officers of the indenting Ministry in a
way collaborate with my officers so that we
make the right type of purchase.

GTETSES R IY WWORET W AW
*yol. st wamafay e T

GWET AT SO AT T AT A
T FOA .

(%) 7av ag wor & fir o amai &1
ag wtw 2 R srereramfy
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H FaA T ¢F W FIA TWH
aifed, st & ¥aw 9 & & sdww
wfw 5 ad

(&) afx IR W (%) W0
AT g S, M@ F graew ¥
war fadlg fer mm € 5 AR .

() = fafaw ATl sedwEt A
T FTF I9 ATH F I§ TAHHI &
fad 3 a1 fa=re @; ofz &, ar €@
7 9% g 9w !

t [BROADCAST OF URDU PROGRAMMES
FROM A.L.R.

4509. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that there is a
demand from Urdu-knowing people that
Akashvani should provide a separate channel
under the name of Delhi 'C which may be
used exclusively for broadcasting Urdu pro-
grammes;

[ RAJYA SABHA ]

to Questions 2522
St Farafag g o wT TE ag
FT ®TE qrdAT oA 3 FeqeAt ar 9%
Feat &Y qes  fit e v e At ?
ST ST HT 9T a7 JAET Avqeq qr
g7 A1 IAF FTT WATRIAT A T
Faw 951

St ST - §% aga 4 0
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are § fafas 7 #1f Foya=2ae ar 3%
&7 7@t arg |

(b) if the answer to part (a) above be in
the affirmative, what decision has been taken
on that demand; and

(c) whether it is proposed to close down
the Vividh Bharati programmes and provide
this channel for Urdu programmes; if so, by
when it is likely to. be done?]

AT AGT T HATTA | JTAAT

ol - - ) -

(st mmara) o (F) S, AET %L AL ) p ot
(=) =T 7 v | Eople  Uila g e ke ol
() oft, =& aps K jaa ul g5 gl WS &S

THE DEPUTY MINISTER N THE| 3% e~ S &lawn (Gl ol &
MINISTRY oF INFORMATION  AND
BROADCASTING (SHRI SHAM NATH) ; (a)

No, Sir.

e t_.‘,J o eyt 3 wb‘..’.}h.- ,S
(b) Does not arise.

(¢) No, Sir.]

s & b ke ) 105 93 e
S oy 8 ek x iS5 A g
A 3y ot a2l
e cymgd arl v o )5

- a3y W & NS5,

f[ ] Hindi transliteration.




523 Short Notice

=t qo gwo arfeow : 7 o frafigar
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feram arar
Dr. B. GOPALA REDDI: The point is
thathe wanted the "C" channel to be used fo,

Urdu programmes but this channel is meant
for Vividh Bharati.

f[] Hindi transliteration.

[21 AUG. 1962 ]

Question and Answer 2524

We would like to put in more Urdu broadcasts
and give more time in "A" and "B" channels
and thig will be considered in due course.

SHRI ARJUN ARORA: May I know
whether there is any proposal to simplify the
Urdu of the Urdu broadcasts so that people in
the country can understand it? At the moment,
the Urdu language used by the All India Radio
is loaded with Arabic and Persian words.

Dr. B. GOPALA REDDI: There is
an attempt, Sir, to simplify Urdu
broadcasts but of course our difficulty
is that it is also meant for Pakistani
people and if we simplify it and load

it with Hindi Words or  Sanskrit
words, the purpose will not be served
because  then the Pakistani

people won't be able to understand. Anyhow,
keeping all that in view wedo try . . .

Surt BHUPESH GUPTA: Sir, this is a
strange answer.

SHr1 B. K. P. SINHA: Is it not a fact that
these regular Urdu broadcasts are meant for
our own people and not for foreigners? They
are not propaganda broadcasts; they are edu-
cative broadcasts.

DRr. B. GOPALA REDDI: I d'o not say 'that
they are propaganda broadcasts. We do want
them to listen to our broadcasts and know
what is happening in India. Though it is not
meant strictly for propaganda we do want
them to be heard in the other countries also.

MR. CHAIRMAN: The Question Hour ig
over.

12 NOON

SHORT NOTICE QUESTION
AND ANSWER

e foud dw oty wa & seafot
& Wyt
3. st famegEre  AWtOw W

wYefear | 70 ww ar w2 ey T
qE TAW FY g7 FA 56
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(%) 741 98 ®w= B f& wromw
fead F A1 wa% wd=nfaf & v &

A &1 fAIerg e & fad =rarfy-
FOT F1 A gU FwHT ;g 9 g
qTFTE

(@) =ar ag @= ¢ fa amarfasoor
gror AT qEt #1 gaard frew frama

H &7 o1 TE 97 ;

() it 7% |qvE F1 fAgera &
g1 977 & 91 Freer F

(%) wwg & weEew W oquE &
F4 7% Arfay f5F ary 91 g §
i

(%) foord 4% & siwfai ¥
faama &1 g Fa1 & faq awee Fav

-

FTAATET F7 G R 7

t [DISPUTE BETWEEN THE RESERVE
BANK OF INDIA AND ITS EMPLOYEES

2. SHRI' V. M. CHORDIA: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether it is a fact that about two-and-
a-half years have elapsed since the dispute
between the Reserve Bank of India and its
employees was referred to a tribunal for settle-
ment;

(b) whether it is a fact that the tribunal
heard both the parties in December last;

(c) the reasons due to which the dispute
has not been settled so 'far;

(d) the time when the award on the
dispute is likely to be announced; and

(e) the steps which the Government are
taking to remove the discontentment among
the Reserve Bank employees?]

f[ ] English tr:

[RAJYA SABHA ] Question and Answer

2526

o aqr gar fAder wewew §

W 7oAt (st srrgEeT grat) o (%)
ST, &t

(@) & () Fam & amwr
Friar g3 1 At WK w7 w4wE w1
weitar dar< farar o <@r @ 1w & fw
e faaeas, 28%2 & 7Y 79 O
forer st | ward wedt & sl OO Y,
o foa gv Frferar v om o &

UTHE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT (SHRI JAISUKHLAL HATHI): (a)
Yes.

(b) to (e) The proceedings before the
Tribunal have already been concluded and the
award is now being dTafted and is expected to
be received in the first week of September,
1962. All possible steps are being taken to
expedite submission of the award.]

=it farwrergwre waTerrerat sty
FAT AT TZ FIAA K A FOO fF
frard &% & sdarfat & qf &
g2fen foefig &1 & o, va% agy
T qg Farar war av fr gw fraea,
t8%0 AF waATd Hifgg wT & AT
vl feafa # az €2fow Fodfts ot aeff
faar = a% AT WA aF Iq HaATE
FY STOrr AT TET g JA, | gy {2fw
feefts gt a9 7@t faar mar 7

SHRI JAISUKHLAL HATHI: That may be
in the Award, I do not know.

w1 farrergwe srwTerTReT Wrefa
Fq1 gAY WEvEy ag AqE s ora s
# 7% g1 @I ¢ 5 a8 Ak @rm
difga frar sma &Y a4t fegfa o oF
rarfasrdr w1 s41 frgea fear mar

anslation.
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forgsr g wiw gt FwgF fag
i a1 ST A e fag g aw &
wu fawrer wg @, o fau e ad
warg ® @ ag !

Written Answers

SHRI JAISUKHLAL HATHI; Mr. Justice
Desai was appointed having regard to all the
considerations. Because the work was to be
done in Bombay we thought that it would be
most convenient for him to do it there.

ot farwrergaTe waTATAST @i ;
7 A1, qg F@ern fF oqg a4
=it gror it wEEre e an ay o
feafa 3 w7 77 ¥ fafma g1 g9 8
far ferereare & wra® 21 sram A7 T9E
T ¥ TF IR FTACET FOT

-~ - a 9

1 g

= SrgEAT gy - warg faaas
& wE A1F "1 AEan )

#it e srrenreret Sty :
FAFT FTAIFET FI9 51 59 TF TEHTEAT
g 7

ot sggaera gdt ;- ag v sar
W W OF Within 30 days it will
be published.

WRITTEN ANSWERS TO
QUESTIONS

g § e frensi

*yoy. Wl Qo "o FYWAUY : FAT
aNR AT A W FYFA FO7 6

(%) = weare &7 o0 “frgeama
g’ & ¢ e, (0  HE ¥
garfima oF fooivd *7 9ic smeer fvm

[21 AUG. 1962 ]

to Questions 2528

T § fomd agr mw g fe difew
famafaamem & 9@d ard g v qu
afrmd gra, faw wmdm & afes
2, s afa R A s § g
g ot mua T FT dear wwa §)

(@) afz =i, av ¥ 7 feqq
W gt & feafa & g
q gaar naA & a8 F;

() #ar wTM7 T fenfaat &
sfa g1 719 swaEe § gz

(o) == § Ty Zrat #1 sear
femt &; o7

(%) T sey= F a7z HI WY
oA faemeras & fog S 1 mar 7

t [INDIAN STUDENTS IN CHINA

*5(U. SHRI A.- B. VAJPAYEE: Will the
PRIME MINISTER be pleased to state:

(a) whether the attention of Government
has been drawn to the report published in the
'Hindustan Times' dated 9th July, 1962,
wherein it has been stated that African and
Asian students, including Indians, who are
studying in Peking University, are not
satisfied with the treatment meted out 'of them
and want to return to their native countries;

(b) if so, whether information regarding

the position of Indian students in China has
been collected;

(c) whether Government are satisfied with
the treatment accorded to these students;

(d) what is the number of Indian students
in China; and

(e) whether any Indian student went to
China for studies after 19587?]

t[ ] English translation.
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aafire wrd woarea | gwwEr (S
feaer fag) ¢ (%) o &r

(&) & () 5o 7df 9ar wife
STFA FAq o &8 AT wreE et
LRI

(%) teus s et F a8
o § arvg wrmr faamdt G
Woag | g ¥ &g ot area faendt
g & forg s agl wm § o
t{THE DEPUTY MINISTER IN THE

MINISTRY oF EXTERNAL AFFAIRS (SHRI
DINESH SINGH): (a) Yes, Sir.

(b) to (d) Do not arise as there are no
Indian students studying in China at present.

(e) Twelve Indian students studied at
Peking at different times between 1958 and
1961. Since then n'o Indian student ha; gone
to China for studies.]

At o5t § wwiiwe fEame

*yo&. ®t go dlo Fywadt : T
FOT fF FT gL T WTEed afafa
&1 5 fawrfer o2 = a< faar §
f& wmaer femai & fsmET  geee
# fag wrrdr oAt & wtrefas -
arr & fag senew & W< afz &, @
FuH Fr qfor farer ?

f [ADVERTISEMENTS PUBLISHED IN LAN-
GUAGE PAPERS

*506. SHRI A B. VAJPAYEE: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state whether Government have
considered the recommendation of the
Estimates Committee that there is a scope for
more and more utilisation of language papers
for the display of adver-

tf ] English t1

[ RAJYA SABHA ]

2530

tisements of autonomous bodies and if so,
with what results?]

to Questions

FEAY AT JET WAy (%o Ao
marenr TIH) : TW OATHA H ST
afafa & frwifar g & fa=mod=
g\

UTHE MINISTER oF INFORMATION AND
BROADCASTING (Dr. B. GOPALA REDDI) :
The recommendation of the Estimates
Committee in this matter is under
consideration of the Government.]

DEVELOPMENT OF ORISSA'S MINERAL
WEALTH

*510. SHRI LOKANATH MISRA: Will the
Minister 'of COMMERCE AND INDUSTRY be
pleased to state whether it is a fact that the
Minister of International Trade and Shri B.
Patnaik, Chief Minister, Orissa propose to visit
Japan together, shortly for negotiations to
develop Orissa's mineral wealth?

THE MINISTER ofF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH):
The project outline will be first prepared by a
team of Japanese experts who are expected to
c'ome in September, 1962 to survey the entire
project in consultation with the Indian team of
experts. After that the need for a visit by our
delegation to Japan etc. will be considered.

'A' CLASS ARTISTES M ALLLR.

*511. SHR LOKANATH MISRA: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state the present total number of
'A'" class artistes of All India Radio, in Hindu-
sthani Classical Music?

THE MINISTER ofF INFORMATION AND
BROADCASTING (Dr. B. GoPALA REDDI):
196.

ranslation
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LAND OFFERED BY MADHYA PRADESH AND
ORISSA FOR RESETTLEMENT OF TIBETAN
REFUGEES.

*512. SHRI NIRANJAN SINGH: Will the
PRIME MINISTER be pleased to refer to page 36
of the Report of the Ministry of External
Affairs for the year 1961-62 and state whether
Government have taken any decision on the
offers made by the Governments of Madhya
Pradesh and Orissa to provide land for the re-
settlement of Tibetan refugees in their respec-
tive States, and if so, what?

THE DEPUTY MINISTER IN THE
MINISTRY orF EXTERNAL AFFAIRS (SHRI
DINESH SINGH): No, Sir.

Governments 'of Madhya Pradesh and
Orissa have offered land for resettlement of
Tibetan refugees. Their offers are being
examined.

TELEGU PROGRAMME FROM CUTTACK
STATION OF A.lL.R.

*513. SHRI BAIRAGI DWIBEDY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any demand for the
commencement of radio programme in Telegu
from the All India Radio Station at Cuttack;
and

(b) if so, what action Government propose
to take in the matter?

THE MINISTER oF INFORMATION AND
BROADCASTING (Dr. B. GOPALA REDDI):
(a) No, Sir.

(b) Does not arise.

Two ROOMED QUARTERS FOR CLASS IV
STAFF

*514. SHRI S. C. DEB: Will the Minister of
WORKS, HOUSING AND SUPPLY be pleased to
state:

(a) whether the scheme to provide two
roomed quarters to class IV staff in Delhi,
which wag under Government's consideration,
has been finalised; and

[ RAJYA SABHA ]

to Questions 2532

Ob) if so, the number of such quarters to be
constructed and the locality where they are
proposed to be constructed?

THE MINISTER oF WORKS, HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA):
(a) and (b) A plan for two-roomed quarters for
Class IV em-polyees has been prepared and is
under consideration. It is Jioped that about 600
quarters to be constructed on Panchkuin Road
in the near future will be built according to
this plan.

CONFIRMATION OF OFFICERS IN THE
C.P.W.D.

#515. SHr1 LILA DHAR BAROOAH: Will
the Minister of WORKS, HOUSING AND SUPPLY
be pleased to refer to the reply given to
Starred Question No. 108 in the Rajya Sabha
on the 19th June, 1962, and state:

(a) when the orders relating to
confirmation of the employees were received
from the Ministry of Home Affairs;

(b) how many posts of Additional Chief
Engineers, Superintending Engineers,
Executive Engineers, Assistant Engineers and
Section Officers in th, C.P.W.D. were
declared permanent on the basis of these
orders, and h'ow many are proposed to be
declared as permanent ones; and

(c) whether the instructions of the
Ministry of Home Affairs referred to in part
(a) above.are strictly being followed; if not,
the reasons therefor?

THE MINISTER oF WORKS, HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA) .
(a) to (c) A statement is laid on the Table of
the House.

STATEMENT

The orders referred to in answer to Rajya
Sabha Question No. 108 dated June 19, 1962
were received on 30th March, 1960. In the
light of fhese orders the question of conver-
sion of temporary into permanent posts was
examined and orders were
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issued on October 13, 1961 and July, 3, 1962
respectively for the conversion of the
following temporary into permanent posts in
the Central P.W.D.

On 13-10-1961

Additional Chief Engineer . I
Superintending Engta er (Civil) . 6
Superintending Engineer (Electrical) 2
Executive Engineer (Civil) .27
Executive Engineer (Electrical) . 10

Assistant Executive Engineer/Assis

tant Engineer (Civil) .. 86
Assistant Executive Engineer/Assis
tant Engineer (Electrical) . 36
On 3-7-1962
Section Officers (Civil) .. 425
Section Officers (Electrical) . 164

The question is €*"i"ed periodically; at

present there is no proposal for further
conversion.

FILMS PROPAGATING THE PRINCIPLES OF
CD. AND COOPERATION

#516. SHRI H. N. KAKATIL: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether any films ar, under
production for propagating the principles of
Community Development and Cooperation;
and

[ 21 AUG. 1962 ]

(b) if so, the number of such films and
the approximate time that will be taken for the
completion of these films?

t{THE MINISTER ofF INFORMATION
AND BROADCASTING (Dr. B. GOPALA
REDDI): (a) Yes, Sir.

to Questions 2534
(b) Eleven; of which four films are

expected to be completed during 1962-63 and
the remaining during 1963-64.

RECRUITMENT OF TRANSMISSION EXE-
CUTIVES IN A.lL.R.

*517. SHRI B. K. GAIKWAD: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether the recruitment was made
during the year 1962 for the posts of
Transmission Executive in the All India
Radio;

(b) the total number of candidates
selected against the above posts; and

(c) the total number of vacancies reserved
for Scheduled Castes and Scheduled Tribes
candidates and out of them How many
Scheduled Castes and Scheduled Tribes
candidates were selected?

THE DEPUTY MINISTER 1IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI SHAM NATH) : (a)
Yes, Sir.

(b) Thirty-six.

(c) Twenty one vacancies were reserved
for Scheduled Castes and Scheduled Tribes
candidates and twenty-one Scheduled Castes
and Scheduled Tribes candidates have been
selected.

wata wifors S WA dear g
fogd 7 odmw

wye. At fagemw werEe
Sicfem : war @iforse aar s9m w4t
qg AT FT FAT F 40 fo FwArm anfer
T WA g, ¥ T oy oAt "
far fam &l o2 ofwm B o
I Far qfoma free ?



2535  Written Answers
t [EXPERIMENTS CONDUCTED BY THE CEN-
TRAL COIR RESEARCH INSTITUTE

554. SHRI V. M. CHORDIA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state the detail; of the experiments
conducted ana results achieved by the Central
Coir Research Institute during the last five
years?]

riurse aqr AT HATEY § A
Wt wmare w9 (st e ae) -

ferrem -

FAL G & FEEdA ¥ §y
Mfws s T Feql, FaEI §
f&4 T wAWT ® T| IFC IET W
T € —

. Tfaw w2, @ afma s

T FifEE & 7% A wWEtF

ke 1A

3. i & W o 39F 97 &
sifen o

(i) wamaw o, afws &
A sfifer gt s
FCU, 49T
T (i) fafew gER St Omd
L o aX frg g <
g4 qem
Y. W@ afee ser g Ao
¥R AT IEEW G |
Y. FATE W AT wEmEe |
¢ Y & wamf qor e
wrfaF a2 )

1[ 1 Engiish {ranslation.

[21 AUG. 1962]

to Questions 2536

o. "rfcaer #Y T agr Arfasr &
ST F IrgAr FT KFfew
T |

. IOET WA ¥ qrX F &y 0g
safe 1| oformy &1 dfae s fiy
fear or wr 8 —

2. wfeaw sy, ot feaw wey
aqr mfem & @ W ot
wa—Ae s § wiafea w7
faforw st =1 ww @ &
fag adé 33 fasrer 70 € ) eg-
Hrst &1 wA Am & foe swE
adwr 48 frerem # wAe wfe-
avgar § | fd rd v Y it
® ¥ T FI AT GFAT E )

- R mfcre & Wi we g7 &
Wifew o.—mfae & W AT
@ & g9 I MNfaw v fafew
fiod o & & | 7 W AETATLEF
g% e o 9% &

3. vamafe e (L) wemw
W, Tmf WAy et aifo—-
ofae & @ ow xE-
Iy A, s 997 G FI
# ford wavmner # w9 feq o
¥ g ) fox ot it Wew @
wHd TE @ § 1 gEfag T s
Wi &7 & T6T Fg o7 &6a £ |

()% wed v fafim fiwent
% Iqwnl a¢ fed ™ qlier—~
& qirerer Wi avr fadelt oifeat
¥ "gar # g w4 1 qdrEoy
¥ qar T ¢ f wfas & o=
¥ @@ ™ wfw & oné s
ATRREE e | faeg wa aw Sy
Tg WAy e o @ 9ed
qar e § f astae ofdfeafmat
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# g afer qorelt gT Y o
qrer ‘wm d%' G g aFan
RET #T § )

(¥) wr wfem war e
wifeas & a3 wr Fed~gwTA T
AT ‘FradEree’ dave F 9§
g & ® & qifs $ wr 9@r
T AT F AL FT I FH
# FATEITAT TC T AHAALAF
waqy g7 fwar w0 T;o#)
aifnfers &2 97 78 0% 6T
g AT qr wEi gas Sre w6
E (I -

(%) ward waitat aweat Q-
gor.—grers qfEwdt 7§
g afed & Swg S ATt
waré w97 fag odmgor w5
mr & fET o wae Wl ot EY
g1 A% & 1 AR arr & ww Y
CURGAR S

(%) qer =y fiwis & -
fme ar arr-cemafn o —
i ® F7  TaaETd Ty 1
wegae f@ar s § 1 P
o famE arr ary A
fper qea T g1 3 g A1 |
YTLfFa® ATI-TET FT JT W@re

v. Arfeae o way war W @
FearEAl & Awfew  SA——
g7feas stta qgard wifos &7
a5 fag g€ & | S o6 71w
ARCUR S

UTHE MINISTER ofF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE

AND INDUSTRY (SHRI MANUBHAI SHAH): A
statement is attached.

t[ ] English translation.

[RAJYA SABHA]

to. Questions 2538

STATEMENT

The details of experiments conducted in the
Central Coir Research Institute, Kalaboor
under the auspices of the Coir Board may be
divided as follows: —

1. Chemical composition of cblr,
coir waste and coconut pith,

2.\ Physical
and yarn.

properties of  coir fibre

3. Chemical Treatments:
(i) Softening, Bleaching and
Dyeing of coir fibre; and
(ii) Dyeing trials on
of dyeing machines.

various types

4. Utilisation of coir waste and co-
conut pith.
5. Studies on Spinning Machine.

6. Chemical and biochemical as-
pects of retting.

7. Alternative uses of coir and coir

products.
2. The  brief description of pro
gress  made/results achieved in res

pect of the above

given below:

experiments  is

1. Chemical Composition of Coir, Coir
waste and Coconut Pith.—Methods have been
developed for the estimation of various
constituents except cellulose. Development of
suitable method for estimation of cellulose has
met with immense difficulties. The
experiments can be claimed to be partially
successful.

2. Physical Properties of Coir fibre and
Yarn.—A few selected physical properties of
coir fibre and yarn have been determined.
These experiments have been successfully
completed.

3. Chemical Treatments.—(i) Softening,
Dyeing and Bleaching—  Laboratory
experiments °n softening, bleaching and
dyeing of coir fibre have been carried out.
However, all the
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treatments nave not oeen successiui. The
experiments can, therefore, be claimed to be
partially successful.

(ii) Trials on different types of dyeing
equipments.—These trials were carried out in
collaboration with parties in India and abroad.
It has been observed that machine dyeing of
coir yarn has certain advantages. But the
investigations to-date indicate that open beck
dyeing with a circulatory system is the best
possible arrangement under the present
circumstances.

4. Utilisation of Coir Waste and Coconut
Pith.—A laboratory cale investigation in the
utilisation of coir waste and coconut pith as
filleTs in the preparation of a thermosetting
plastic "COIROLITE" has been successfully
completed. The commercial feasibility of the
process is still under investigation.

5. Trials on Spinning Machine.—Extensive
trials have been carried out on a treadle
operated spinning machine after making
modifications as and when necessary.
However, the machine still remains to be per-
fected. Further work i under progress.

6. Chemical and Biochemical aspects of
retting of Husks.—Effectiveness of certain
chemicals in retting has been studied.
Preliminary investigations into the
microbiological plora present in retting areas
is under progress.

7. Alternative uses of Coir and Coir
Products"—maPreliminary investiga-
tions have been partly successful. Further
Work is under progress.]

Arfeas w21 & qare 7T w1 fAafe

YUY o TrAasmrT AsErEdl
wytfear : sar anforea Tar getn =+
g T 1 T wen fw o

(%) wi ag 7= & f& ge
FYT qAAT AT T FIAl i wE
586 RS—3.

[21 AUG. 1962 ]

to Questions 2540
W FT SAFT A 9T FEH
o

(@) mifore s 412 G 59 41t
q # TN FEH T & fR wremad
i g1 FrfEe w2 w1 #7egy 4 4R 1A
q917 g afE Tw T & Fear it
TE ATGE WS FP AN FAFN AT
mw faata 0 g 7

t [EXPORT OF MANUFACTURED COIR
PrRoDUCTS

555. SHRI V. M. CHORDIA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether it is a fact that Holland and
Germany manufacture coir products after
importing raw coir from India; and

(b) what steps have been taken by the
Coir Board to see that quality finished coir
products are manufactured in India, so that
instead of exporting raw coir, manufactured
products may be exported from this country?]

afforen @4t e AATVE | -
T =TT At (=t wAw Tg)

() s, &

(&) mifoos s ganw & =g
g7 & UF-[AETE 9 § w9 ¥ 1
g7 &1 famw far Tm 2 ATy
HI9E 9T & TORT F oaifve &
w21 & FATTFY A AT FG AT &
ferar e o fefesm = feg o &

THE MINISTER oF INTERNATIONAL
RADE IN THE MINISTRY' oF COMMERCE
ND INDUSTRY (SHRI MANUBHAI SHAH) : (a)
Yes, Sir.

(b) It has been decided to mechanize one
third of the matting sector of the coir industry.
Standards have

f] 3 English translation.
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also been laid down for some of the coir
products in consultation with the Indian
Standards Institution.]

Y & gt § wad aen gt

¥ye. ot fawmgare amama
dy<fear . 7 Fifsn @1 FAm AN
TE qOA &7 FA KA fF

(%) w2 & qaf & %7 oA
@ donfai wwt § ;

(@) w7 dmifeat £ Jwam
7 fad @E A 7wt % | o
waw I WY T o qfomy fasey;

(7) wr AW fra fe dtar-
fait & a1y ®# 9 7w FT QU
2 _ .

f [DISEASES WHICH AFFLICT THE RUBBER
PLANTS

556. SHR1 V. M. CHORDIA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the names of diseases which afflict
the rubber plants;

(b) the steps taken by the Rubber Board
so far to prevent these diseases and the results
achieved; and

(c) the names of the diseases about which
investigations are being made by the Rubber
Board?]

arfen oqr g TaTeT § WA
e srvare /At (= Aopard g ¢
(&) *. WA i & s
gt 1 st frear | qameam
&1 HEAT )

3. wWifeaw g&r ¥ wIOw quiEre
sl

+[ 1 English translation.

[ RAJYA SABHA ]

to Questions 2542
3. TEfremarar aeaEEaT #
T frered & AT

¥, gfewetantom dar ar g
g1z el ¥ am

. qfedl & arT-FTHAeTET -
AT |

% T feeer o

o, W farg-eiregafar femr-
LA

s wEml #r AT —sreE-
g1 qrrgra-frrzifaey fefeder

& W g
e |

to. W& #r W Frrd——wre
A |

ve. faar dmard a aoteai—
99 & gET g

() drmfaat #r dwx & fad
we T 7 WY faq o R §—

(¢) dmrdr & ggwE M7 3w
#1 T FoIyEl § oar #
FeqTEFT § TEY wrdr §

() T & ITAT FTOWIATT

¥ oAral T A ¥ Il

F1 WEAEA w & fag

yo fasft amnet # -

feaf w1 T & Tt wr
waar fFar amar 2 )

ag fagas Tt &1 2

O & 0T YAy & Ifaa

TR & AT H IOUTHT FT

AR A OE |

(¥) fogmma T qoFma #7r
T g7 g2 IEEE w6
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qF fed W g 1 w9
et & Wi # WA F7
¥ fan 1ggwig a qA1 @
fag =0 faa s &
FqT FAY T ITET & FIT
Y 1 = g § a7 TEET
¥ o ol oo & gemat &
WA ¥ WEEwaT & a § AT
JoESt # gy omrewor dar g T
g | ofuat s & fmrey & a=mr
T AT FIEr A AT |

() oY = & Wy, AE-
avor g #arfegt & asear &1 977
wfer @@ g, i @ e
arr azrql wify &7 ager & g e
¥ % & art § aorT e w3
AR AT APAT BHET A WL I9-
FM F 4% F 97 7@ A g |-
Cista
t{THE MINISTER ofF INTERNATIONAL

TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH):

(a) 1. Abnormal leaf fall and shoot rot
caused by Phytop-hthora
palmivora.

2. Powdery mildew caused by
Odium heveae.

3. Pink disease caused by Pelli-
cularia sahnonicolor.

4. Birds eye spot—Helminthos-
porium heveae.

5. Leaf spot—Codynespora cas-

siicola...
6. Anthracnose—Glomeralla cin-
gulata.
7. Target spot—Pellicularia fila-
mentosa.
8. Panel  diseases—phytoph-

thora palmivora ceratocysts

8. Panel diseases—phytophthora
palmivora ceratocysts fimliri-ata.

9. Dry rot—Ustulina deusta.

t[ ] English translation.

[21 AUG. 1962 ]

2544

disease—fomes

to Questions

10. Brown root
noxiums.

11. Non Pathogenic disorders—
Sunscorch-Brown bast.

(b) The following  measures  are
taken by the Rubber Board for check
ing the diseases: —

(i) Advisory leaflets on the identification
of the diseases and the control
measures to be adopted for each are
distributed to the rubber growers.

(ii) Demonstration of the methods of
controlling diseases are carried out
on some of the private holdings to
convince the growers °f the benefits
of adopting control measures.

(iii) Rubber Instructors visit the holdings
and advise the growers on the
adoption of proper methods of
control.

(iv) Sprayers and dusters are given to the
small growers free of charge for
spraying and dusting. Cooperative
Societies are given loans of sprayers
for use in the holdings of their
members.

The results of the above measures have
awakened in the minds of the rubber growers
the need for the adoption of plant protection
measures to keep the plants in a healthy con-
dition and to increase the yield. The areas
which are protected from the leaf fall diseases
have increased significantly.

(c) Investigations on all the disea
ses are continuing, to establish the
correlation between the planting

materials, the environment and the
intensity of the diseases, the method
of prennation of the pathogens etc. In
vestigations by the Rubber Board on
new and better fungicides and equip
ments are also in progress.]

ay & ot w1 At
Y. oY FamEgEYT  wHTETEE

wieizar . w7 wrforsy agqr I 95
g a9 & oF0 w9 fF o
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(F) 7@ ¥ 28884 § wWe
& 9= &Y el gord s AT
aETd e ff

(@) 288243 & 37 & & weAw
N wowrd s I fradr
feadr swmT o7 ; i

() @ wifedi ¥ femm feaw
o wraaT faw B sew 9T §9 7

t [NURSERIES OF RUBBER PLANTS

557. SHrR1 V. M. CHORDIA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the number of Government and
private nurseries of rubber-plants in India in
the year 1961-62;

(b) the capacity of each of the nurseries,
in 1961-62 in respect of plant supply; and

(c) the number and average sale price of
plants sold by each of the nurseries?]

Frforsa a1 Ie FATE { B
et st wAt (A waar Tg) ¢
(%) 4 #T oy |

(=) et )t N woard w9
T EHAT IH & AFIT TGT Y000 HIT
Yo wrE T Ay it Fh &
IT AT TA GHAT Yo WA & AT
a7 |

(7) s9F FEE F AT H AAA-
WO SATOTL ITWe Al # | W
o W NF AN M T | Wy ANE
%1 FACET ¥ G2 ITEH F T FAA
arr ot Pamadt 27 walq 3w Ao
o wfa orar a1 wer IEEEl
T grq % To Fo wfm g & fegam

f[ ] English tr:

[ RAJYA SABHA ]

to Questions 2546

g oaw | 9rgic TEfel T www
e Y 36 7 7 FT Lo To Fo AT
wferai arer o1 ®o .%o WiT OYF &
feom & &%

t[THE MINISTER op INTERNATIONAL
TRADE N THE MINISTRY oF COMMERCE

AND INDUSTRY (SHRI MANUBHAI SHAH): (a)
5 and 105 respectively.

(b) The plant-supply capacity of
the nurseries depends on its size and
ranged between 2000 and 10 lakh
plants. The total capacity was about
50 lakhs.

(c) The information in respect of
each nursery separately is not avail
able. About 20 lakh plants were,
however, sold. The price of clonal
seedlings sold from the Rubber
Board's nurseries to small growers at

subsidized rates was
and to others was

15 nP. per plant
25 nP. per plant.

The prices charged by private nurse
ries ranged between 37 nP. and
50 nP. per clonal seedling and 75

nP. and Rs. 1.50 per budded plant.]

A AqT THICO HETHA & wequ
wHETCT

Wy, At Frmatag W@ o T
AL FAT TR {AT 47 ATA Ar
Far weq fF

(%) 39% wAMa W IHE
TG TAT AAAT FATHAT § TF A95
0F fFar wa=rar a1 19 79
¥ wfaw w7 w77 g1 70 F g § Wl
weqar 8

(@) 9a9 & fpan  oF
fa=g ¥, %o, T 2% F9 FHA FEF &7 Y
g, 9

(1) == weardt wa=feat Fv
weqr fFadr & 7 9% 59 9% T fFa
SFT =qraT faar st ?

>
?

nslation.
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TEMPORARY EMPLOYEES INTHE
MINISTRY OF |. & B.

558. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of such employees in his
Ministry and its attached and subordinate
offices at present who have put in more than
three years service but are still temporary;

(b) the number of such employees
amongst them who have put in 5, 10 or 15
years service; and

(c) the total number of temporary
employees and by when and in what manner
they would be confirmed?]

AT AT TETON WATHL F STRAT
(et w9 () & ()
AT THRAT WO G & A FAEH
TAT FI {T T T & AT |

flTiiE DEPUTY MINISTER IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRT  SHAM

NATH) : (a) to (c) The information is being
collected and will be placed on the Table of
the House in due course.]

Teeafa & waiem & Svd STgAOA
yue. ot wamatag e o

FAAT TGV TR FAT 47 AAA AN
T wl fF

(w) wegmta ¥ Fataa
FAT AETAT F FAAT @ oF fEad
qrdATE A g1 qE E, g ety
F1, STF gTL AFqAT & AN FT &7 TE
qAT FATFT |, FE At v v,
AR

=

[21 AUG. 1962 ]

to Questions 2548

(&) o% feaa  ordamoAl O
WA T FAATEN BT 91 TH0 § AT IA0T
Far aforme fear ?

APPLICATIONS RECEIVED FROM THE
OFFICE OF THE PRESIDENT

559. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of applications received in
his Ministry from the Office of the President,
which were presented to the President by the
members of the public during the open inter-
views granted to them by him; and

(b) the number of such applications on
which action has been taken so far and the
results thereof?]

AT AT STATTN WATHT W I9-
wAr (=t oA (%) W (@)
59 HATAY &1 OAT FA4d UF  ATGAT-
i 1w AR wE

t{IHE DEPUTY MINISTER IN THE
MINISTRY ofF INFORMATION AND
BROADCASTNG (SHRI  SHAM
NATH) : (a) and (b) Only one such application
has been received in this Ministry. It is

AT AT ST HATAX G0 SOwvfrer
qrafaemsi & aemEw

450, & Faafeg g : T
AT AT TN HAT 4T AT FHU
o fw

(%) 37%F Aearrg aar 9% qoe
WX wAYTEq FrAtaat gra wWasr 7

AT AT AT § 59 9T q1 -
qfsrd e ®7 o W@y &, 9
HETER] & AR T E

being looked into.]

f[ ] English translation.
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(®) =z AT T oAt &
qrESl &1 fFaar faqar T41 a7 w1
FIH AT 9241 2

(77) a1 &7 FEST FT TIEF,
waares wifz fag o & ;o

(a) afz zr, a1 964w «EaES
1 G fraq =afss fad mf § AR 375
FTAHEH 7 ¢ 7

t [EDITORS OF PAPERS AND PERIODICALS
PUBLISHEDBY I. & B. MINISTRY

560. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the scales of pay of the editors of
papers and periodicals which are at present
being published by his Ministry and its
attached and subordinate offices in English
and the Indian languages;

(b) the volume and nature of work which
the editors of the papers of both these
languages have to do;

(c) whether these editors have been
provided with assistants, translators etc., and

(d) if so, what is the number of such
persons provided to each editor and what are
their scales of pay?]

AT HGT TR WAL € 9-
At (o A Rw) (%) ¥ {7) =™
AR A0 TAF FFA HIT AT
wrATAaY gTU HAAT 0F W WAy
¥ §9 gaq A AafAFwn awfhs 7y
T W § TAF AR | wofEd e
dgam faaor & €Y g€ 3 | [3fed afe-
sz ¥o, wTa wEar ¥v) )

t[ ] English tra

[ RAJYA SABHA ]

to Questions 2550

faaré Wi fasrar gearerg, sqrdy
sfew wfafa, aifosr 2l savr g
T AT FAHT TAA FeqTo qUEH  FT
WTC # SF HATAG F1 TFrsrd faamr
e e’ (waar), Gfew v
( wuwr) na “afew wroaa” ()
qiT ‘arrEe deeal (Fwer)” ug
“qrarst Fegrer” (fae) ww afawnd
A wFfaa F7ar £ 1 9 17 afawt
T geafeas TR 91T 9 FHEET
WA T FAEAT HI =T qTE |

ffTHE DEPUTY MINISTER IN THE
MINISTRY oF INFORMATION AND
BROADCASTING (ISHEI SHAM
NATH) : (a) to (d) The required information in
respect of papers and periodicals at present
being published by this Ministry and its
attached and subordinate offices in English
and Indian languages is contained in the
attached statement. (See Appendix XL,
Annexure No. 55).

The periodicals "Bhagirath" (English),
"Metric Measures" (English), and "Metric
Maptol" (Hindi), and "Social Welfare"

(English) and "Samaj Kalyan" (Hindi), are
also published by the Publications Division of
this Ministry on behalf of the Ministry of
Irrigation and Power, Standing Metric
Committee, Ministry of Commerce and
Industry, and the Central Social Welfare
Board respectively but the editorial and other
staff for these periodicals is borne on the
strength of the respective organisations.]

LIBERALISED LOAN SCHEME

561. SHRI KRISHNA CHANDRA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the details of the Liberalised Loan
Scheme; and

inslation.
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(b) whether Government have provided in
the Scheme any special facilities for Small
Scale Industry?

THE MINISTER of INDUSTRY IN THE
MINISTRY OF COMMERCE AND
INDUSTRY (SHRI N. KANUNGO) : (a) and
(b) A statement is attached.

STATEMENT

On the recommendations made by the
Government of India, the State Governments
have liberalised the terms for grant of loans
under their State Aid to Industries Act/Rules
as follows: —

i
(i) Loans upto Rs. 1,000 are ordinarily
advanced on personal bonds.

(ii) Loans up to Rs. 5,000 are granted
against two personal sureties.

'(iii) Loans exceeding Rs. 57000 are
granted against security or mortgage
to the value of 75% of the security
offered which may include land,
buildings, machinery and
equipment, stocks and other assets,
including those created out of the
loan.

(iv) The rate of interest is ordinarily kept
as low as 2J% upto Rs. 2,00,000 in
the case of industrial cooperatives
and 3% upto Rs. 25,000 in the case
of small scale industrialists.

(v) In many States powers have been
delegated to District Industries
Officers or District Magistrates for
disbursing loans upto Rs. 2,000.

In the case of Industrial Cooperatives,
further concessions are available and these
include the following: —

<i) 75% of the share capital is advanced
by the CentraH

[21 AUG. 1962 ]

to Questions 2552

Government to State Governments
as two-year loan, the balance to be
found by the State Government and/
or the Industrial society concerned.

(i) 75'% of working capital, which
includes investment for purchase of
land, buildings and equipment as
ten year loan from the Central to
State Governments.

(ii1) 50i% of recurring expenditure for 3
years on any special supervisory
cooperative staff as grant to
Governments.

In addition to the above, with effect from
1.7.1960 the Reserve Bank of India has
introduced a credit guarantee scheme to
enlarge supply of institutional credit to small
scale units and also to give a certain measure
of protection to selected Banks and other
credit institutions by sharing losses with the
Government of India.

Wedt TREEAIT T WWE ST

¥ER. ot fanemmie svenee
=\fear : w1 sam @9t ag FAR AN
FUAG fF o

(F) ¥ 4R &1 3¢ qan
Aent wfFam g AT ¥ faeg

HUY JqT W4T vy fHar ar @ 2,
- 14

(@) afg g, @ mwha amfe
a7 AOF YA T KIWAT o
7 ug, Ty gfee & geTe #87 341 Few
IyAT TR & 7

t [MISLEADING PROPAGANDABY RADIO
PAKISTAN

562. SHRI V. M. CHORDIA: Will the
PRIME MINISTER be pleased to state:

fl] English translation.
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(a) whether Government are aware that
false and misleading propaganda is carried on
by Radio Pakistan against India; and

(b) if so, what steps Government propose
to take to counteract the undesirable effect of
the false propaganda on the Indian citizen?]

qq WAr qq7 aafowed N
(sft srrgEATe AgE) ¢ (F) S

(&) A wHE T AW & A
%8 are g O e &, faasrsia
7z ¢ f§ et ofFam A g’
et & wmrowl T W1 wWE TR
frar e 8, S9FT "ew i i Ay
ST | 413 ¥ faewy, Qs a<, Fawr,
wFy gar weAR ¥ et S &
sarfer € § 1 3 w91, FO
A gy wmifs #§ wrew i §
saifed f5d o & | Ay amfant
F1 ATa-qfFEarT gt ¥ faug qv
&Y YA W F fad AT | gaw ww
ST FTAA1 F1 ITAW A gy sar €

t{[THE PRIME MINISTER AND
MINISTER oF EXTERNAL AFFAIRS (SHRI
JAWAHARLAL NEHRU): (a) Yes, Sir.

(b) The Government of India have

recently  started  certain  programmes
aimed at correcting the misleading
propaganda of Radio Pakistan and the
Raiders Radio in  their  broadcasts
particularly from Delhi, Jullundur,
Calcutta, Jammu and Kashmir

stations. These programmes are broadcast in
various Indian languages including Urdu,
Kashmiri and Bengali languages. Other media
of publicity available in India are also used to
provide factual information on Indo-Pakistan
relations to Indian citizens.]

U ] English tra

[ RAJYA SABHA ]

to Questions 2554
uwit ¥ ow fg Rt § s

K53 ot mwiey wgm ;=T
| X1 qATFEW 7 g7 FarT
a7 w5 v

(%) wa% a1 T A
T ¥ Az 2w, fEre Ak aeeee
N g ®7 frad o agr ofoTy
o T ;

(m) sa% & fray feedt & wanr
¥ ferdy e afga 43 79

(7) =7 I9F wemem ¥ wf g
g gar #t @, forad were gy
fgdt & wraar 9% fgdr v afe
wfaraw geqr & 4% 77, R

(a) afs sedm am (@)
& IAT'T g, AT IAFT W4T RO &
W qEr 9T 5 aw oA X @
T 7

CORRESPONDENCE WITH STATES IN HINDI

563. SHRI NAWAB SINGH CHAUHAN;
Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of letters and circulars sent
by his Ministry to the-Governments of Uttar
Pradesh, Bihar and Rajasthan during the last
three months;

(b) the number of those amongst them
what were sent in Hindi or with Hindi
translation thereof;

(c) whether his Ministry has formulated
any scheme for sending such letters in Hindi
or with Hindi translation thereof in the
maximum number; and

(d) if the answer to part (c) above-be in
the negative, the reason thereof and by when
such scheme will be enforced? ]

nslation.
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s o Jwfedew waem

o (s sgew grd) : (%)
L5ES |

(&) 281

() o (7) s@ @ K sggean
T o FT 8 i fadr andt Tedi A
wiaF den 7 qx 2\ ofcry fa=r F
AR M | ey & g 5gw # fad
fraifa s%a F w@R T8 @ &7
wge frar o @r g fr faw oeat &
g AT B e 8, 99
Aot el § & or-agagre e
w4 | faedt W oAt 9 5w A &
w4 fgrdt 7 qa-swag it aF YT
wdt frar § 0

[[THE MINISTER oF LABOUR IN THE
MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI JAISUKH-LAL HATHI):
(a) 6,860.

(b) 19.

(c) and (d) Arrangements have already
been made to send in increasing numbers—
letters and circulars in Hindi to the Hindi-
speaking States. Effort is being made to use
Hindi generally for corespbndence with the
States which have adopted Hindi as their
official language in accordance with the
prescribed programme for the progressive use
of Hindi. However the Hindi-speaking States
have not yet started correspondence in Hindi
with this Ministry.]

grior Far FEv WaTem & SRl Er
fa=t § AR

XY, Al Favatag sftge o
mfoen @ar WM At gg T S
g w6 5o

[21 AUG. 1962 ]

to Questions 2556

(¥) I9% wavey a7 Y AN
W weirtre satagt F feay wt
o ferdr e it o g &
AT 95 et F wafew o & fad
w1 wdAEr # o o) §; s

(=) forq wmit w1 fedr wpam
g I ], I ¥ frar wY afeufi
w & warfgdr ¥ guar fear mr
2 9% dw wral Y ardt w & w7 7%
grar faar wmm ?
t [HINDI TRANSLATION OF FORMS OF
COMMERCE AND INDUSTRY MINISTRY

564. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of COM-MERCE AND
INDUSTRY be pleased to state;

(a) the number of forms pertaining to his
Ministry and its attached and subordinate
offices which have not so far been translated
into Hindi and the steps that are being taken
for translating the same in Hindi; and

(b) how many of the forms which have
been translated into Hindi have been printed
in Hindi-English and by when the remaining
forms will be printed in the bilingual form?]

yrforen aar il Hore § I
st (it qto wrrnlht) : (%) 33wt
aqr ey ifafaw frawi s wRw
(Fordf & 37 F ot §) 7wl et
T T g ¢

¥ A Wl ), s gaaE
& = 3, Faen s & S Gy
famrea & e &Y ST W@ @

ferar @ar fafr swaemf & (S
wAarr ¥ g@fag §) 9 wwer ®
siYere & % ford s@r T @R !

t[ 1 English translation
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(&) SFrr 5H<31 # & ET 7
AT 4Z |AAT FT AT 9T 7@ AT AL )

ttTHE MINISTER ofF INDUSTRY IN THE
MINISTRY oF  COMMERCE  AND
INDUSTRY (SHRI N. KANUNGO): (a) 33
forms and 73 Statutory Rules and Orders (a
number of which contain forms) have not yet
been translated into Hindi. 241 other forms,
which have been translated, are in the process
of being vetted in the Central Hindi
Directorate of the Ministry of Education. The
Ministries of Education and Law (which are
concerned with the translation) are being
requested to expedite matters.

(b) The information is being collected and
will be laid on the Table of the House.]

faatm, wram WY @W HATeE ¥
wral wr ot wAE

yEy. off waaieg 9Yg@ o T@r
fermtor, SraTe WYY §9T qEHT 4 A9
T w1 F99 [

(%) I9% daverq a4y 99 daq
q¥ Wty watEal & fea st
w1 ferdr wram oy e At gur 8 7T
3 fodt d wafas #v & fad @
FAAET FT A G AR

(=) foa st &1 oy 7A@
&1 7% &, 9 ¥ fraai & afafe
w7 ¥ wuar-fa=r « gean faar g
# v G0 wrEl w1 Framd ®9 F F9 9%
gaar faar st ¢

+ [HINDI TRANSLATION OF FORMS OF W.
H. & S. MINISTRY

565. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

[ RAJYA SABHA ]

to Questions 2558

(a) the number of forms pertaining to his
Ministry and its attached and subordinate
offices which have not so far been translated
in Hindi and the steps that are being taken for
translating the same in Hindi; and

(b) how many of the forms which have
been translated in Hindi have been printed in
Hindi-English and by when the remaining
forms will be printed in the bilingual form?

Faafor, wrare sive swoo st (o
WpT ax wmar) o (F) el
Fi WAl T WAAR AGT gAT F, AR
e (R TS
T AAm & fean Awdm feelr
frzarem/fafa wareer &1 dAw faar

-

w@r g o

(&) fora wrat w0 fardy 7 mvamz
& ST &, IR 7 FAT 20 Ay
% afenfas =¢ T a7 ¥ | w7 FH
faawi, wfgaegi (#re) zanfs & wwr
Z 1| 3¢ fawndt ®9 § 77 Fror g,
w7 & @ gl &1 G waae
g1 S

t[THE MINISTER or WORKS. HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA) :
(a) The number of forms which have not so
far been translated in Hindi is 1,783.

They have been sent to the Central Hindi
Directorate/Ministry of Law for translation.

(b) Of the forms which have been
translated in Hindi only 10 have been printed
in Hindi-English. The other forms form part of
rules, codes etc. They will be printed in the
bilingual form when these publications are
translated in Hindi.]

f[ ] English translation.
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AT AT AT HATHA & 79 T,
o & are wreata sl 7 < @ §

4e%. ot Faaig WEge o Fa
AN qqr VW HAT g7 AqT FI
s FIT F frgT 2 waAl & A6
WAty & fraw 7F swiag carfar go
& WYL FOFE A7 FeEe AfT F wan
A F At & arg oaresta araraf
¥ 78 75 ¥ 17 feadt & 907 qua §
w 75 7 7

NEW OFFICES UNDER THE INFORMATION AND
BROADCASTING MINISTRY STYLED IN
NDIAN LANGUAGES

566. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state the number
of new offices, which have been set up by his
Ministry during the last six montns and the
number of those whose names have been
styled in Indian languages according to the
general policy ot Government and the number
of those whose names have been styled in
English?]

FEA qAT AN AL § IY-
@it (st mraw) ; frgT 2 wEET g
T RAMT H a9 AT 99 v
ety g & 1 A FotaEal & oam
HYST WL ATETd AWOAT AT § |
wmoE

HTHe DEPUTY MINISTER IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI SHAM NATH): Only
lour new offices have been set up by this
Ministry during the last six months. The
names of those offices have Deen styled both
in English as well as in Indian languages.]

t[ JEnglish trg

[21 AUG. 1962 ]

to Questions 2560

o wefrat g & et ameea
YRe. ot Al dge o Far

AYRAT HAT 47 A T FU FA B

(%) & 8. 97W1 7§ 29F G9g
e1er fFaa a7 wiates, weafaai wre-
qrewd zeqfs wqifes fsa o # o
HIFT &I AHGT AT F AT IR
T fadt & arw wreArg Wy #®
@ 01 # W fRAET ¥ oanr waar
¥ @ g F; oA

(=) ¥ar o7 safaat gearfr &
AR HAAT F 7@ T § TAT A9 WAy
sirarat # afeafas s @ faare g 7

t [HINDI NAME AND STYLES OF NEW
COMPANIES ETC.

567. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of PLANNING be pleased to
state:

(a) the number of new offices,
companies, corporations etc., which have
been set up by his Ministry during the last six
months and the number of those whose names
have been styled in Indian languages
according to the general policy of
Government md the number of those whose
namei lave been styled in English; and

(b) whether it is proposed to change ;he
names of such offices etc., whose tames have
been styled in English md style them in the
Indian languages?]

disr @ar  ww wWtv A
frdysm =t (Y TewrieTe )

(#) o (w3461 =17 fzdr

At #) )

() swv & Fom aife w4
g: WMl ¥ ®E U A47 g
o wEr T ar o

nslation.
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m([THE MINISTER op PLANNING AND
LABOUR AND EMPLOYMENT  (SHRI
GULZARILAL NANDA) : (a) One (Both in
English and Hindi).

(b) Does not arise as no new office has
been set up during the last six months whose
name has been styled in English only.]

& M A WA, S

y&5. oft wEATEieg W@ o a4
fram, wane we @avw 54 T
FAE A T FO fF o

() frgmt 2 WML " TG
AT W A e, st
FIATEA Tearfa TAa g WL FEHIT
FT AT AT & HARTT IAH A fpaA|
F am wredE AvarAt # @ 0
W faat & A wus & W
& #r

(&) #ar for wraberri zenfr

NEw OFFICES, COMPANIES OPENED

568. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of WORKS, HOUSING AND
SupPLY be pleased to
state:

(a) the number of new offices, companies,
corporations etc., which have been set up by
his Ministry during the last six months and the
number of those whose names have been
styled in Indian languages according to the
general policy of Government and the number
of those whose names have been styled in
English; and

(b) whether it is proposed to change the
names of such offices etc., whose

[ RAJYA SABHA ]

to Questions 2562

names have been styled in English and style
them in the Indian languages?]

fafw, wma o @ W
(=it dgTarz W) : (F) @ 3
oy d fratw, zmam aar germn
HarRg ¥ TS Al wrAHG, FEA AT
fang (Froiee) wf 78 fear o

(a)ma‘é’f'ﬁa’r]

THE MINISTER orF WORKS, HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA) :
(a) No new office, company or corporation has
been set up during the last six months by the
Ministry of Works, Housing and Supply.

(b) Does not arise.!

faedt ward

Y&, Y wavafeg S o o
AT HAT Ag AT AT FAT F
fF :

(%) FAro=T AEW T IH A
oy HWIY weeeq sraiedl § (Fmad
wemtaa g fEaw st a-
ardy fg=l foemlr dmer & e
ST, 8%R ¥ wrewwr gE wd et
i fedy s & fag uw wx & ;

() #ar #1§ vaT TR qA1
foar war & forw & wrane 7 wei
¥ enfaer 2% & fad s & A

() wv fet sofardy & feedy
dray & g &7 fagr & A afr &
gt O w9 Ty e & W17 99 T w0
Froor & 7

f[ ] English translation.
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t [HINDI CLASSES
569. SHRI NAWAB SINGH CHAUHAN:

Will the Minister of PLANNING be pleased to
state:

(a) the number of gazetted and non-
gazetted officers in the Planning Commission
and its attached and subordinate offices who
have been sent for learning Hindi in the new
classes that were started in July, 1962, under
the Hindi Teaching Scheme;

(b) whether any roster has been prepared
according to which the names of officers are
sent for joining the new classes; and

(c) whether any employee has refused to
learn Hindi and if so, what is the number of
such employees and what is the reason
therefor?]

g1 aqr w9 W} garfanrse
wA (et AR (F) 64
(=) =, &
() 7€ 7
{{THE MINISTER OF PLANNING AND

LABOUR AND EMPLOYMENT  (SHRI
GULZARILAL NANDA) : (a) 44.

(b) Yes. fc)
None.]

e qoErd B g § W ™ o
Yoo, Wt TAATRZ ;ﬂ’@'ﬁl’ :o§m
quT WA TF TAOT A F F 6

(7) fas w10 Aarg § fagr,
TAT TS, TN HIT Te AT S
el o frgs 1 A | fraw qx
C = ) :

(@) 37 & ¥ fogy o foei &

[21 AUG. 1962 ]

AT I F R gqme Fam 99

to Questions 2564

T T P TeE el & e i
7 W91 § 97 waw saear w1
#grat #?

t [LETTERS SENT TO STATE GOVERNMENTS
IN HINDI

570. SHRI NAWAB SINGH CHAUHAN:
Will the PRIME MINISTER be pleased to state:

(a) the number of letters sent by the
Ministry of External Affairs to the
Governments of Bihar, Uttar Pradesh,
Rajasthan and Madhya Pradesh during the last
three months; and

(b) the number of letters amongst them
that were sent in Hindi or with Hindi
translations thereof and whether necessary
arrangement has been made to send the letters
in Hindi to the State Governments?]

THE PRIME MINISTER AND MINISTER
qu wAr Far F3fme s AT
(s s AgE) : (%) <

() v 1w faaifa woww
F oqEe W el w1 fger woe
Wit & fem @ & faw @l &7
fag wa & 1 ¥ wATAT W wW OFA
ary fgtr-afafaa sawfal § o sm
far  strm

OF EXTERNAL  AFFAIRS
JAWAHARLAL NEHRU): (a) 883.

(SHRI

(b) 2. Instructions have already been issued
to send letters to these States in Hindi
according to a phased programme. The
available Hindi talent in the Ministry will be
utilised for the purpose.]

t[ ] English translation.
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fgft aeral | WAt W I

yot. Wt FaEteg wtew Al
qET Aq0 T AN A qIT A7
Fo w4 fw -

(&) T I F 4 # fger
gerAt ¥ qqr fed & vy I W
famay WA 1T AT $ 0F QWEST
wT ST 1 § e uf? /g, a1 39 &
T W g W

(@) faar s gra da AT
1 s ¥ PN & g T AfawIT
o &y fZmy war & 7

t[USE OF TERMINOLOGY IN HINDI
PUBLICATIONS

571. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the terminology prepared by
the Ministry of Education is used in Hindi
publications and other Hindi work in his
Ministry and if not, what is the reason
therefor; and

(b) what is the agency which has been
authorised to coin terms different from the
terminology prepared by the Ministry of
Education?]

AT qAT S HATHG HI9-
Wt (5 A ) (F) SWAATG |
feedy sl 7 s G2y & zo% s
# @ 1% a7 f@ar w9q@E 7 G417
&Y WE gEEAT F1 B awre  {F
HIAT & 1 ST WO WS F T
avs W9 dare f¥q g & S oA
farar s gm0 dmT #7 wE aEEe
S K TE] WET €, || i o
TE STET awArtl ¥R W 99 g
£\ S gETOW @iEgT & safweat g

[RAJYA SABHA ]
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Fa foa o § 99 S qAT 7 I
qaw wel fRar mar )

to Questions

(=) feray warerr 3 dArd €Y
s gt ¥ o o= o & faw
fardr &t ofr wfwwr adtfear i &)
wgi ox fara wwaw v doe FirowE
AT WX AEAEEAHT B I
FE ¥ oAt arg g, 7@t -
amit T u f@d W gsww W
gEwTA fauT s @ | Wi g8
9T gEAT W g g A gt
Tengere afufa 9 = 7l f=2-
WA F AEAN &7 gAg AT A
ST g |

ff[THE DEPUTY MINISTER IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI  SHAM

NATH): (a) By and large, the terminology
prepared by the Ministry of Education is used
in Hindi publications and other work in this
Ministry. In the case of broadcasts contributed
by AIR itself, the terminology prepared by the
Ministry of Education is kept in view,
particularly where technical words and
expressions are concerned. In the case of
broadcasts contributed by outsiders, the style
of individual writers is not interfered with.

(b) No agency has been authorised to coin
terms different from the terminology prepared
by the Ministry of Education. Wherever the
terminology prepared by the Ministry of
Education is found inadequate to meet
publicity requirements, the lexicon evolved by
AIR is made use of. The advice of the Hindi
Advisory Committee of the Ministry of
Information and Broadcasting, as also of the
Officers of Central Hindi Directorate, is
sought, where necessary.]

t[ ] English translation.



2567 Written Answers

ferat st ® eIt w1 I

Wo3. o Famglag g WA
QAT AAT 48 FATT &7 I F47 (7

(%) =n Ffas s@ qaow
feedt srmerdl & war fgdy & s @
# faar wmw g dare a0
TRAAT & wq0T grar § W afz
T AT T W oo E W

(=) fasm v g dare 40
TE qEAAT F AW G oy R 0T
&1 wlas f&g & faa war & 7

t [USE OF TERMINOLOGY IN HINDI PUBLI-
CATIONS

572. SHRI NAWAB SINGH CHAUHAN:
Will the PRIME MINISTER be pleased to state:

(a) whether the terminology prepared by
the Ministry of Education is used in Hindi
publications and other Hindi work in the
Ministry of External Affairs and if not, what
is the reason therefor; and

(b) what is the agency which lias been
authorised to coin terms different from the
terminology prepared by the Ministry of
Education?]

qars R adqr 420w el s
(s wamgTene AgE) (%) Svoar
x (@) fady &1 ot &8 1 |

ttTHE PRIME  MINISTER  AND
MINISTER oF EXTERNAL AFFAIRS (SHRI
JAWAHARLAL NEHRU): (a) Yes, Sir.

(b) None.]

[21 AUG. 1962 ]

f[ ] English trans

to Questiont 2568

=t 7 Ay o™

yo3. ot Aarafug Wg™ : w@T
ar aqr garfedio g o2 % aqnr
T FIF fF

(%) s ¥ wm=g & fEy O
arta & ey o g & wrar g ok
37 ¥ ¥ RFaet F I s § o fraat
¥ fedy A R’@ o7 ; AR

() 57 ¥ www 4 ™ wm
&l ¥ o & So7 ¥ ¥ wy swgeqr
22 .

t [COMMUNICATIONS RECEIVED IN HINOT

573. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of communications in
Hindi which were received in his Ministry
during the last three months and the number
of those amongst them which were replied to
in Hindi and in English respectively; and

(b) the arrangement that exists in his
Ministry at present for replying to
communications in Hindi?]

w7 gar wFfadias daea q
/Y HA (o s grat) o (F)
wE, 9T WT qErg qes H faemr &
& 97 AT U 1 %L & W feedn
W ofag wg 1 e & IHT HAET F
feq g |

(&) uF qof Frw Fgrew a9q7
UF Q0 FTA FAE fAm w®9 F fed
i ¥ fom fagem &

ffTHE MINISTER oF LABOUR IN THE
MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI JAISUKHLAL. HATHI) :
(a) 129 communications were

ation.



2569 Written Answers

received in Hindi during the months of May,
June and July, 1962. To eleven of them replies
were sent in Hindi. Twentyseven were
answered in

English.

(b) A full-time Assistant and a full-time
Clerk are specially engaged ior Hindi work.]

PROCEDURE FOR ISSUE OF INDUSTRIAL
LICENCES

574. SHRI KRISHNA CHANDRA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether before awarding a licence for
a Scheduled Industry under Industries (Control
and Regulation) Act, consideration is given to
the production in that particular industry
already covered and licence is granted only if
there is further uncovered demand in the
country of the said product and only upto that
extent;

(b) whether in arriving at the
figure of production already covered, -
production from Small Scale Industry

is also included; and

(c) whether a record is kept of the
production covered by Small Scale
Industries for the purpose?

THE MINISTER oF INDUSTRY IN THE
MINISTRY OF COMMERCE  AND
INDUSTRY (SHRI N. KANUNGO) : (a; In
considering an application for a :iicence for a
scheduled industry, under the Industries
(Development & Regulation) Act, account is
taken of the capacity already in existence and
licensed in relation to the target indicated in
the Third Five Year Plan;

(b) Yes, to the extent the Production
figures are available;

(c) Only in respect of cotton textile
industry and in respect of approved small
scale units in the bicycle and sewing machines
industries.

[RAJYA SABHA ]

to Questions 2<;70

sigat st fed wt gwE @ owm

Lo¥. Wt waETEiag a\zm‘ ¢ &
frter, wrara s\ dwew @y 48 aani
&y #3% {5 .

(T) 1e%3-%3 #& (1)} =awy
amm (R) = v gwd w1 Tram
19 T-HCE G4 § FOM RN
LR

(). 37 @z ToFTS SO ®
fo s A ggla givamy & g
¥ nqr § g gt & g &
§xrat A19 AFF &Y a7 <y ¢ W 5|
FW B FTICRA FAY X FOX w6
TEAETC o Faare Frar war § o faan
o g7

t [ENGLISH AND HINDI PRINTING WORK

575. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of WORKS, HOUSING AND
SuPPLY be pleased to
state:

(a) the quantity of (i) English and (ii)
Hindi printing work got done through the
private presses in the year 1961-62; and

(b) how much work of printing Hindi
matter in the gazette is not being d°ne at
present for want of adequate facilities of Hindi
printing in Government presses and whether
the possibility of getting this work done
through the private presses has been
considered or is being considered?]

fantor, wrw W wwoor w5
(=Y WY = @wt) : (%) Wi (@)
STAFTEY CHHT B S g AT '
FOWT g T &Y OSOEAT

1 | English translation.
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THE MINISTER oF WORKS, HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA):
(a) and (b) The information is being collected
and will be laid on the Table of the Sabha.]

REALISATION OF MONEY BY PAKISTAN
CuUSTOMS AUTHORITIES FROM INDIAN
BUSINESSMEN

576. SHRI T. M. DASGUPTA: Will
the Minister of  COMMERCE  AND
INDUSTRY be pleased to state:

(a) whether Government are aware that fo,
the last five years. East Pakistan customs
authorities posted at Belouia Railway Station
(East Pakistan) have been realising from
Indian businessmen of Belouia (India) for
goods booked by them from India to India, an
amount equivalent to double the value of
goods fallen short or lost in transit in East
Pakistan over Pakistan Railway instead of
payment of the value of such goods;

(b) if so, what is the amount of money so
far realised from the Indian businessmen of
Belouia by East Pakistan customs authorities;
and

(c) what steps Government have taken to
end this anomaly and to have the money
refunded?

THE MINISTER ofF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH): (a)
Yes, Sir. A representation to this effect has
been received.

(b) No information is available.
(c) The matter has been taken up with

thie Government of Pakistan.

MEMORANDUM FROM THE BIHAR COAL
MAZDOOR SABHA

577. SHRI NIREN GHOSH: Will the
Minister of LABOUR AND EMPLOYMENT
be pleased to state:

f[ ] English translation. 596
R.S—4.

[21 AUG. 1962 ]

to Questions 2572

(a) whether Government have received
any memorandum from the Bihar Coal
Mazdoor Sabha regarding various flagrant
malpractices prevailing in the Raniganj and
Jharia coal belt;

(b) if so, what are the nature of the
complaints made therein;

(¢) whether Government have made any
investigation into those complaints; and

(d) what action Government ar« taking
to remove them?

THE MINISTER oF LABOUR m THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT (SHRI JAISUKHLAL HATHI): (a)
Yes, from Bihar Koyala Mazdoor Sabha, in
response to a circular letter from Government
to all Central organisations of employers and
workers.

(b) The include forced

absence of

complaints
casualisation of  workers,
certified  Standing  Orders, delay in
payments, formation of company
unions, intimidation,  harassment,  vic
timisation and dismissal of workers.

(¢) and (d) These complaints are

being examined along with complaints
received from other organisations.
578. [Transferred to the 27th Aug

ust, 1962.]

ADVISORY COMMITTEE ON LABOUR
WELFARE

579. Suri T. M. DASGUPTA: Will
the Minister of LABOUR AND EMPLOY
MENT be pleased to state:

(a) whether there is any Advisory
Committee for Labour Welfare in Tripura;
and

(b) whether the registered Tea Garden
Labour Unions are consulted when a new
welfare centre is opened in any Garden?

THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR aND EM
PLOYMENT (SHRI JAISUKHLAL
HATHI) : (a) and (b) The information
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is being collected from the Tripura
Administration and will be laid on the Table
of the House.

Written Answers

SHORTAGE OF DOCTORS IN TEA GARDENS,
TRIPURA

580. SHRi T. M. DASGUPTA: Will
the Minister of LABOUR AND EMPLOY
MENT be pleased to state:

(a) whether there is shortage of doctors
in the tea gardens of Tripura;

(b) if so, which are the gardens where
there is no qualified doctor; and

(c) what steps the Labour Depart
ment, Tripura, has taken to man the
dispensaries with qualified doctors?

THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT ('SHRI JAISUKHLAL HATHI): (a)
to (c) The required information is being
collected from the Tripura Administration and
will be placed on the Table of the House
when received.

HOUSES FOR TEA GARDEN LABOURERS IN
TRIPURA

581. SHRI T. M. DASGUPTA: Will
the Minister of LABOUR AND EMPLOY
MENT be pleased to state:

(a) how much money was provid
ed in the Second Plan to be paid as
loan to the Tea Gardens for construc
tion of houses for labourers and how
much money was taken by Tea Gar
dens authority for the purpose;

(b) how many houses were constructed,
gardenwise, in Tripura according to the
specification of Advisory Committee for
Housing for Tea Gardens; and

(c) the reason of shortfall if there is any?

THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT (SHRT JAISUKHLAL HATHT): (a)
Out of Rs. 50-67 lakhs provided in the Second
Plan for grant of loans to the plantations
including

[ RAJYA SABHA ]

2574

tea gardens for construction of workers'
houses, Rs. 13-87 lakhs were drawn by the
State Governments for disbursement to
planters.

to Questions

(b) According to available information,
24 houses were constructed according to
approved standards in tea gardens of Tripura
upto 31st December, 1961. Garden-wise
figures are not available but will be obtained
and placed on the Table of the House.

(c) Weak financial condition of gardens.

sqeraTy Tt gferond

Yo, Wt WTEAR AT Wi
T o aqr dafades G A
AT & oaw f859-%3 & faedy gfa-
33T (@2 3) & 95 33 &1 T AT

2 AT A AT TG 6

(7) wafr 7 wwfea &y W
Ay gadr TfeawEl & qear 7
faedr & QY qfeasrd #7 g F gF57-
fort @t & ¥ T § ; WK

(&) amr sgaary dad) it
5 STEFF WITTHT 7 Y g &
g afg gf a1 AT wrar § fradr-
farardft seprfar #Y % 7

t [CAREER PAMPHLETS

582. SHrI B. N. BHARGAVA: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to refer to page 23 of the Hindi
Report of his Ministry for the year 1961-62
(Volume II) and state:

(a) the reasons for publishing less number
of Career Pamphlets in Hindi in comparison
to those published in English; and

(b) whether the Career Pamphlets were
also published in other regional languages; if
s0, their number in each of the languages?]

f] ] English translation.
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wa aqr ¥ frdoem sawm ®
ww sl (st e ) < ()
SFATE A9 GEAFTHT FT 7AW TG
# a0 g g A A ¥ ogawr A
qaE R aem g | ATER-
#1 awg § gy alawva s qosfafm
¥g T AR T9 W WA ol E
gatea iy o aua fedr & qaifara
qferrrat & gen waar ¥ wHiEa
qfersral F qFAT § FW a6 & )

(=) s gi, skfas st A
gwfa gfersmt & d=n 99 f7a

AT gHTiaa

TrETHTT

o wifimt . ; =
I G L T . . ¢
3. g . ; s
¥, HIBT : . . 1%
Y. afzar : ; ‘ £9
% T9Er . ‘ . |8
9. T 7 . | RN
. afaa ; : ; 5
& THE . s . 3

t{THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR aAND EM-
PLOYMENT (SHRI JAISUKHLAL HATHI): (a)
Career Pamphlets are originally drafted in
English and are then translated into Hindi.
Due to the additional process of translation
involved, Hindi manuscripts are sent to the
press shortly afterwards. Therefore, at any one
time the number of Career Pamphlets
published in Hindi is less in comparison to
those published in English.

[21 AUG. 1962 ]

f[ ] English trans|
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(b) Yes; the number published in each
regional language is given below:—

to Questions

t [COMMITTEE OF DIRECTION

Language Number published.
1. Assamese .. 8
2. Gujarati . 4
3. Malayalam . 8
4. Marathi - .. 16
5. Oriya Looo41
6. Punjabi .. 29
7. Telugu .. 23
8. Tamil .. 8
9. Kannadg .. 3]
faaw =fafa

Y53, S WIrEd ATCE qTe
T 5w v qar faayea 940 98 a9
W 74 F

(%) ¥ T F9r Sfamw
qifazareyg § geadTdl W SemEs §
FhpTar atat & (e A ARy
A & Fa€ By AT B i (A7 B
faa aiwfa amE & ;

L}
s ———— i

f‘T) e &, Iq4

£ CEA (N

fTET BT

(3) a1 g9 aiwly & guaT fog
T B ogEgE w1 X0 g afz @, ar
gt ger fagifer w1 9w F 7

583. SHRI B. N. BHARGAVA: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Directorate General of
Employment and Training have appointed
any Committee of Direction to determine the
level of education and technical training of
Craftsmen and Production Process Workers;

lation.
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(b) if so, the names o* the mem
bers thereof; and

(c) whether the said committee has
submitted its report to Government, if
so, what are its main recommenda
tions?]

(%) st faemem (72 wome)
F uF e afufy g § o el
WY IR TG H g wrret & far
W1 aET a9 @ e #y fafea
FO 7 fag f5d @7 a9 gq@m &l
qOF M7 qHFET @ T w
ferafam W woEsw H4 § 0

(@) ¢ dqFa  afas  (I7aie)
g HATET |
. guE, AEr A e,

AT HEN |
. dr gfga, Farfas w9
A e aiefas

Ak

T FATAT |
CART CEE
[AMT FTATA, AT
wie gfaer ggifiarag |
v. fAaa,

gratfrs saafs w1-
g QET, AT Wi

€. gaArfTael ® [T dear
&1 0% sfafafw

() wg afafd Faw FawEEL
afafy & safed sow g (O wegd
FOT FT g A2 437 T | g whafy
¥ wrEaa 0 o of w0 o § 9F
o w7 afgaw wgriReTe
grar g |

[ RAJYA SABHA ]

to Questions 2578

t{THE MINISTER op LABOUR nr
THE MINISTRY oF LABOUR AND EM-
PLOYMENT (SHRI JAISUKHLAL HATHI) :
(a) A Committee of Direction has been
nominated by the Directorate of
Manpower (Ministry of Home Affairs) to
give guidance in regard to the method
and scope of a survey to determine the
level of educational and technical training
requirements of craftsmen and production
process workers.

(b) 1. Joint Secretary (Manpower),
Ministry of Home Affairs.

2. Chief Perspective Planning
Division, Planning Commis-
sion.

3. Joint Secretary, Ministry of

Scientific Research and Cul-
tural Affairs.

4. Director of Employment Ex-
changes, Directorate General of
Employment and Training.

5.Director, Industrial Man
power Research Unit, Banga
lore; and

6. A representative of Indian
Institute of Engineers.

(c) The Committee is only an Advisory
body and as such the question of their
submitting a report does not arise.
Reports on the studies made under the
guidance of the Committee are published
by the Directorate  General of
Employment and Training.]

qfegaat & dame & weww §
et

ye¥. ot WEE A W :
FT =W WY qar Frafiom @47 92 q919
T 99T 41 £F 7 BT SreveTT &
&y of fafeeai & § afggaet & e
T graeq § wagw ¥ fag Uy g
w1 ®r§ afeat & €& ; A7 afz g,
at feear 7

t[ ] English translation.
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t [SURVEY OP EMPLOYMENT OF
MATRICULATES

584. SHrRI B. N. BHARGAVA: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state whether any amounts have
been given to the State Governments from the
funds provided by the Ford Foundation for the
survey of employment of matriculates; if 30,
how much?]

W Far Ju frdww Awew |/
wW WAt (st sogeens grat) c
AAAT 7T G0 ATAT WL AR AT
MT sl =9 st gra fr-
AT FT frr amaT g, Wi Wowaad
ara adf | 98 §9am ART "
BT far o <1 & | TS W)
#r§ afe «ff & w€ &

t{THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR AND EM-
PLOYMENT (SHRI JAISUKHLAL HATHI) : The
survey is not financed by the Ford Foundation
but is jointly financed by the Government of
India and the International Labour Office. The
survey is conducted by the Government of
India and no funds have been allotted to State
Governments. ]

ToRt & I WY W AT

Yoy, St WTEE WO WRE
g1 arforew At FEW HAT I FATA
oy F F

(%) 27 & fy af I=a1 3 g¥
g w7 faaa game fwar smar §
T S i

[21 AUG. 1962]

to Questions 258°

(@) 58 aw| & woay § W
F4 qOF FRITIC g1 Tam ?

t [PRODUCTION OF INFANT MILK FOOD

585. SHRI B. N. BHARGAVA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the quantity of infant milk food
produced annually in the country; and

(b) the time by when the country will be
self-sufficient in respect of this commodity?]

aifesq aqr SUET AU & FAbT
wt (s g wEAd) ¢ (F)
| B Hifzs
CE
1% Q0
1238

pegt . . .
285} (Se-mdw)

(=) =™ oF 39 § 34
{{THE MINISTER oF INDUSTRY IN THE

MINISTRY OF COMMERCE AND
INDUSTRY (SHRI N. KANUNGO):

(b) 1961 1617 tonnes.
1962 (Jan.—April .. 1139"
(b) In about a year.]
shnoe Temast aqr cnfes ¥ awm

Lol ol

yes. St WWEE AUIU AT
1 arforsq aqt sE S 9y aATy
F v #3015 wr § fahm s &
SrifoF @EAET qar IfeET ¥ aiw
FTafs a8 ImET TJUT Wow Fady

g7

t[ ] English translation.
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t [PRODUCTION AND CONSUMPTION OF
ORGANIC CHEMICALS AND PLASTICS

586. SHRI B. N. BHARGAVA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state the quantum of annual
consumption and production of various
organic chemicals and plastics in India?]

wrfers sy o SAtAw § e
WAt (o qe W) 3 ST

T A 91 Y AT T gr A
TAT F1 XA 9T TH ST ST ¢

tTHE MINISTER ofF INDUSTRY IN THE
MINISTRY oF COMMERCE  AND
INDUSTRY (SHRI N. KANUNGO):
Information is being collected and will be laid
on the Table of the House in due course.]

ARTIN TOETON &1 TEATIA, WETAEHAT
aar S

Yoo, ST WTEA ATOEN YR
T aviorew agqr SE §ET a2 a9
F1 FI7 F30 7 gfed dafas It
T TerTa foas qea &1 g &, fer
XY SrEEAT g ¥ oW fAEm &
faperst T wrer W ST § 7

t [PRODUCTION, REQUIREMENT  AND
IMPORT OF SCIENTIFIC INSTRUMENTS

587. SHr1 B. N. BHARGAVA: Will the
Minister of COMMERCE AND INDUSTRY be
pleased to state the value of annual
production, requirement and imports of
scientific instruments?]

arforsa aat Feit WAt W IE
s (st 9o W) ;o ee? Had
dwra & 7 ¥ 3o A To F A &
farfas T g3 7@ § | e Ty
T AT W 28 s T ag TATTAS IOt

to Questions 2582

¥ INUMET F WHE IqAET @Y F
PeUS F oy 3R AT To F EA W
FETEA AT 4T |

- waww 3 o dofe It
arfas AragEFar (4-20 T o &
Weq a6 &1 ghiT |

Pe59-SR A ¥,1%,95,000 Fo
¥ e & darfar IFT agqr sy
1 AT fFar s wrow 9%
frraers e ot &

t{THE MINISTER oF INDUSTRY IN THE
MINISTRY OF COMMERCE AND
INDUSTRY (SHRI N. KANUNGO): In 1961,
Scientific Instruments of a value of Rs. 350
lakhs were produced in the large scale sector.
Production figures of scientific instruments in
the small scale sector beyond 1958 are not
available—the value of production in 1958
was Rs. 75-32 lakhs.

It is estimated that the annual requirements
of scientific instruments may be of the 'order
of Rs. 15-17 crores in value.

Rs. 5,16,78,000 worth of measuring,
controlling and scientific instruments and
appliances were imported during 1961-62.]

ofewrst dmer § Wwrofw aw ax
uifigenfdt o1 awm e

Yac, oft fARAgAIT  aETHTEAY
aY<hear ¢ Far S WA TR I &)
Fav F4 f5 = 97, 853 ! AsAHN
F afewr § mifsenfai § g Mt
Frd fa qx Farg ssn fFar ?

t[ .1 English translation.
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t [PAKISTAN'S FORCIBLE OCCUPATION OF
INDIAN TERRITORY IN WEST BENGAL

Written Answers

5&8. SHRI V. M. CHORDIA: Will the
PRIME MINISTER be pleased to state the total
area of Indian territory which was forcibly
occupied by Pakistanis in South of Berubari
on the 8th June, 19627?]

S #E aa ddfew e Wt
(=it sEETIT AgE):  dfew @
FOPTT & o1 g feft &, 3aF wwar
fora o a1 wfTwaw fear @ @, 2
A vET F FW 3 | TGEE, TAE H
q@t a7y @ E @i @ s
amT /8 2 fa 3 3w faas o
a1 sfgxwms fear o wife adama
afeteafaat & #Fav T femr an
HHAT |

IITHE PRIME MINISTER AND MINISTER
OF EXTERNAL AFFAIRS (SHRI
JAWAHARLAL  NEHRU):  According to
information received from the West Bengal
Government, the area under encroachment is
less than a hundred acres. It is not, however,
possible to be more precise without detailed
survey of the area, which is not possible under
the existing circumstances. ]

WTRTTRTT A waEt & wAfe ge
T T |

yok, &t m !'mT‘-'l’: T
AT Fal FACOW AFAT TZ ATTA FT
T F 1

(F) #0137 @@ & #E aiw
Fg wf # fF soraEmft & st &
FimT 07 g # s et w
® T A A ST ST FT TR A
FE AT WA & HWW qg AT FA AT
F4 F0f 7 W) @ ¥ afone
fred ; & |

. 1962 ] to Questions 2584

(&) 7 @ g =1 1 @i
ferdt & afafom o wrefm wemt
F oAl & FAfeT & qvy § oft
FOE ¢ 47 WX T I 79 AT 44
FOE T A 9 wEE  wr gfoomy
fawa 7

t [ENGLISH PROGRAMMES BROADCAST
FROM AIR

589. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any inquiry has been
conducted to ascertain as to how far
the English language used in English
programmes and bulletins of the All
India Radio is understood by the
people knowing English up to the
High School standard and when and
how this enquiry was conducted and
what have been its results; and

(b) whether any enquiry of this

type was also conducted in the case
of the All India Radio bulletins in
the Indian languages other than Hindi
and when and how this enquiry was
conducted and what have been its
results?]

AT T4 HEIO0 HATHT § 99-
st (o ww wg) o (F) W (&)

.
g1

9 IFTT HT RIS A qFT F0E AE

tfTHE DEPUTY MINISTER 1IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI SHAM NATH): (a)
and (b) No such enquiry has been conducted.]

faerdt F gwrt & dfzr ol w1 o

Y&o. Wt waTatag ogrA : FA
s waT g frdrey W 9 IO Y
g w3 a7 ag |49 # 5 ad Fresly
¥ FAT G T FAIE AT FYGRAT I

t[ ] English translation.
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mifas dsa1 & 797 T a7 FA &
faifea awg w—-30 @R gFWl &'
TET A AT A A § W 9w A
sHAITL] & WX F1H &OF § W7
fagm & freg @ o afz &, @t w0
o fram & fAdast 7 o5 wve o
®Y wraaEr W @ Wi Atz gt Ay aw
wqr ¢ ?

t [SHOPPING HOURS IN DELHI

590. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state whether it is
a fact that the proprietors of the shops in
Connaught Circus and Connaught Place in
New Delhi close their shops from inside at 7*
30 p.M., the fixed hour for closing shops and
thereafter take work from their employees
inside after 7:30 p.M. which is against rule,
and if so, whether any action has been taken
by the Inspectors of the Labour Department in
this connection and if so what action has been
taken by them?]

st Jfder AT ¥ osw
WAV (s srgpEen gt ) < w51 frerag
st A g8 1 frdemt & o feer
FHATQ 3T 5@ 47 ¥ Fife @
® AL TT 3T & T2 I F9 8T
& o | gieE 39 wTe § 0 AT
MNE FE FT A A IIA 1 GFI B
HeIR UG g0 wrw! 4 giear ¥ fed
g e Faw i e frge &
g |
t{THE MINISTER oF LABOUR IN
THE MINISTRY ofF LABOUR AND EM
PLOYMENT (SHRI JAISUKHLAL
HATHI) No complaint has been re
ceived nor have the Inspectors noticed
an, employee  working inside the
closed shops after closing hours in this

area, and therefore the question of
taking any action in the matter does

f[ ] English tran:

[ RAJYA SABHA ]

to Questions 2586

not arise. After 7.30 P.M. a period of 15
minutes is allowed for serving the customers
already inside the shop.]

drer wdt & st | feeait
forerd aar watar aA w1 ww

Yot ot yemfeg g : Fr
qrory WAt T T &1 EIT w0

(%) v ag 9= 2 f¥ avorar grar
% UF wary § fedy § feonoft frat
9T HEYET T F FTH KT AR E
& 7 gqroey fawar 7 & w9

(=) afz &, at oz s@wr 70 9%
qEA @ § AR T v SaE ¥ 97
AT AW 74 1 fawme §oA%
& A% 7

t [HINDI NOTING AND DRAFTING IN SECTIONS
OF PLANNING COMMISSION

591. SHRI NAWAB SINGH CHAUHAN:
Will the Minister of PLANNING be pleased to
state:

(a) whether it is a fact that noting and
drafting in Hindi has been started in a section
of the Planning Commission as an
experimental basis; and

(b) if so, how far the experiment has
proved successful and in how many other
sections it is proposed to introduce this
arrangement and by when?]

dreey e sw sy dfdom
qft (&t gEwdh® e )
(%) ot &1

(=) aYstar WTATT ¥ OF AT H,
foraat figedy # feomoft forert st st
T ¥ W w7 o, @ aww
qg v et 1 oY IaE afgermy

lation.
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FY 39T 1 @1 F | AORFTT = ATA
# T agT &1 ABTHT T 1§ HIT T
AT q5T 41T & OF AwE § S WO
adara ferdt o & aroor frdt & A
7 ava § 1 foafy e faarodm
2 1T o W EvWE g 9% SS9
W FHL WA | ] foam sraa |
t{THE MINISTER oF PLANNING AND

LABOUR aAND EMPLOYMENT (SHRI
GULZARTLAL NANDA) : (a) Yes.

Papers laid

(b) For the present, the experiment is being
continued in a Section of the Planning
Commission where there is some scope for
Hindi noting and drafting and the results are
being watched. The work in most other Sec-
tions is of a highly technical nature and there
are very few officers who could at this stage
of their knowledge of Hindi take up work in
Hindi. The position is, however, constantly
under review and the experiment will be
gradually extended to other sections as and
when it is found feasible.]

SETTLEMENT OF DISPUTE IN SATGRAM
COLLIERY

312. SHRI BAIRAGI DWIBEDY: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether there is any proposal under
Government's consideration to settle the
dispute in the Satgram Colliery through
arbitration; and

(b) if so, whether any arbitrator has been
appointed and at what stage the matter stands
at present?

THE MINISTER oF LABOUR IN THE
MINISTRY ofF LABOUR aND EM
PLOYMENT  (SHRrI JAISUKHLAL

f[ ] English translation. ~Transferred
from the 14th August, 1962.

[21 AUG.

1962 ] on the Table

HATHI): An Enquiry Officer has been
appointed to investigate and fix responsibility
for the breaches of the Code of Discipline and
non-implemen-tatiOn of the Settlement of
March 8, 1961, between the management of
Modern Satgram Collieries and the Colliery
Mazdoor Sabha. The enquiry is in progress.
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE REQUISITIONING
AND AcQUismoNiNG oF IMMOVABLE
PROPERTY ACT, 1952.

THE MINISTER oF WORKS, HOUSING
AND SUPPLY (SHRI MEHR CHAND KHANNA) :
Sir, 1 beg to lay on the Table, under sub-
section (2) of section 17 of the Requisitioning
and Acquisitioning of Immovable Property
Act, 1952, a copy of the Ministry of Works,
Housing and Supply Notification S.O. No.
2444, dated the 25th July, 1962. [Placed in
Library. See No LT-320/62.]

THE NEWSPRINT CONTROL (SECOND
AMENDMENT) ORDER, 1962

THE MINISTER ofF INTERNATIONAL
TRADE IN THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH) :
Sir, I beg to lay on the Table a copy of toe
Ministry of Commerce and Industry
Notification No. 8/26/62-Imp., dated the 4th
August, 1962, under sub-section (6) of section
3 of the Essential Commodities Act, 1955,
publishing the Newsprint Control (Second
Amendment) Order, 1962. [Placed in Library.
See No. LT-336/62.].
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Latest Development

MINISTRY OF COMMERCE AND INDUSTRY

(DEPARTMENT  OF  INTERNATIONAL
TRADE) RESOLUTIONTre CONSTITUTION OF
AN EXPORT INSPECTION ADVISORY COUNCIL

SHRI MANUBHAI SHAH: Sir, I also beg
to lay On the Table a copy of the Ministry of
Commerce and Industry (Department o'
International Trade) Resolution No. 55(1) EP
(Coord)/62, dated the 12th July, 1962,
regarding the constitution of an Export
Inspection Advisory Council. [Placed in
Library. See No. LT-321/62.].

MINISTRY OF COMMERCE AND INDUSTRY
RESOLUTION FIXING PAPER PRICES

SHRI MANUBHAI SHAH: I also beg to lay
on the Table a copy of the Ministry of
Commerce and Industry Resolution No. Ch.
(1)-17(130)/60, dated the 21st June, 1962,
fixing prices for various varieties of paper.
[Plac. ed in Library. See No. LT-337/62.].

REQUEST FOR INFORMATION ON
LATEST DEVELOPMENTS RE THE
EUROPEAN COMMON MARKET

SHrRI BHUPESH GUPTA (West Bengal):
Sir, before we take up legislative business |
wish to bring to your notice a certain matter.
Today's "Hindustan Times" carries news of a
meeting of the Congress Parliamentary Party
yesterday in which both the Finance Minister
and the Prime Minister spoke on the European
Common Market and gave the members there
some information about the latest
developments. I am not opposed to their
speaking but the news has appeared in the
papers and now it is public. The convention is
that in such high matters of policy at least
concurrently, if not before, Parliament is also
taken into confidence and we are informed of
the developments. The matter is now public
and someone in authority has caused it to be
published with the intent that it

Request for Information on [ RAJYA SABHA ]

European Common
Market

should be made known to the public. The
Prime Minister and the Finance Minister are
both aware that this has been published. If that
is so, we are entitled to know about the
developments with regard to the European
Common Market The Prime Minister and the
Finance Minister who are responsible spoke
on this subject. In this House at least in this
current session he has not explained the latest
developments in the negotiations with regard
to the European Common Market. Therefore,
I would request you to ask the Finance
Minister to take the House .into confidence as
to what is happening with regard to these
negotiations and not confine it only to the
Congress Party.

2596

SHRI K. SANTHANAM (Madras): A
statement was made in this session before the
House in which the Finance Minister
explained all the issues.

SHrl BHUPESH GUPTA: No, Sir. A
statement was laid but here he is talking about
the latest developments. If you read the thing
you will know. If it were the same, then there
would have been no need for him to make a
statement in the Congress Party because the
paper was there with them also. He has said
there certain things. You will find it if you
read that.

MR. CHAIRMAN: After a statement has
been made that statement can be explained to
a number of people on a number of occasions.
If they spoke about that matter, it does not
mean that they said something new. Did they
say anything new?

SHrRI BHUPESH GUPTA: I do not know. It
is for you to consider. A statement was made
by the Finance Minister in this House and the
Finance Minister has spoken there. He has
given some indication of the latest
developments.

MR. CHAIRMAN: Is there any indication
that he said something about the
developments after the statement?



2591 Specific Relief [21 AUG.
SHRI BHUPESH GUPTA: There is some
indication, it seems.

MR. CHAIRMAN: Did he say that he was
telling them something which had happened
after the statement?

SHrRI BHUPESH GUPTA: He does not say
that. But even the Prime Minister intervened
and told them that certain aspects of the matter
shoud be kept in view which do not occur in
the statement especially the political aspect of
it. Therefore, we would like to know as to
where we stand now after all these things.
Currently, negotiations are taking place and
we are also interested in keeping ourselves
abreast of the developments. If there is
nothing new [ do not object. But if there is
something new we should be taken into
confidence.

MR. CHAIRMAN: I guess there is
nothing new but I will find out.

SurRiBHUPESH GUPTA: Thank you.

ALLOTMENT OF TIME FOR CONSI-
DERATION OF MOTION RE. RAIL-
WAY ACCIDENTS

MB. CHAIRMAN: 1 have to inform
Members that under rule 153 of the Rules of
Procedure and Conduct of Business in the
Rajya Sabha, I have allotted two and a half
hours for the consideration of the Government
motion regarding railway accidents.

THE INDIAN SALE OF GOODS
(AMENDMENT) BILL, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI BIBUDHEN-DRA
MisrA): Sir, I beg to move for leave to
introduce a Bill further to amend the Indian
Sale of Goods Act, 1930.

The question was put and the motion was
adopted.

1962 ]

Bill, 1902 2592
Suri BIBUDHENDRA MISRA: Sir, 1

introduce the Bill.

THE SPECIFIC RELIEF BILL, 1962—
continued

Surt R. S. KHANDEKAR (Madhya
Pradesh): Mr. Chairman, I welcome the
motion moved by the hon. Deputy Minister to
refer the Bill to a Joint Committee of the
Houses for their consideration.

[THE DEPUTY CHAIRMAN in the Chair]

I also welcome the Bill on the ground that it has
made a tremendous improvement on the
previous Bill. It is a good thing to note that
the Government have abolished the illustrations
from the body of the Bill. Illustrations, as you
know, create  more confusion than what
they  explain, because law is such a wide
subject and so many types of cases come that
one illustration will not suffice. It is,
therefore, commendable that illustrations from
the body of the Bill have been removed.
Secondly certain clauses have also
been newly introduced. In these days there is
atendency to create a voluminous book
on legal matters. Even practising lawyers are
confused and they do not know which law is
prevalent. So, if the law is concise and easy to
practise and if it is developed by judicial
interpretations, it is all the better.

Next, some sections regarding constitutional
matters have been abolished. That is also
commendable because the same sections are
incorporated in the Constitution of India. They
were redundant and duplications also. One
thing which I want to observe in this
connection is that the Law Commission
submitted its Report as far back as 1960 and
the Government have brought forward this Bill
after a long time. As is well known, after
independence, many of the laws
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[Shri R. S. Khandekar.] unnecessary I he has discussed thoroughly this matter

and with the growth and which are on the
Statute Book are development of society,
many of the laws need a change. So, the
Law Commission was constituted and so
many laws were revised. But the
Government is slow in bringing these
laws on the Statute Book. The time has
come now to consider all those laws
which are not necessary and they should
be done away with.

Having said, that, I come to the main
recommendations of the Law
Commission. The Law Commission has
recommended that section 9 of the
existing Specific Relief Act should be
abolished. Now, this is a controversial
point. Section 9 gives a summary remedy
for the litigant. 1 am aware of the
difficulty that there is duplication of legal
proceedings. In some of our States also,
such summary remedies were available,
whereby a litigant whose possession was
disturbed could claim possession within
six months. There was, of course, a long
delay in getting those remedies, but the
fault lay with its implementation and not
with the Act itself. 1 quite agree that there
is duplication, and it is not decided finally
because under section 9 also if a client
gets final rights, still there is scope for a
regular civil suit and the matter does not
end there. In spite of this, a summary
remedy was available. If some
compromise can be found to adjust these
things and a summary remedy is provided,
it is better.

Then, I come to section 42, which is the
most important section in the Specific
Relief Act. The Law Commission had
recommended for its amendment, at least
the proviso to section 42. They had
recommended that it should be abolished,
but the Government have retained the
section as it is. In this connection, I would
refer to a learned discussion on the
subject by Mr. A. T. Markose. I will not
burden the House with all the discussion,
but I only point out that

from page 623 to 675 in his book:
"Judicial Control of Administrative
Action in India". Here the learned author
has dealt with all the problems. He has
also dealt with the arguments given by
the Law Commission. He has come to the
conclusion on page 675, which I shall
read out:—

"A draft to replace the present
section 42 of the Specific Relief Act,
1877.

Section (1).—All Civil Courts not
lower than the District Courts shall
have power within their respective
jurisdictions to declare rights, status,
and other legal relations whether or not
further relief is or could be claimed.
The declarations may be negative or
affirmative in form or substance.

Section (2).—Any person, whose
legal interests are affected or, are In a
reasonable apprehension of being
affected, by statute, ordinance, rule,
regulation or bye-law, contract or
franchise, may have a judicial
determination of the question of
construction or validity arising in
relation to or under such statute,
ordinance, rule, regulation, bye-law or
contract or franchise and obtain a
declaration of rights, status, or other
legal relations thereunder."

I do not plead that the words as they are
suggested here should be incorporated in
the Bill, but I would request that the Joint
Committee should take into consideration
this learned discussion and also the
recommendation of the Law Commission.
The Law Commission have rightly
pointed out that section 42, the
declarative judgment, is a symbol of the
twentieth century conception of law. This
is what they have said in their Report. So,
my submission is that when this Bill is
going to the Joint Committee, this aspect
of the matter, which has been so
thoroughly considered in this book,
should be taken into consideration.
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Then, I come to an important subject in the
Specific Relief Bill and that is with regard to
injunction. Difficulty by practising lawyers is
often felt when suits for injunction are to be
filed against the Government. There is a
provision in section 80 of the Code of Civil
Procedure, that is, two months' notice has to be
given before any suit can be filed against the
Government. Nowadays, the Government is
becoming a bigger party and with the
increasing public sector, so many suits have to
be filed and so .many claims have to be
registered against the Government, and injunc-
tions have also to be sought. When this
provision in section 80 is there, the whole
purpose of the injunction suit is vitiated. The
same point has been very thoroughly discussed
in this book on page 603. I will not burden the
House with all the discussion, but I shall give
the relevant portion from this book.  The
learned author says:—

"The first and foremost is the
requirement of a notice of two months before
any suit can be filed against the Government
or a public officer under section 80 of the Civil
Procedure Code. It is not necessary to show
how the presence of this Provision makes an
action for injunction useless in all cases where
immediate relief is necessary and a suit for
injunction is filed as a rule when the plaintiff
requiries immediate relief. The courts in India
realising this did attempt to exclude injunction
suits from section 80 of the Civil Procedure
Code. But as has been seen the Privy Council
frustrated this attempt. Later the efforts of
some courts to explain away this Privy Council
decision as regards suits to prevent the com-
mission of future injury and which were
reviewed in the preceding pages do not appear
to have received general acceptance. Under the
circumstances the only way out, is to exclude
suits for injunction from the provisions of
section 80 of the Civil Procedure Code."

[21 AUG. 1962 ]
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So, my submission is that the Joint
Committee should consider this problem also,
wherever injunction suits are brought against
the Government particularly, the provisions of
section 80 should be done away with. Finally
the author says:—

"If the first and the second suggestions
are accepted injunction will acquire the same
efficiency in India which it has in other
common law countries. If the last suggestion
is also accepted injunction will be a very
efficient remedy for the enforcement of the
legal order among the public authorities. This
is also because of the fact that injunction can
be got only in a suit and a suit is a very
convenient proceeding where, in order to
show the illegality of administrative action
complicated fact-situations are to be tackled.
Such detailed scrutiny of the facts would be
convenient in suits".

My submission is that this aspect of the
matter also should be dealt with seriously by
the Joint Committee in their deliberations.

Having said that, I will come to clause 19.
Clause 19 is not properly worded according to
me. Clause 19 reads like this:

"The jurisdiction to decree specific
performance is discretionary, and the court is
not bound to grant such relief merely because
it is lawful to do so; but the discretion of the
court is not arbitrary but sound and
reasonable, guided by judicial principles and
capable of correction toy a court of appeal.”

Here the wording is: "the discretion of the
court is not arbitrary". My submission is that
we have to take it that the courts pass judicial
decisions and they do not pass arbitrary deci-
sions. I do not understand why there is a need
for clarification that the court will not pass
arbitrary orders but will pass judicial and
reasonable
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orders. This section should be worded
properly. This is an aspersion. This is
something done under the impression that
the courts pass sometimes arbitrary
orders. But whenever a court passes an
order, it must be a judicial order; it can
never be an arbitrary order. If it is an
arbitrary order, it is set right by the court
of appeal. So this clause should be pro-
perly amended.

I would now like to say a few words
with regard to some minor things. In the
present Act there is a provision in section
18 which corresponds to clause 12 of the
present Bill. I will not read the whole of
the clause but the relevant portion only.
This is what is stated in the clause:

"where the vendor or lessor sues for
specific performance of the contract and
the suit is dismissed on the ground of his
want of title or imperfect title, the
defendant has a right to a return of his
deposit, if any, with interest thereon, to
his costs of the suit, and to a lien for such
deposit, interest and costs, on the interest,
if any, of the vendor or lessor in the
property which is the subject-matter of
the contract."

In this clause the right is given to recover
costs, but it is not mentioned when these
costs will be recovered, whether by a
separate suit or in the same suit or in
execution proceedings. What happens
actually is, when the case is decided, the
costs are to be recovered. They cannot be
recovered in the execution proceedings.
No separate suit also can be filed with
regard to these costs. So, my submission
is that this clause should be so amended
that the cost will be recovered in the
same suit. This wording should be there.

With regard to sections 21 and 35, the
Commission had made some sua-
gestions, and I am glad that those sug-
gestions have been incorporated in

[ RAJYA SABHA ]
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this Bill. The Law Commission have also
ably discussed that in section 35 there
should be some procedure for relief. They
have written that no separate suit shall be
instituted in respect of any such relief
which may be claimed under this section.
This was necessary, and I am glad that
this has been incorporated in this Bill. In
section 21 also, which corresponds to
clause 13 of tKis Bill, it requires some
amendment. The amendment is as to how
these contracts are to be enforced. There
should be some specific remedy.

Madam, there is one difficulty which I
find on reading this Bill. Clause 24 says:

"The provisions of this Chapter as to
contracts shall apply to awards to
which the Arbitration Act, 1940, does
not apply and to directions in a will or
codicil to execute a particular
settlement."

It means that Chapter II only apnlies to
the provisions of wills and codicils. May
I take it, therefore, that Chapters and IV
of this Bill do not apply to such wills and
codicils? My submission is that they are
equally necessary because-Chapter HI
deals with rectification of instruments
and  Chapter deals with rescission of
contracts. So, these two Chapters also
must be applied with regard to wills and
codicils as Chapter II has been applied
with regard to these matters.

When I said something about section 9,
I wanted to refer to the dissenting note of
Dr. N. C. Sen Gupta. He has given a
dissenting note, and as I said previously,
the Select Committee should take into
consideration his views also with regard
to section 9 and something should be
done with regard to summary remedy.

Madam, the Bill is on the whole
welcome and, as I said earlier, it is a very
concise Bill and J support it and welcome
it. I hope that the Joint Select Committee
will take the
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few points which I have raised here into
consideration and bring a very-lucid and nice
Bill very soon before this House. Thank
you.

SHRI K. SANTHANAM (Madras): Madam,
this is a technical and non-controversial Bill.
This is ah attempt to bring the law up-to-date,
and most of the clauses have been drafted on
the recommendations of the Law Commission.
Therefore, it has to be welcomed. At the same
time I wish to point out that being a technical
Bill, precision of language is of the greatest
importance in such a legislation. On reading
through the Bill I find that there are many
places in which the language is not
sufficiently precise, and I want to draw the
attention of the hon. Minister and the other
Members of the Joint Select Committee to the
need for looking into these clauses. For
instance, in -clause 4 it is said: —

"Specific relief can be granted only for
the purpose of enforcing individual civil
rights and not for the mere purpose of
enforcing a penal law."

What exactly do individual civil rights mean?
Has a company individual civil rights? It is
not an individual. It may be a legal person but
it is not an individual. Are companies' rights
included in individual rights? Has it got the
right to use this Act and ask for specific relief
for enforcement of a contract? I think in the
Notes the wording is quite different and I can
understand that: "the plaintiff must show some
individual right to it in every case." That is all
right. When the word 'plaintiff' is used, then
the individual right is all right. But taken out
of context, the words 'individual rights' seem
to apply as an individual only and not the
juridical person, a company or a public body
or anything like that. I want the Minister to
look into it.
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Again, there are two kinds of presumptions,
different presumptions in the Explanations to
clauses 7 and 9. In both the cases one person
gets possession of movable property and
another person has a right to it, in one case by
ownership and in the other by virtue of con-
tract. In one case, there is going to be a
presumption that that movable property is
something which cannot be compensated in
money and in the other case, the opposite
presumption is to prevail. I think there is no
justification for drawing a distinction. When a
man has entered into a contract, it is as good
as transferring the movable property to the
other man and, therefore, there is no reason
why the same kind of presumption as in
clause 7 should not prevail in the case of a
contract also.

Then, take clause 11(2) which says: —

"Where a party to a contract is unable to
perform the whole of his part of it, but the
part which must be left unperformed bears
only a small proportion, to the whole in
value and admits of compensation in
money ..."

Where a person is unable to perform, what is
the good of these conditions? Suppose that
part which he is unable to perform does not
admit of compensation in money, what i to be
done? When once by law you say that he is
unable to perform, he is unable to perform
and, therefore, there is no use forcing him to
perform. There is something wrong about it. If
he is unwilling to perform, I can understand
the remedy toy a specific relief, by asking him
to perform. Where by law he is himself unable
to perform, there is nothing to be done except
to give some kind of compensation.
Therefore, this clause, as it is, looks
contradictory in terms and should be looked
into.

Again, in clause 18, at the end of sub-
clause (e) there is a proviso
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[Shri K. Santhanam.] which is very
curious.  Sub-clause (e) says: —

"When the promoters of a company
have, before its incorporation, entered into
a contract for the purpose of the company
and such contract is warranted by the terms
of the incorporation, the company:"

But specific relief can be given only.

"Provided that the company has
accepted the contract and communicated
such acceptance to the otherHi party to the
contract."

Why should this be done? When once the
contract is warranted by the terms of the
incorporation of the company, again, why
should a further acceptance and a
communication of such acceptance be
necessary? If the promoters have entered into
a contract and such contract is warranted by
the terms of the incorporation of the company,
it should be automatically treated as a contract
of the company without any further ado. I
think this proviso must go, there is no
justification for it.

Then, my hon. friend who spoke before me
pointed to clause 19 but he did not show the
absurdity of the clause. Clause 19 says:—

"(1) The jurisdiction to decree specific
performance is discretionary, and the court
is not bound to grant such relief merely
because it is lawful to do so; but the
discretion of the court is not arbitrary but
sound and reasonable, guided by judicial
principles and capable of correction by a
court of appeal.”

Madam, can a decree be sound but
unreasonable, or reasonable but unsound?
And then, what is the meaning of "guided by
judicial principles and capable of correction
by a court of appeal"? How can there be
a
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decree which is not capable of correction by a
court of appeal? I think that somebody has run
away with the English language in this
particular clause.

Then, clause 19(3) says: —

"The court may properly exercise
discretion to decree specific performance in
any case where the plaintiff has done
substantial acts or suffered losses in
consequence of a contract capable of
specific performance."

Here, there seems to be some good idea but
the way in which it is expressed is rather
ambiguous.

Let us take clause 22. Clause 22(1) says:—

"A contract, otherwise proper to be
specifically enforced, may be so enforced,
though a sum be named in it as the amount
to be paid in case of its breach ana" the
party in default is willing to pay the same,
if the court, having regard to the terms of
the contract and other attending
circumstances, is satisfied that the sum was
named only for the purpose of securing
performance of the contract and not for the
purpose of giving to the party in default an
option of paying money in lieu of specific
performance."

When a party enters into a contract and
there is a specific condition in that contract
that if you break the contract, you must pay so
much money, why should a court step in and
say that in certain circumstances the actual
terms were not intended for paying
compensation for a breach of the contract? If
nothing is said, it may be presumed that the
contract should be performed and it should be
a specific performance. But where the parties
openly declare that they want s'o much
compensation for any breach of the contract, I
think it is better that the court should go by the
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terms of the contract and not go behind the
terms.

Then, take clause 26(1)(b).
saysi—

Clause 26(1)

"Any person interested in a contract may
sue to have it rescinded, and such rescission
may be adjudged by the court in any of the
following cases, namely;—

'(a) where the contract is voidable or
terminable by the plaintiff;

(b) where the contract is unlawful for
causes not apparent on its face and the
defendant is moie to blame than the plaintift."

What does it matter, when the contract is
unlawful, if the defendant is to blame or not to
blame, or the plaintiff is to blame or not to
blame, and why should the condition be that
the defendent must be more to blame than the
plaintiff? If it is a lawful contract and
somebody sues for rescinding it, I can
understand that that somebody is to blame
and, therefore, the plaintiff is to blame and he
should not rescind it. But where the contract
is unlawful, there is no question; it has to be
rescinded by the court, and this qualifying
clause seems to be quite inappropriate.

Then I come to clause 36(2) which says:—

"A perpetual injunction can only be
granted by the decree made at the hearing and
upon the merits of the suit; the defendant is
thereby perpetually enjoined from the
assertion of a right, or from the commission of
an act, which would be contrary to the rights
of the plaintiff."

Is it not right that the decree itself should
say what are the acts which one should not
commit? It must be an act specified in the
decree. Suppose the judge gives a decree
saying, "Don't do anything which would be
contrary to the rights of the plaintift",
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I trunk rt would be very vague, and 1 >.cj not
think it is intended even. The decree must
enjoin him that he must respect such a right
and that he should not d J such and such acts
which are likely to infringe that right.

Then in sub-clause 40(c) it is said: —

"An injunction cannot be granted to
restrain any person from applying to any
legislative body;"

What is this "applying to any legislative
body"? Is it intended as applying for
candidature or petitioning a legislative body?
I have still to understand what is meant by
"applying to any legislative body". No man
applies to a legislative body. Either he
petitions it or he wants to become a member
of it. I cannot understand the whole thing, "An
injunction cannot be granted" etc. How can an
injunction be granted at all? A man has
already applied, and then afterwards what is
the injunction? There must be some meaning
in it, but it has not been properly expressed.

Then another sub-clause says: —

"An injunction cannot be granted to
prevent the breach of a contract the
performance of which would not be
specifically enforced;"

Isit "could not " or
like to know.

"would not"? I would

I have pointed out some particulars in
which the Bill is not sufficiently precise. Of
course, I am sure that when the Members of
the Joint Select Committee read it more
thoroughly and carefully they would find
many other clauses in which the language
requires to be polished and tightened and 1
hope steps would be taken to do this.

Thank you, Madam.

THE DEPUTY MINISTER IN THE
MINISTRY oF LAW (SHRI BIBUDHENDRA
MIisRA) : Madam, the objections raised so far
as sections 9 and 42 are concerned were dealt
with
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[Shri Bibudhendra Misra.] by me
yesterday and I do not want to repeat the
same remarks. Mr. Santhanam has
pointed out certain defects in drafting. In
his opinion there has been a running
away with the English language, as he
has put it. In this connection I would only
like to point out, Madam, that in this Bill
so far as clause 3 is concerned, we have
adopted the words as they were in the
draft Bill that was formulated by the Law
Commission itself; the same language has
been taken. There is always a difference
between "individual civil right", and
"individual's civil right", and if the words
are "individual's civil right", then of
course companies come in. The
difference between "individual civil
right" and "individual's civil right" has to
be seen, and therefore they have
suggested the very wordings— that we
have taken—in the draft itself. And then
again, so far as the old provisions are
concerned, which have been accepted in
the present Bill, it was thought proper
that the same old language should be
retained, because those words have been
matters of judicial interpretation. The law
has been settled and now any change in
that language would mean unsettling the
law. It has been settled now by judicial
decisions. Anyway, Madam, I do not
want to waste any more time. It is going
to a Select Committee, and I am certain
Mr. Santhanam's suggestions will receive
due consideration.

With these words I commend the
motion for acceptance.

THE DEPUTY CHAIRMAN: The
question is:

"That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
define and amend the law relating to
certain kinds of specific relief and
resolves that the following members
of the Rajya
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aaoria be nominated to serve on the*
said Joint Committee, namely: —
1. Shri R. M. Deshmukh

2.Dr. Shrimati
nand

3. Shri G. S. Pathak

4. Shri Jagan Nath Kaushal
5. Shri Mahesh Saran

6. Shri S. C. Deb
7
8
9

Seeta Parma-

. Shri C. D. Pande

. Shri B. D. Khobaragade

. Shri M. N. Govindan Nair
10. Shri M. S. Gurupada Swamy
11. Shri Kamta Singh

12. Shri J. Sivashanmugam Pillai

13. Shri Krishan Dutt
14. Shri K. S. Ramaswamy

15. Shri Vimalkumar M-
Chordia."

The motion was adopted.

THE CHRISTIAN MARRIAGE AND'
MATRIMONIAL CAUSES BILL,
1962.

THE DEPUTY MINISTER IN THE
MINISTRY op LAW (SHRI BIBU-
PHENDRA MISRA) : Madam, on behalf of
Shri A. K. Sen, I beg to move:

"That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
amend and codify the law relating to
marriage and matrimonial causes
among the Christians and resolves that
the following members of the Rajya
Sabha be nominated to serve on the
said Joint Committee, namely:—

1. Rajkumari Amrit Kaur
2. Shri Jairamdas Daulatram
3. Shri A. C. Gilbert
4,

Shrimati Jahanara
Singh
5. Shri Dayaldas Kurre

Jaipal
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6. Shri Bansi Lai
7. Shri A. D. Mani
8. Shrimati Uma Nehru
9. Shri Mulka Govinda Reddy 10.
Shri M. H. Samuel
11. Shri M. C. Shah

12. Shri
Sinha

13. Shri P. A. Solomon
14. Shri Thomas Srinivasan
15. Shri A. M. Tariq."

Awadeshwar  Prasad

Madam, so far as the law relating to
Christians is concerned, it is at present
governed by two Acts, the Indian Christian
Marriage Act, 1872, and the Indian Divorce
Act, 1869. Both these Acts were modelled on
the English law existing then, though there
have been great changes in the society both in
England as well as in India since, and there
have been amendments also, quite a number
of amendments in the English law. But the
Indian law up till now remains the same and
therefore there was a demand from all
Christian quarters that the law should be
amended and brought up-to-date consistent
with the changing social conceptions, and
accordingly the matter was referred to the
Law Commission, and all the
recommendations of the Law Commission
have been accepted in this Bill. This is the
first thing, Madam, that I want to stress. I
would now point out about its applicability
because these days the general tendency has
been to make the law applicable to all parts of
India except of course Jammu and Kashmir—
the reasons are known. The Indian Christian
Marriage Act was not applicable to the old
areas of Travancore-Cochin State which is
now merged in Kerala, because it was
considered then that the Syrian Christians,
who formed a large part of the population of
the old Travancore-Cochin State were govern-
ed by a customary law of marriage of their
own, which was completely different from the
marriage forms obtaining in the
ecclesiastical courts.

[21 AUG. 1062 ]

and Matrimonial 2608

Causey Bill, 1962

The Law Commission have taken both the
forms of marriage into consideration and they
have found that practically there is no change,
and since the Indian Divorce Act is also
applicable to the old Travancore-Cochin area,
they do not find any justification as to why
this Bill should not be extended to them also.
So also in Manipur, though the Indian
Christian Marriage Act was not applicable, the
Divorce Act was applicable. So they have
recommended that the present law should be
extended to that area also. The most important
thing is that the Law Commission have
consolidated the two branches of the law now,
the Indian Divorce Act and the Indian
Christian Marriage Act, into one Bill, as has
been done also in the case of the Special
Marriage Act and the Hindu Marriage Act.
Under the present law the position is that a
marriage can be performed'under the Indian
Christian Act if one party to the marriage is a
Christian, but this, they say. has to be
changed. Marriage under the Indian Christian
Act will be permissible now only if both the
parties are Christians just as we have it in the
Parsee Marriage Act and the Hindu Marriage
Act, where the marriage is performed only if
both the parties are Parsees, or where the
marriage is performed only if both the parties
are Hindus. They say that the law governing
marriages in a  particular  religious
denomination should have application only
when both the parties to the marriage belong
to that religious denomination. They are of the
view that apart from this question it will also
involve other troubles. Take, for example, the
question of succession in the case of a
Christian marrying a Hindu female. Whereas
the Christian male would be governed by the
provisions of the Indian Succession Act, the
female would be governed by the provisions
of the Hindu Law, and a dispute may arise. A
similar dispute may arise when there is the
question regarding the custody of minor
children. Therefore, to obviate these
difficulties they have suggested that we
should
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[Shri Bibudhendra Misra.]

take the form as it exists in the Pardee
Marriage Act and also in the Hindu Marriage
Act, and that the new-law should operate only
when both the parties are Christians.

Then, Madam, so tar as the modes
ot solemnisation of marriage are con
cerned, at present there are five forms
ol solemnisation of marriages. The
Indian  Christians have a  different
form altogether, and they have said
that it must be omitted. There is no
reason as to why the Indian Christians
should be treated on a different level
from the other Christians also. There
mwas a time when this difference was
made, because then it was thought—
in the year 1872—that the Indian
Christians ~ were  probably  not o)
literate as to follow the ecclesiastical
sysiem of English Churches. But the
time ha.. changed. Now th?y say
that, so far as they are concerned, the
forms of marriage should be the
same: there should not be different
forms of marriage. They have divid
ed the marriage into two parts, sac
ramental marriages and civil
mnmages. The old provision regard
ing civil marriage remains and
the  provision regarding  sacramental
marriages, which were three in num
ber has been reduced to two. Now,
the marriages will be solemnised by

Ministers and  persons belonging to
recognised  churches. In other cases
it will be solemnised by Ministers

licensed by the State.

Then the other important suggestion is that
the present Indian Christian Marriage Act
deals only with the solemnisation of
marriages and it does not lay down any valid
condition of marriage. The condition of
marriage is left to the personal law of the
parties concerned. This, according to the Law
Commission, is a lacuna and they have
suggested conditions of valid marriage. They
have suggested that ther, should be a clear law
that the parties should not be within
prohibited relationship unless
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the customs governing each of them permit
the marriage between the two. Therefore,
under the First Schedule have been
enumerated relations tnat cannot be married
by a man and relations that cannot be married
by a woman. They come under the prohibited
degree unless it is permitted by custom.

You will find, Madam, that the Hindu
Succession Act does not apply to customary
marriages wherever it is in force. They have
also stated what tho effect of the breach of the
conditions of marriage should be.

Like all other Acts the principles that we
have adopted in the Hindu Marriage Act and
the Special Marriage Act they have divided
into two categories as in the principle of con-
tract, that is, void marriages and voidable
marriages. Under the present law there are
five categories of void marriages. There was a
demand from the Christians themselves that
the categories of void marriages should be
reduced to a minimum number. It should only
be made applicable to one or two cases
because the children born of void marriages
are supposed to be illegitimate Therefore, they
have reduced it now to two instead of five.
Now, they say that the marriage will be void
when either pcrty has a spouse living at the
vime of marriage or when parties are within
prohibited relationship. In all other cases the
marriage is not void but voidable. Therefore,
the question arose what would happen if
something was valid which is rendered invalid
now under the present law. They have
accepted two principles The first principle is
that whatever was valid under the previous
law remains valid notwithstanding any pro-
vision in this Act and, secondly, whatever is
void now will be only made voidable at the
option of the parties.

Then, Madam, consistent with our
provisions in the Hindu Marriage Act and the
Special Marriage Act there
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are more grounds for divorce than , are
available to a person married under this Act
also. Formerly. the only ground that was
available under the Indian Christian Marriage
Act for divorce was adultery. Now, of course,
we have adopted the same system which has
been adopted in the Hindu Marriage Act and the
Special Marriage Act. There are other grounds
of divorce available as well such as a virulent
and incurable form of leprosy, venereal disease
in a com-*nunicabie form, refusal to consum-
mate the marriage, desertion and treatment with
cruelty. All these have been also included as
grounds of divorce.

Then. Madam, 1 will refer to another
provision, namely, clause 39(2; and (3) which
provides that whenever a divorce case goes to
a cohrt, the court before taking the case into
consideration and granting a decree, first of
all, makes attempts so that the parties can be
united. It is a sort of conciliation proceedings
that the court should take. I think it is a
welcome measure. It can save many broken
homes also. I will read it out:—

"Before proceeding to grant any relief
under Chapters IV to VII, it shall be the duty
of the court in the first instance, in every case
where it is possible so to do consistently with
the nature and circumstances of the case, to
make every endeavour to bring about a
reconciliation between the parties.

For the purpose of aiding the court in
bringing about such reconciliation, the
court may, if che parties so desire or if it
thinks it just and proper so to do, adjourn
the proceeding and refer the matter to any
person named by the parties in this behalf
or to any person nominated by the court if
the parties fail to name any person, with
directions to report to the court as to
whether a reconciliation can be, and has
been, effected, and shall,
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in disposing of the proceeding, have clue
regard to the report."
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Then, Madam, when this provision of
divorce was sought to be introduced in the
Bill, "there were objections raised by Roman
Catholics on the ground that divorce is
opposed to their faith. The Law Commission
is of the view that the Divorce Act has been in
application in India for the last ninety years
and it has not worked any difficulty at all.
Moreover, it is an enabling provision. It does
not compel anybody to go to a court for
divorce. It is just an enabling provision and
the parties are free also to apply for judicial
separation and not divorce. They are free not
to go to a court at all. But if a law is there for
the last ninety years, there is N0 reason why it
should be dropped out now, particularly when
communities in which there was no divorce
law are now being governed by divorce laws.

This is all that I want to speak at this stage.
The Bill is going to the Select Committee and
I need not go into details. I will only point out
that, the Law Commission has worked a lot
on it, has taken evidence of not only persons
but established churches also. As a matter of
fact, the two draft Bills also were sent to it for
consideration and after they formulated their
report they sent it to the Government. The
Government then directed them to draft a Bill
in accordance with their recommendations
and asked them to circulate it again for
eliciting public opinion. That was done. After
that, this Bill has come to this House in
accordance with the recommendations of the
Law Commission in its Fifteenth and Twenty-
second Report.

The question  was proposed.

SHRI P. K. KUMARAN (Andhra Pradesh):
Madam Deputy Chairman. I welcome this
Bill in general terms as an attempt to codify
the different customs and habits which
prevail
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among the different groups of Christians in
India.

Madam, it is but natural for religious
institutions to raise a hue and cry whenever
measures to introduce an element of rationale
are resorted to The question of recognising the
Ministers of certain churches as competent to
solemnise a marriage has raised a fear among
the adherents of a large number of
denominations of churches, the fear wRether
Ministers of their churches will be recognised
or not. When the Bill is passed into law, the
Committee that is going to be constituted will
be having hard time considering which church
has got to be recommended and which not.
This will introduce a new element of con-
troversy between the various denominations
of churches. I should very much like to see
that Marriage Registrars are appointed in all
districts who will grant licences or marriage
after satisfying all the conditions prescribed in
this Bill. After obtaining licences, the parties
may perform the religious and social part of
the marriages in churches or anywhere else
they want. After the marriage, within a week,
the parties can cause the details of the
marriage to be entered in a register maintained
by the licensing authority in the presence of
two witnesses, parents of the minor bride, etc.
I would like this system to be prescribed for
all se;-tions of the society. A similar system
prevails in America whose Constitution also,
like ours, is based on secularism.

THE DEPUTY CHAIRMAN: You may
continue on the next occasion.

The House stands adjourned till half past
two of the clock.

The House then adjourned for
lunch at one of the clock.

[ RAJYA SABHA ]
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The House reassembled after lunch at half-
past two of the clock. THE VICE-CHAIRMAN
(SHRI AKBAR ALI KHAN) in the Chair.

MOTION REGARDING RAILWAY
ACCIDENTS

THE MINISTER oF RAILWAYS (SARDAR
SWARAN SINGH) : Sir, I beg to move . . .

SHrI BHUPESH GUPTA (West Bengal):
Sir, I understand from the papers that notice of
this motion was given by the Members from
this side of the House and it is becoming a
practice that the Government then gives notice
of the same motion and then debars the
Members of this House from moving it. I think
it is not right. The Government should have
given it before. When the Members opposite
give it, they should have the right because first
of all they can place the things for the Minister
to consider and reply; secondly, the Members
have also the right of reply and apart from this
fact of time, I think it ig not a good practice on
the part of the Government to come in this
way. It was open to them right at the
beginning of the Session, for the Minister to
give his own motion and whenever we try to
initiate any such thing, the Government tries
to come in. It is good because some of them
d'o not want to come in even under pro-
vocation but then it is not a fair practice, not a
good convention to try to debar initiative in
this manner or to take away the time which the
Opposition would be otherwise entitled to.

SHRI DAHYABHAI V. PATEL (Gujarat):
We are in complete agreement with Mr.
Gupta's remarks on this subject.

SARDAR SWARAN SINGH: I am glad that
at any rate the Swatantra Party and the
Communist are one on this. May I clarify the
position?
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SHRI DAHYABHAI V. PATEL: It is not
an accident. (Interruptions.)

SHri BHUPESH GUPTA: The issue is
between the Opposition and the Government
here relating to certain procedures and
practices or Convention which should be
adhered to unless they believe in doing
something not very helpful for th, growth of
institutions such as this.

Motion regarding

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): I would like to hear tne Minister.

SARDAR SWARAN SINGH: I thought the
opposition would welcome such a move
because it is well known that according to the
procedures, even if a non-official motion is
tabled, it only remains as a No-Day-Yet-
Named Motion and it is for the Government to
find out whether they have got any time ...

SHrRI BHUPESH GUPTA: On a point «f
order. I challenge that statement.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Let him proceed.

SARDAR SWARAN SINGH: In a matter
like this, so far as Opposition motion are
concerned, they are most -welcome. I do not
object to them. I am the last person to object
to the moving of any such motion but it has to
be remembered that in a matter where th,
Government feels that it is of sufficient
importance that it should be brought before
the House by itself the mere existence of an
earlier non-official motion does not debar the
Government from coming to the House and
making a positive motion. If anything, that is
something which should be welcomed.

On the other issue, I do not know why my
esteemed friend, Shri Bhu-pesh Gupta, got
agitated when [ said that so far as official
motions are concerned, when we make an
official motion, then there is a commitment
that we will find time also. It has to he
remembered, subject to the over-
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all control by the Presiding Officers in the two
Houses of Parliament so far as the Order of
Business is concerned, this is to be decided by
the Minister of Parliamentary Affairs in
consultation with the Business Advisory
Committee. It was not a motion by way of a
Resolution OT the like which comes within the
definition of a non-official resolution or non-
official business. It was a motion for
discussion of an important matter which is
admitted only as a No-Day-Yet-Named
Motion which has to find time. It has to
compete with other items °n the Business List
of the Houses and I do not see why they
should object to it. This means virtually that if
there is any non-official motion, then the
Government cannot come to the House with a
positive motion. This is a position which I am
afraid we cannot accept.

SHrRI BHUPESH GUPTA: Sir, I would like
you to hear me on this point. Firstly, I realise
that it iy a No-Day-Yet-Named Motion but as
far as the time is concerned, it is for you to
fix. Once you admit this motion, it is entirely
in the hands of the Chair to fix the time and
compel the Government to undertake it. It is
not for the Government to say whether they
are going to accept it or not. This is a point
number one.

Point number two is irrelevant that time
could not be found. Time has been found. The
only thing is, the Government has stolen our
time. We wanted it the other way round. Then
if you say that we get more time, if the
Government motion is there, that also does not
apply here because only 2 1/2 hours have been
given, not the whole day. Even on that score,
we, the Opposition, stand to lose. I think the
h'on. Minister should not assume the authority
that goes with the Chair. The motion was
admitted, the time was found but the point is
now the Government is taking away that time
and the initative in their hands and we are put
at a disadvantage. This is what I say.
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SHrRI M. S. GURUPADA SWAMY
(Mysore): The Opposition Members tabled the
motion. It is true that it does not in any way
prevent the Government coming forward with
their own motion. But here in this House the
motion tabled by us was much before the
motion tabled by the Government. Therefore,
if you admit the motion of the Government, it
will be denying the right of the Opposition to
initiate a discussion on such an important
issue. The point is, you are denying the
privilege of the Opposition to initiate
discussion on matters of importance. So we
have to confine our attention to this small but
very important point, namely whether the
Opposition should be denied the exercise of
their rights in the usual course under the Rules
of Procedure; otherwise, the whole procedure
becomes meaningless so far as this is
concerned.

SHRI K. SANTHANAM (Madras): I am
sorry that the Opposition . . .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Only to the extent of the point of
order.

SHRI K. SANTHANAM: Yes. I am rather
surprised at this opposition because if their
point is conceded, it is quite possible that the
Government may not be able to find time at all
for many such motions. In fact it is to the
advantage of this House that on as many
matters as possible of such a nature, the
Government should take the initiative and
c'ome forward to find the time.

SHrI BHUPESH GUPTA: Why deny
the initiative?

SHRI K. SANTHANAM: But where is the
initiative denied? When once a discussion is
initiated, then every Member of the
Opposition has the same right to speak . . .

Suri BHUPESH GUPTA: No. Mr.
Santhanam being an experienced par-
liamentarian, should know that no Member of
the Opposition would have the right of

replying.
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SHRI K. SANTHANAM: In a notion like
this, there is no question )f any reply because
it is the respon-libility of the Government. It
is only vhen the Government replies that we
:an have any concessions or any re-'orms or
interest whatever. What is ;he use of my
friend, Shri Bhupesh jupta, replying? He can
only abuse jut the Government can do
things.

Railway Accidents

SHrR1 BHUPESH GUPTA: On a point of
order again. Is the hon. Member entitled to
say that I can only abuse? 1 do not wish to
abuse . . .

SHRI K. SANTHANAM: What alse can he
do?

SHRI BHUPESH GUPTA: The motion was
not in my name.

SHRI DAHYABHAI V. PATEL: The hon.
Member is not in order to last aspersions on a
Member.

{Interruptions.)

SHRI K- SANTHANAM: I am sorry. I am
willing to withdraw the word 'abuse' and say
that he can criticise and oppose and the
Opposition's reply has no meaning or purpose
but a reply from the Government to meet the
points raised by the Opposition has got
substance, has got a purpose. Therefore, a
Government motion is any day to b, preferred
to an Opposition motion.

Surt BHUPESH GUPTA: I am not dealing
with it. He cannot have his own argument
only. He said that in the Minister's reply
people are interested. We are also interested in
it but how is this right taken away from the
Minister? The Minister can oeak at the end,
after listening to the speeches, minus the right
of his speech in reply. Everything that he
wishes to state he can state. We want this
initiative because, in the first instance, we
state the position of the Opposition and of the
public before the Government (o that the
Government
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spokesman in his speech states the
Government's position and what they
have to say. Secondly, we have the
light of reply. The Opposition also
should have the right to  express
whether the Oppositi'on is  satisfied

>vith the position that the Government
had taken on the floor of the House.
The other day, in the House of Com

mons, certain matters of importance
were discussed and, as you
may know, the discussion
wa, initiated in one case by <be
Deputy Leader of the Labour
Party, and in another case by the
Leader of the Labour Party, Mr.
Gaitskell. Prime Minister Mac-

Millan did not come and say that the
Government must initiate the discus- i sion. Mr.
Santhanam is supposed to be a knowledgeable
and learned Member of Parliament. He will
kindly refer to the proceedings bf the House of
Commons. He can then *ee that the
Government does not take the initiative in such
cases, but it is the Opposition which take the
initiative for raising uch discussions. The
initiative iy from the Opposition side of the
House of Commons.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : I have heard whal you have to say.

SHRI K. SANTHANAM: No, Sir. I am not
going to make a speech. J only want to say
that I have never said that the initiative should
never be taken by the Opposition. Neither did
Mr. Gaitskell claim that only the Labour Party
should initiate the discussion. The initiative
can come from either side of the House, but
when it comes from the Government side, it
ought to be preferred.

SHrRI BHUPESH GUPTA: So he has
admitted that the initiative came from the
Labour Party.

AN HoN. MEMBER: Then why raise a
point of order?

SHRI BHUPESH GUPTA: Not only that, he
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it seems he would support it in the House of
Commons only, n'ot in this Parliament of ours
where he and I sit. Charity, w, thought, should
begin at home.

SHRI M. P. BHARGAVA (Uttar Pradesh):
As the Rules of Procedure in this House stand
at present, a Government motion always has
priority over motions given notice of by any
other hon. Member of the House. Take my
own case. | gave notice of a motion for a
discussion on the Dhebarbhai Commission's

Report. It was superseded by a Government
motion.

SHRi MULKA GOVINDA REDDY
(Mysore): You belong to the Government
side.

Suri M. P. BHARGAVA: I gave notice of a
motion for a discussion on the Eleventh
Report of the U.P.S.C. and that was also
superseded. So i the hon. Members 'of the
Opposition want any change in the Rules of
Procedure of the House, the better course i to
approach the Chairman for a change of the
Rules. It is no use discussing a matter here
which is beyond the puTview of the House to
decide. So let us take it up in the Rules
Committee and try tfo change the rules if we
want to.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : I have heard both sides. That will do.

SHRI M. P. BHARGAVA: Why take the
time of the House here?

SHri  BHUPESH GUPTA: The hon.
Member is a camp follower of the ruling
party.

SHRI MULKA GOVINDA REDDY: There
is this difference between a motion from the
ruling party and a motion from the
Opposition. At any time, a Member of the
ruling party, if he has tabled the motion, can e
asked to withdraw his motion and the
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[Shri Mulka Govinda Reddy.] discussion
can be curtailed. But if the motion is tabled by
a member of the Opposition, it not only means
that he wants an opportunity to discuss that
important matteT, but it will also amount to a
censure motion against the Government for
their failures and for their acts of commission
and omission. And in this particular case the
Government should have taken the opportunity
of tabling their motion long before the
Opposition thought of it. But they never
thought it was a serious matter which should
be discussed in Parliament.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You want to say something Mr.
Govinda Reddy?

SHRI M. GOVINDA REDDY (Mysore): Sir,
I only wanted to say this much. The statement
is to be discussed and thig motion is a very im-
portant one. Only two and a half hours are
allotted for discussion on this motion and
already some fifteen minutes have been taken
up by this preliminary discussion that we are
having. I do not hink this is very useful. Let us
finish with this discussion and not take more
time from the time allotted for the discussion
of the motion.

SHrRI BHUPESH GUPTA: No, this time
will not be included in that.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): You have had your say. I think I have
heard both sides of the House.

SHrRI BHUPESH GUPTA: Sir, don't give
y'our ruling now. I request you, Mr. Vice-
Chairman, don't give a ruling. I do not insist
on getting a ruling now.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): But I should give a ruling.

SHRI BHUPESH GUPTA: It is not wanted
now, because we have to debate it in the
chamber. As some hon. Member said, we
should go to the Chairman and we would like

to go
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and convince him of the validity 'of I our case.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): Then have you withdrawn your point
of order?

SHRI BHUPESH GUPTA: No, I have not.
Why should 1? I wish to keep it pending.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): For this debate the point of order will
have to be decided. So either you withdraw it
or [ have to give a ruling.

SHrRI BHUPESH GUPTA: I am net
withdrawing, Sir. You want to give your
ruling on the point of order, but it will be
doing less than justice. You may feel you are
doing justice.

SHRI SONUSING DHANSING PATIL
(Maharashtra): Sir, when the hon. Member
takes the risk of raising a point of order, he
cannot say he will not withdraw it. Either he
must seek the decision of the Chair or he must
withdraw his point of order. These are the
only two alternatives.

SHrRI BHUPESH GUPTA; The hon.
Member sitting so long on the side of the
Treasury Benches has forgotten everything.
He ought to know that a point of order also
can be withdrawn.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN):  You are withdrawing?

Suri BHUPESH GUPTA: I am not
withdrawing it.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : 1 give my decision. In view of rule
153 which says:

"The Chairman may after considering the
state of business in the Council and in
c'onsultation with the Leader of the Council
allot a day or days of part of a day for the
discussion of any such motion."

In view of this, it is in the province of the
Chairman and the Leader and
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it has been decided that the Gov-, eminent
should move it. Accordingly I ask the
Minister of Railways to .start the
discussion.

Motion regarding

SHrRi BHUPESH GUPTA: 1 will not
challenge the ruling. But we have .heard the
rule as it was read out by you and it says that
the Chairman may do it and it is left to his
discretion. As a lawyer, Sir, you understand
that "may" i; not "must" and it is not
mandatory. It is left to the discretion of the
Chairman to decide in consultation with the
Leader of the House. I do not know when this
consultation with the Leader of the House took
place. Hafiz Mohammad Ibrahim is not here to
substantiate it and say that he has been
consulted.

SHRI M. GOVINDA REDDY; But the
Chair has given the ruling.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): The Railway Minister.

SHrRI BHUPESH GUPTA: When was he
consulted? When wa, Hafiz Mohammad
Ibrahim consulted?

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have given my decision.
The Railway Minister will start the
discussion.

SARDAR SWARAN SINGH: Sir, I beg to
move :

"That the statement regarding Railway
accidents, laid on the Table of the Rajya
Sabha 'on the 16th August, 1962, b, taken
into consideration."

Sir, on the 16th August, I placed on the
Table of the House a statement giving certain
details about the number of accidents that
took place between the date when the Rajya
Sabha adjourned at the end of he last session
and August, 1962 and I also gave some
further details about them. There were
fourteen such accidents and all

of them were unfortunate, but the
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most unfortunate of them all was the one
which took place at Dumraon on the night of
the 21st July, 1962. My sympathies and those
of all other railwaymen go to the bereaved
families and to those who were injured in
these accidents.

Of the fourteen ~ases shown in the
Statement, seven wer, of train collisions, three
involving passenger trains. The other four
cases were of derailments, of which two
involved passenger trains, one of these
resulting from the train running on a tree
which had fallen on the track on account of
strong wind; the remaining three accidents
were of trains running into road track and
level-crossings, two of them being unmanned
level-crossings. Of the 74 dead and 159
injured, that I mentioned in the Statement
which I laid on the Table of the House, 53
were injured in .accidents at un-manned level-
crossings; and if the casualties in the
Dumraon accident were excluded, the total
number of casualties in the remaining 11
accidents vorks out to one person killed and
79 injured. I may mention here that of the per-
sons injured in the Dumraon accident one
more has died in the hospital since I laid that
Statement on the Table of the House and so
the death-roll now unfortunately stands at 74
so fa* as this accident is concerned. In the
Dumraon accident, as I have already informed
the House, a Commission of Enquiry headed
by a retired Judge of the High Court has been
set up to go into the causes of the jeeident.
The findings of the Commission and the
recommendations which they might make to
avoid recurrence of such accidents will be
cagerly awaited by the railway administration.
In other cases also, enquiries have been made
and those found guilty will be brought to
book. It is not my intention to take much time
of the House. We have already spent some
time in discussing the procedural aspect and
there are only a few points that I would like to
mention at this stage.

What do we do to prevent such accidents?
This is a matter about which
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ISardar Swaran Singh.J the House would be
vitally interested. So far as preventive
measures are concerned, we tackle this
problem in two ways, one is provision of
technological aid to the staff to act against the
possibility of accidents and in this category we
have got numerous devices of a mechanical
character in signalling and the like which
afford great protection against the occurrence
of accidents. These aspects are a few and I
would indicate the few items thai fall under this
category, i'or instance, we have got the
interlocking of points and signals so that until
the correct road is set, the signals cannot be
lowered. Then we have got the provision of
token instruments on single-line/sections in
place of paper line clear Then we have got also
interlocking of important level crossing gates
with the signals so that so long as the gate
remains open, the signal cannot be lowered.
We have got what is called direct circuiting on
certain sections and stations so that when a
certain portion of the line is obstructed the
signals controlling movement on such line
cannot be lowered. It is true that our entire
system has not got all these technological aids
for a variety of reasons, the most important of
which is the fact that we are a developing
country and we are trying to develop and
manufacture a large portion of this signalling
equipment inside the i ry. We are undertaking a
phased programme to progressively replace
these signalling equipment with the latest
technological development. It will be
appreciated that we can undertake this only in a
phased programme and cannot undertake the
production of all these within a short time.
Apart from these technological aids, there is
another important aspect which 1 might
mention at this stage and that is the educative
aspect. It is important that whatever the
technical aids we may provide, the best known
safety device still remains a careful man. It is
the railway administration's objective to create
this careful man, and this can obviously be
done in a variety of ways. The most important
requirement is that adequate care should
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be taken even at the time of recruitment so that
a person of the right type might be recruited.
Then, their initial training is a- matter of great
importance and as the House is aware, we have
established a number of training institutes all
over the country—the number is about fifty all
over the country—where training of an
intensive character is provided. \ot only initial
training but we attach a great deal of
importance to what are cailed training in
service, refresher courses and the like, because
there can be a tendency to ignore some of the
important aspects where one is intimately
associated and concerned with the actual
working and the institution of refresher courses
is, therefore, a very important and vital matter.
It is important too that safety consciousness
should be created amongst the staff by
distributing the right type of pamphlets, by
pasting posters at appropriate places and by
personal contact between the supervisory staff
and those who are in charge of the various
devices so that the latter might be reminded
from time to time and it might be explained to
them how they should handle some of these
devices etc. Then we have at important railway
stations accident prevention committee;; which
are playing a useful part because they analyse
these accidents and also take action to prevent
recurrence of such accidents-Finally, a pilot
project for screening the train passing staff for
safety-mind-edness by a  process of
psychological test is under examination cf the
Government at present. 'I might add that this
psychological approach is important and other
progressive countries have also adopted it. It is
rur intention to introduce these on our railway
system also.

Apart from these preventive aspects, the
other important requirement which we cannot
ignore is the punitive aspect. With all the
technological aid and the instruments of a
mechanical character that might be provided,
howsoever great may be the educative process
in the form of training, refresher courses and
the Hke, still, ae-
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cidents, by the very nature oi the cir-
cumstances, do take place. How do we act if
these accidents take pi ace? Our approach in
this respect is two fold, one is to tackle it on a
long range basis. As the House is aware, the
railway administration and the government of
India have constituted an Accidents Enquiry
Committee presided over by an eminent public
man, Shri Hriday Nath Kunzru, who was till a
few months ago a senior Member of our
Parliament and a Member of this House. He is
the Chairman efi that Committee. Ther, are
other hon. Members, for instance, Shri Satya-
charan Shastri, a sitting Member of this
House, and Shri Jaipal Singh, a sitting
Member ' of the other House. There are
technical Members also on that Committee It
became necessary to constitute this Committee
towards the end of the last year as * a result of
discussions in this House and in the other
House. We are eagerly looking forward to the
recommendations of this Committee and it is
hoped that the Committee will soon be able to
give an interim report and make certain
interim recommendations. So far as individual
cases of accidents are concerned, depending
upon the nature of the accident and the gravity
of the accident, enquiries are held. I would like
to clarify that enquiries are held in all cases
where a mishap is what is defined as
"accident" in railway terminology. I might say
here that the -word "accident" is defined in
such a way in railway parlance that it connotes
much more than what We normally
understand. This expression is used, or this
word is mentioned, even in regard to a minor
derailment without any casualty or without
anyone being injured. This is so defined, and
very rightly so, because it is the intention of
the railway administration to scrutinise every
one of all those cases and to look after even
these apparently minor matters with a great
deal of precision and in great detail so that it
might benefit by the conclusions that might be
drawn from the enquiries. Every case r,f
accident is menquired into by a committee and
they
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make recommendations and i those
recommendations are utilised later for taking
preventive action, for taking corrective action,
for taking punitive action. It is sometimes
mentioned that the railway administration was
approached in this respect and that they did
not take action against those who were found
guilty. We try to act in a just manner. We do
not chase people. We do not unnecessarily
punish ttttm when they are not liable to be
punished but at the same time we do not
hesitate to take severe disciplinary action
where such action is called for. Sir, I might
give by way of illustration some idea about . .

Railway Accidents

3pP.M.

SHrRI BHUPESH GUPTA: Sir, after that I
will make another point of order, after he
finisnes his speech.

SARDAR SWARAN SINGH: I will not give
the details. For instance, in 1960-61, 1408
members of the railway staff were punished
and ia 1961-62, 1,648 members of the staff
were punished. They were awarded different
types of punishment ranging from removal
from service in bad cases to lesser
punishments like reduction to lower grade,
etc., in other cases. In serious cases where the
case comes within the mischief of the
effective law of the country then the police
prosecute the delinquents and the courts take
decisions according to the merits of each
individual case. I have not got a record of the
criminal prosecutions but that is '.he normal
manner in which these matters a"e dealt with.

There is one aspect which I would like to
mention before 1 finish. Unhappily, the
Dumraon accident was a very unfortunate one
where the death roll was high and into which
now a judicial enquiry is being held. I have
already supplied figures in answer to a Starred
Question in this House—I draw attention to
Starred Question No. 8 answered on the Gth
August—where comparative figure, were
given about the number of accidents from Ist
January to 30th June, 1961 and from Ist
January, to 30th June 1962? I do not want to
cite those figures again.
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SHRI SATYACHARAN (Uttar Pradesh):
May 1 point out one thing. The Enquiry
Committee at Dum-raon

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): You address me, Mr. Satyacharan.

SHRI SATYACHARAN: I am
correcting.

just

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): YOU address me.

SHRI SATYACHARAN: [ am addressing
you. What I wish to say is that the Enquiry
Committee which has been constituted in
regard to the Dumraon accident is not,
probably in the nature of a judicial enquiry.
Only a judge happens to be there as the
presiding officer.

SARDAR SWARAN SINGH: It is a judicial
enquiry because it is under the Commissions
of Inquiry Act and Parliament has bestowed
judicial functions on these Commissions of
Inquiry. We undertook legislation some time
back and it is for this reason that I am
purposely not mentioning anything more now
about this Dumraon enquiry. The cause and
other circumstances are all judice and
therefore I am purposely not saying anything
about that enquiry.

I have given these figures not in any spirit
of underrating the importance or the
seriousness of the accident; I do believe, as I
have said some time ago in the course of an
earlier debate in the other House, that even
one accident is bad, and therefore we cannot
explain these matters by comparing statistics
and the like and it Is not my intention to cite
figures in extenuation. This is the general
approach that I myself and the railway
administration hav, with regard to accidents.
But it is necessary to mention this to
counteract any feeling that might be created
erroneously that there is a rising trend in
accidents.

[RAJYA SABHA ]
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There is one more matter which i would like
to mention before I finish and. that is to give
some idea of the size of the operation that is
undertaken by the railways. This is necessary
because we do not have a proper perspective
and proper background What is our railway
system like and what i the size of the
operations? Extending over a route mileage of
34,950 miles and a tracK mileage of 52,«13
miles, the Indian Government railways operate
10/J29 locomotives. 28,009 coaching vehicles
and 3,09.944 units of goods wagons. They run
every day about 4,500 passenger train* and
3,000 goods trains. An idea of the gigantic
nature of the work performed by the railways
can be had from the fact that the Indian
Railways operate annually 133 millions of
passenger train miles and 113 millions of
goods train miles. About 4:5 million
passengers travel every day on the Indian
Railways. There are about 6,500 railway
stations scattered all over India ranging from
simple flag stations with an ordinary rail level
platform to gigantic stations like tht Bombay
Victoria Terminus, Howrah and other big
stations. More than 11 lakh railwaymen work
in different parts of the country in varying cli-
matic and seasonal conditions to kenp 7,500
trains moving daily all over the country. With
the day to day operations of the railways
spread over such an extensive area and
performed by such a large number of people
with equipment of varying degrees and
complexity it is not fully possible to eliminate
all accidents but still we are conscious of our
limitations and we at* trying our best to find
out the cause* of these accidents and to take
sustained action to eliminate these accidents.

Railway Accidents

Sir, I move.

SHrRI BHUPESH GUPTA: Sir, on a point of
order before you put th» motion. My point of
crder is you may not put it and I shall give
presently my argument.
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THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You give the reference to the rule
and then state the point of order.

Motion regarding

SHrt BHUPESH GUPTA: I just give the
substance of my case that this be held over till
tomorrow when you consider and decide on
the No-Day-Yet-Named motion of ours given
by Mr. Dave who is present here in the House
and by Mr. Ramamurti who is not here. Sir,
you were good enough to refer to rule 153.
You kindly lake the book in your hand. In
Chapter X I would invite your attention to the
preceding two rules, Nos. 152 and 151. Rule
151 says:

*The Chairman shall decide on the
admissibility of a motion ana may disallow
amotionora  part thereof."

Then comes Rule 152:

"If the Chairman admits notice of such a
motion it shall be immediately notified in
the Council Bulletin with the heading "No-

(K}

Day-Yet-Names-Motions'.

Now, I submit that the Chairman was good
enough to admit this motion of Mr. Dave and
Mr. Ramamurti and the Council Bulletin
contained this fact. They are mentioned in the
Bulletin under Rule 152. Now, immediately
after that comes Rule 153 to which you
referred.

Sir, you listen to Secretary later.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You carry on.

SHRI BHUPESH GUPTA: You must hear
the background. You talk to the Secretary.

SARDAR SWARAN SINGH: The Secretary
is supposed to be invisible.

SHrRI BHUPESH GUPTA: He is very much
visible and we like him too.

SHRI DAHYABHAI V. PATEL: But the
Member is entitled to be audible.
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THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You go on with your
point, of order.

Surt BHUPESH GUPTA: This Rule 153

SHRI SONUSING DHANSING PATIL:
Mr. Vice-Chairman, on a point of order.

SHrRI BHUPESH <1UPTA: He cannot raise
a point of order, now. Who stands now?

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You must be specific

SHri BHUPESH GUPTA: How can I be
specific when I am interrupted?

SHRI SONUSING DHANSING PATIL:
We cannot have a rambling discussion.

Surt BHUPESH GUPTA: Now. Rule 153
says:

"The Chairman may after considering
the state of business in the Council and in
consultation with the Leader of the Council
allot a day or days or part of a day for the
discussion of any such motion."

This specifically relates to Rule 152, that is to
say, No-Day-Yet-Named Motidns. These are
not Government motions as the Minister
himself said. Now, how can you invoke that
particular rule to decide the issue and having
admitted it what happens to my motion? My
case is this. Once-you have admitted .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : T have heard you.

SHRI BHUPESH GUPTA: My first point is.
I would ask the House to consider this rule. It
is not that I am fighting for the Opposition. |
ant fighting for the privilege of the House,
minus some Members on the Treasury
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[Shri Bhupesh Gupta] Benches. I cannot
for the life of me understand how on earth this
particular rule 153 applies to a Government
motion or determination of its future.

Now. the second point in this connection is
that you cannot adduce reasons. Hon.
Members should consider that the rule does
not say anywhere that you can throw out a
motion once admitted. Our motions were
admitted under Rule 152.

. SHRI SONUSING DHANSING PATIL: Are
we to convert Parliament into a law court?

SHRI BHUPESH GUPTA: It is a reflection
on Parliament. Subversion of Parliament takes

[ RAJYA SABHA ]

place in this manner.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN! : Please confine yourself to your point
of order.

SHRI BHUPESH GUPTA: Then, you reject
that kind of argument. Have you seen the
subsequent rules? Under no circumstance can
you throw out a motion which had been
admitted. Te'l me which rule in this book lays
down that you can throw out a motion which
has been admitted. All that you are given
power in this matter is to fix a day, allot the
time. Now, the Minister's motion may be
concurrent, but certainly that motion cannot be
a substitute for ours, much less can it deprive
u; of the right of moving the motion, to which
we are entitled, which has been admitted by
you, and in respect of which all that you are
now called upon to do is to fix a day and allot
the time. I would like to know what is the fate
of our motion.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) :  All right. I have heard
you.

SHri B. D. KHOBARAGADE

(Maharashtra): Mr. Vice-Chairman ...
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THE VICE-CHAIRMAN (SHRI AKBAR ALI

KHAN) : No, please. I have to decide about the
point of order.

SHRI B. D. KHOBARAGADE: According
to

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have heard the point of
order. Let me decide. (Interruption).- T do not
allow arguments on a point of order.

SHrR1 B. D. KHOBARAGADE: According
to" the Rules of Procedure and Conduct of
Business of this House, if any point of order
is moved, hon. Members are free to make
certain observations also, according to the
rules and regulations.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) :  Give me the rule

SHrRI B. D. KHOBARAGADE: 1
making only one or two observations.

am

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) No question of
observations on a point of order.

(Interruptions)

SHr1 B. D. KHOBARAGADE: On the
point of order raised by my hon. friend, Mr.
Bhupesh Gupta, my observation is this. As
pointed out by Mr. Bhupesh Gupta, when
notice of a motion has been given by any
Member and it has been admitted by the
Chairman and subsequently if the Government
or any Minister of the Government gives
another notice or the motion, then priority
should be given to the first notice.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Mr. Bhupesh Gupta has said that and
you are repeating what he has already said.

SHri BHUPESH GUPTA: Is my motion
dead or not?

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Please hear me. I have heard you.
The rules relating
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to motions in Chapter X do not make any
distinction between a Government motion and a
private Member's motion. So, all the rules apply
to both the motions. That is number one.
Number two is, I would ask the Member to refer
to Rul, 22, that is, regarding Government
business. If it had been a private Members' day,
it would have been a different thing. As | it is,
today is Government business day. So, I hold
that in such cases where there are two motions
from Members as well as from the Government
on a Government business day, the
Government's motion will have precedence.

Now, Mr. Mulka Govinda Reddy.

SHri BHUPESH GUPTA: Mr.
Chairman, so many .

Vice-

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): Please resume your seat.

SHrR1 BHUPESH GUPTA: What happens
to our motion? Will it be discussed tomorrow?

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): I have given my ruling.

SHRI BHUPESH GUPTA: Rule 22 cannot
be read with rule . . .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): Mr. Bhupesh Gupta, please.

SHrRI SHEEL BHADRA YAIJEE (Bihar):
Obey the Chair.

SHrRI BHUPESH GUPTA: How do I obey
you?

The question was proposed.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : T call upon Mr. Mulka Govinda
Reddy to speak.

[21 AUG. 1962 ]

SHRI MULKA GOVINDA REDDY: Mr.
Vice-Chairman, the Minister of Railways has
given us some impres-
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sive figures regarding route mileage, the
number of passenger trains that run every day,
the number of goods trains that run every day,
the number of millions of passengers who
travel by train. He has tried to  compare
them. In view of the vastness of the country, the
large number of passenger trains being run, the
large number of goods trains being run and the
big route mileage, he has tried to show
that the number of accidents that have occurred
is not quite alarming I do not know what his
idea was when he tried to compare the number
of accidents against this background. Even if
one accident occurs, serious notice should be
taken of it and proper steps should be devised to
see that accidents do mnot occur again.
Committees have been appointed when serious
accidents took place to find out why such and
such accident took place. The Shah Nawaz
Committee, which was appointed in 1956,
gave a very voluminous report. Therein they
had stated the causes of accidents that occurred
during the period before  and they had also

Railway Accidents

suggested some preventive measures. The
Government have again appointed another
Committee headed by Dr. Kunzru. It is more

than eight months or so. 1 do not know why an
interim report has not been submitted by that
Committee. It would have been better, at
least for discussion on such an important subject
like this, if that Committee had submitted an in-
terim report.  We could have offered more
constructive suggestions. Unfortunately, the
Committees that are appointed take their own
time to submit their reports. Maybe the Govern-
ment is partly responsible, for they may not be
co-operating  with the Committee in giving all
the material that is necessary for the Committee
to come to some sort of conclusions and give
their findings on such an important
question.  Time and again we have discussed
this question of accidents and 1 was really
pained to see how the Minister tried to
minimise the seriousness of the railway acci-
dents. He also quoted in the other House the
figures, the number of accl-
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[Shri Mulka Govinda Keddy.J dents that are
taking place in other countries, particularly
America and England. The conditions that are
obtaining there and that are obtaining in India
are totally different. There many of the
accidents take place not because of follies, not

Motion regarding

because of the limitations under which
those railways work, but because mostly
of the erivironment that there is in those

countries.  So, he did not mention the figures
here but took refuge under the guise that our
railways work much better than the
railways in other countries and that the
rate of accidents in India is much lower than
the rate of accidents in America or
England.  Sir, by having this discussion the
Railway Board and the Railway Ministry
should be able to learn some lessons, and if
they are prepared to implement the salient
suggestions that will be made by the
Members, then many of these discussions
will not take place and many of the accidents
that take place these days will not occur. It
has now become almost an everyday affair,
and in nearly 30 or 35 days 15 accidents
have occurred.  After the statement was
made by the hon.  Minister in this House and
the other House, another accident had
occurred to a De Luxe train. It is therefore
incumbent and imperative on the part of the
Railway Ministry to see whether  they
could avoid these accidents. Many of the
accidents that have occurred have occurred
not because they are accidents but because of
the wrong things done by the Railway
Ministry. When a train leaves the station, care
Is not taken to see whether it has a defective
engine, defective locomotive, whether proper
check was made of it, Whether the bogies that
are attached to the train are properly checked
up, whether the screws and bolts that are there
are properly placed in their proper places,
and so on. These are all things which, if
properly inspected, will show whether the train
is fit for travel or not, and if these things ar»
properly adhered to, many of the accidents will
not occur.

[ RATYA SABHA ]
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A Member in the other House nas reported a
statement from the "Statesman" of Calcutta
that the locoshed people asked the driver of a
particular train to somehow manage even
though he complained that he could not take
the train. He tried to manage. ~When the
train arrived very late, he was said to have
been mishandled by the crowd for the late
arrival of the train, and he is reported to have
stated to the correspondent that in spite of the
protest that he made he was asked to take that
locomotive which was very defective. Last
year similar accidents occurred, for instance,
the Ranchi accident. It is also reported that
the engine driver protested when he was asked
to take the train because the engine was
defective.  But in spite of his protests he
was forced to take that engine and a big
accident occurred which was  much more
serious than the one we had at Dumraon. 1
am glad that a Judicial Enquiry Commission
has been appointed to go into the cause of the
Dumraon accident, so I am not referring to it
now. But what I am saying is that these
are things which, if properly looked into, will
avert accidents.  Time and again suggestions
have been made that the railway track is worn
out and dilapidated, that proper repairing
should take place, that worn out and dilapi-
dated rolling stock is there and proper repairs
should be undertaken.  If these things are
undertaken, if the track is properly checked up
and if the rolling stock is properly checked up,
some of these accidents could very well
be avoided. The Minister himself has
confessed that more than 25 per cent, of the
engines that the railways have are overaged.
Proper steps should halve been taken to re-
place such overaged engines. These matters
which require a little bit of imaginative
planning are not properly planned, matters with
regard to the development of railways, with
regard to the replacement of engines,  with
regard to the replacement of tracks and
rails, and so on.

Railway Accidents

Another intriguing factor in these-accidents
is that whenever an accident occurs, the
Railway Minister at-
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tributes it to the human factor. Yes, human
beings are necessary and human factors have
got to be taken into consideration. But the
Railway Ministry arid the Railway Minister
do not take these human factors into
consideration. They do not take the human
beings that work in these railways as human
beings. They are fatigued and overworked.
The terms and conditions of their service are
so bad that most of the engine drivers, most of
the pointsmen and most of the cabinmen do
not have that enthusiasm and do not have that
zeal necessary to work properly in these rail-
ways. This is a very serious matter which the
Railway Ministry should look into and see
that their conditions of service are revised,
and the time factor should also be taken into
consideration. The engine driver should not be
allowed to drive for more than eight hours or
whatever the time that is reasonably allowed
for an engine driver to drive. Sometimes it so
happens that when these trains are derailed or
accidents take place, the same driver will have
to take the engine and he will have to work
not eight hours but he will have to work 24
hours or even 32 hours. That is the case, and
the conditions of senvice are so bad. When the
drivers are asked to drive the engines in such
inhuman conditions, it is not possible for any
driver to be properly equipped, to be properly
mentally prepared to take these engines and
avoid accidents. So it is but necessary that the
hours of work allotted to engine drivers
should also be revised properly.

Another thing I would like to say is this.
The Minister has said just now that accident
means even late arrival. It has been so denned
in the material that has been supplied to us.
Even the late arrival of trains is also
considered an accident. Sir, in this age when
the space ships can go round the world and
can come down to the earth with such
accuracy, I really do not understand why the
railways, which boast that they have a
mileage of 35,000 and that about 7,500 trains
run every day, do not keep up to the
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time. It is not only a loss to the railways, it is
a national loss. So many working hours are
lost. The Review of accidents on the Indian
Government Railways shows that nearly 9000
accidents occur every year. In 1958-59 it is
9071; 1959-60 it is 8960; in '1960-61 it is
8890. By these accidents the loss that the
Government have sustained or the railways
nave sustained is as follows:

1958-59—

Cost of damage to rolling stock and
engines—Rs. 17 lakhs.

Cost of damage to permanent way— Rs. 23
lakhs.

Interruption to through communication—
10, 184 hours.

[THE DEPUTY CHAIRMAN in the Chair]
1960-61—

Cost of damage to rolling stock and
engines—Rs. 38 lakhs.

Cost of damage to permanent way— Rs. 33
lakhs.

Interruption to through communication—
13,729 hours.

Madam Deputy Chairman, it is generally felt
by the ordinary public that railway travel
today has become hazardous, that there is no
safety and that they are not sure whether they
would be reaching their destinations if they
travel by train. And there is a very nice
cartoon which was published in 'The
Hindustan Times' dated the 18th which shows
that the former Railway Minister had an
accident when he was travelling in an Acci-
dents Special and had broken his legs and that
the present Railway Minister had become a
sleeper on account of it. It is a very interesting
and thought provoking cartoon. I would ask
the Minister to bestow some thought over this
question of accidents and see that recurrence
of accidents on railways does not happen.

Another point that [ would like to add is
that the Minister while answer-
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[Shri Mulka Govinda Reddy.] ing some
questions here has said that there are 19,000
unmanned railway crossings. Some of the
accidents take place at these railway
crossings. The classification that was made by
the railways at that time does not hold good
today. In view of the fact that we are
undergoing great changes in our economy and
that a very rapid development has taken place,
traffic through almost all these unmanned
railway crossings has increased so much that
they should try to see that all these 19,000
unmanned crossings are manned. Another
point that I would like to suggest is that they
should have traffic islands near these
crossings to check the speed of the lorry
drivers, particularly the lorry drivers of Delhi,
who go with a reckless speed.

Again, it has been stated that a number of
accidents take place because some of the
trains are run at a higher speed than has been
allowed. It is a matter which should be gone
into. The Railway Ministry should see to it
that proper steps are taken to see that the
engine drivers are not allowed to take the
trains much faster than has been authorised or
permitted on those particular routes.

This Review also gives another important
point, whether these accidents take place on
the track or at the stations. Really, I do not
understand why accidents should take place at
stations. Most of the accidents have taken
place at railway stations, which could be
easily avoided with proper care and caution.
There should be inspectors to givp proper
guidance. The Station maslerr. divisional Sup-
erintendents and general managers should
exercise proper care and authority to see that
proper discipline is maintained and should
take proper steps.

I would also like to add that the time has
come to think about reorganising the railway
zones. Some of these zones are too big and it
is impossible for the Railway Ministry

[ RAJYA SABHA ]
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or the zonal authorities to manage such huge
Zones. The Railway Minister should consider
the question of reorganising the railway zones
and increasing the present number by about
three or four. If the zones are small, it is
possible that they can be properly managed
with proper supervision. The rolling stock and
the track can be properly supervised, the
locomotives can be properly checked and if
they are not fit for operation, they can be
replaced.

With these words, I conclude my speech.

THE DEPUTY CHAIRMAN: Mr. Lohani.
Please take ten minutes. There are a number
of speakers.

SHRI I. T LOHANI (Gujarat): Madam
Deputy Chairman, I am indeed very happy to
have been given this opportunity to take part
in today's debate. From the statement of rail-
way accidents, I find that a number of
accidents have taken place due to the drivers
having exceeded the prescribed speed limit. 1
would therefore suggest that some means
should be found to mark the speed at which
the driver can take his train so that any
exceeding of the prescribed speed could be
noted and at every halt both the guard and the
station master could check the speed at which
the train had been run. In case they find that
the driver has exceeded the speed limit, he
should be immediately checked, and such
accidents could be avoided. I would also
request that a speed limit may be fixed for
trains when approaching the stations, whether
they are to halt at a station or are going to go
through.

Having further studied the statement of
accidents, I find that some of the accidents
have taken place due to the negligence of the
staff. I would therefore request the hon.
Railway Minister to consider imposing penal
punishments over and above dismissal.

I am happy to see that a Committee has
been appointed to go into the
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causes of the accidents that have taken
place, and it is going to recommend ways
and means by which these accidents
could be averted. I do hope that it will
fully take into consideration the human
factor and try to recommend ways and
means by which these accidents could be
avoided and suggest some system for
closer co-ordination between the station
staff, the cabinmen and the pointsmen.

Since independence, both passenger
and goods traffic have increased tre-
mendously. Therefore, the pressure on
railway tracks and on rolling stock is
tremendous and it is increasing day by
day. I feel therefore that it is necessary to
kaep a greater vigil on the maintenance of
the tracks and the rolling stock. To
substantiate my argument I should like to
give an example of the increase in traffic
on the metre-gauge s“tion between
Ahmedabad and Delhi. Ten years ago as
many as 15—20 trains used to pass
through Palanpur; today there are more
than 50—60 trains passing, within
twentyfour hours. Thus the pressure on
the tracks has increased, and this being a
very important line which connects both
Gujarat and Rajasthan with the rest of
India, I would request the hon. Minister to
consider doubling the line in the near
future. It would also reduce the pressure
on the tracks, which it has today.

Having thus made my observations I
should like to take this opportunity to
congratulate the Indian Railways for
meeting the challenge after independence,
the challenge of such heavy passenger
and goods traffic. Our railways are
playing a very important role in
developing our country and I shall be
failing in my duty if I only pointed out
the failings and not appreciated the good
work they have done and are doing.
Therefore, the Railway Minister and the
whole department deserve our hearty
congratulations for the yeoman service
they are
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aoing ana I am sure, in time to come, our
railways will reach greater heights of
efficiency.

Thank you.

SHrr P. K. KUMARAN (Andhra
Pradesh): Madam Deputy Chairman, the
Railway Minister has placed before us a
statement in which 14 accidents are
listed. These accidents have taken place
during a short span of time, between two
Sessions of Parliament. During this
period a large number of accidents have
crowded together at the rate of almost
one accident for every two days.
Naturally, therefore public mind is much
exercised; a feeling of insecurity is being
felt in all quarters.

The list with us shows a good number
of accidents where the trains have
entered obstructed lines. This shows that
apart from the human factor involved,
the. signal and interlocking systems on
our Railways are not perfect.

A part from the fact that we have not
been able to make use of the advanced
knowledge that is available in the modern
age, there are historical reasons also
which contribute a lot to the number of
accidents. Madam, we have inherited
from the British almost a heap of scrap in
the form of railways. Our railway system
was put to the maximum use during war
years. There was no replacement, no
repairs worth mentioning. Maintenance of
track was neglected. Rails were not
renewed. Engines had become exhausted.
We could not do the renewals and repairs
that were required to make the system
render efficient service.

It was on such a system that the heavy
Canadian W.P. engines were introduced
during the period 1949-50. The engine
itself was not made according to the
design  which we wanted. After
importing, as many as 150 changes had to
be made on engines before they were put
en the track. That was the beginning of
the
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[Shri P. K. Kumaran.] present spate of
accidents on our railways. Ever since then
accidents have been keeping more or less the
same rate of increase as the increase in the
volume and speed of our traffic.
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I was talking about the signalling system.
Except in some modernised stations, we are
still having the good old mediaeval system of
signalling and point locking system. Even
mechanically fully interlocked stations are
few. Our system can cater only to the old type
of light trains which run in a leisurely way.
Yet we are running faster and heavier trains
nowadays. That is possible because the staff
are giving their maximum co-operation.

The number of accidents could have been
reduced if only the authorities take to the
practice of removing the causes of accidents
whenever they are discovered. But they are
more interested in fixing responsibility on
somebody, punish him and then close the file.
If nobody could be fixed, they invariably
attribute the accidents to sabotage. Sabotage
has become a convenient device for the top
officials to explain away accidents which are
difficult to understand. I think the report of
enquiry about the accident to the Ranchi
Express at Ghatsila is ready by this time. I
hope the Railway Minister will make the
report available to us and also give an
opportunity to discuss the report.

I will give some examples of accidents. On
10-8-1962 the driver of a passenger train
struck against a signal post at Kagankarai and
fell down from the running train. But this is
not included in the list given to us by the
Railway Minister. The driver is now in
Vellore hospital in an unconscious state.

THE DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHRI SHAH
NAwAz KHAN): That was not a train accident.

DRr. A. SUBBA RAO (Kerala): That was an
engine accident.

[ RAJYA SABHA ]

2646

SHRI P. K. KUMARAN: Some months
back, at Thinnappati, the driver of a banker
engine working a mail train struck against a
signal post. He fell down unconscious in the
cab and ten days later he died.

Railway Accidents

At Buddireddippatti, on 4-10-1961, a goods
train driver struck against a signal post. He
was in hospital for six months. He was
permanently disabled and was given some
light job after recovery.

Now, all these three stations are situated
between Jalarpet and Salem on the west-coast
Main Line of Southern Railway. About a year
back the signals were rearranged over this
section, when the signal posts were planted too
close to the track. If the authorities had taken
steps to remove the cause even when the first
accident took place, the other two accidents
would not have taken place. But then, the
question of taking the blame for not providing
adequate distance between the track and the
signal post must be owned by the engineer
who supervised the work of rearranging the
signals. This the officer was not prepared for;
nor were the other officers” willing to
apportion blame on their friends; hence,
accidents after accidents, ostensibly due to the
carelessness of the drivers. Even now the
administration has not learnt its lesson. They
are not contemplating to refix the signals.

To cite another instance of the defect of the
signalling system, on 24-3-1958, the Grand
Trunk Express had an averted collision with a
goods train at Machavaram in the Vijaya-
wada-Bitragunta section. Points were set for
one line but the signals were lowered for
another line. The vigilance of the running staff
saved the train from disaster. What was the
reaction of the administration? They issued a
circular on 26-3-1953 instructing the staff that
they should not rely completely on the signals.
Four days after the first accident, while the
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staff were still trying to understand the
circular, another accident took, place. On
28-3-1958. Delhi-Madras de-Luxe
Express and Madras-Calcutta Mail came
face to face on the same line, at the same
station, Machavaram. Luckily, this time
also they did not touch each other. The
staff were vigilant. And what did the
administration do? The circular of 26-3-
1958 gets converted into a correction slip
to the General Rule No. 36-B. That was
all. Of course, the file of accidents was
closed by fixing responsibility on the
A.SM. and dismissing him from the
service. But was this enough? If the
correct lesson was drawn from those
accidents and the defects in the station
interlocking  system was  removed
throughout the railways, the Dumraon
accident would not have taken place.
Instead of improving the mechanism of
the system, we went on adding correction
slips to the General Rules for working the
trains. Even now the same approach
persists and hence the accidents are
increasing.

Motion regarding

You cannot run faster and heavier
trains with the equipment meant for
slower and lighter trains in a leisurely
way. In many stations, where traffic is
heavy, the spring trap system of points or
key locking system of points is in use. On
4-12-1961 at Kistna Canal station, a
passenger train and a goods train dashed
against each other. Ten passengers were
injured. This is a line where, on an
average, 50 to 60 trains pass through up
and down. If the station had a fully inter-
locked system of points and signals, this
accident could not have 'aken place. A
thorough examination of the entire
signalling and interlocking system is
called for. I hope the Railway Minister
will take necessary steps in this direction.

Then comes the question of main-
tenance of tracks. The railway track was
grievously neglected during the years of
the second World War. The
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renewal of rails and sleepers have not yet
caught up with the demands we make on
the railway track now. Underneath the
sleepers, there should be 8 inches of stone
metal packing. This is neglected now. In
olden days, gangmen were asked to pack
the sleepers with stones and soil thrown
in between the crevices among the stones.
Such a packing used to withstand the
weight and speed of trains rolling over the
track. Of late, they are asked to pack the
stones without even a track of soil, and
not so deep as before. The modern trains
are heavier, longer, and speedier ones.
Two trains up and down, and the packing
becomes loose and the track sinks. This is
especially dangerous in coastal areas and
areas where rainfall is heavy. Hitherto a
gang of 12 men was given the
responsibility of maintaining 3 miles of
track Now, this has been increased to 4
miles. And wherever extra gangmen are
given, they are casual labourers. By the
time the gang reaches one end of the gang
length, the other end under the impact of
the present heavy and fast traffic would
have become loose and sagging. Even in
the olden days, workmen were
demanding more men for each gang.
Instead of increasing men, you have
increased the miles. The increase of
workload is two fold by adding more
miles and by quicker loosening of the
packing under the sleepers.

Railway Accidents

Madam, in many sections loose jaw
type of iron sleepers are being used now.
Sometimes these sleepers are not
properly manufactured with the result
that it results in defects in the track. And
when a defective rolling stock moves
over this track, derailments are sure to
take place.

These iron sleepers often become rusty
and the holes become enlarged. The key;
which hold the rails to the sleepers
become loose. And whenever a speedy
train passes over, the keys slip away. If
an accident takes place, they definitely
get scattered.



2649 Motion regarding

[Shri P. K. Kumaran.] Then, of course, the
authorities get the opportunity of throwing the
entire blame on sabotage and avoid many an
embarassing query. I do not believe that
sabotage is one of the reasons for accidents on
our railways.

Then I come to the
maintenance of engines.

question ol

THE DEPUTY CHAIRMAN:
limit is over.

Your time

SHRI P. K. KUMARAN: Five minutes
more.

THE DEPUTY CHAIRMAN: Two minutes.

SHRI P. K. KUMARAN: Engine repairs are
divided into four schedules. If the repair takes
place m the order prescribed according to the
schedules, there will be no difficulty. But this
practice had been given up long ago.
Nowadays our engines are under permanent
repair. Tools ana spare parts are not supplied.
In the repair sheds there are more supervisors
than actual workers.

Then, Madam, instead of using new spare
parts, parts from the next engines are removed
and put on to the engine required first. Many a
time drivers are being forced to take out
engines without gauge glass, asbestos
packing, high pressure joint sheets, etc.

The number of skilled workers available for

maintenance of engines is not sufficient. They
are not given skilled leave reserve staff, and
the workload is more than they could do
efficiently. To illustrate, on 29-8-59. the
Madras-Calcutta Mail was derailed at Chinna
Ganjam because of the defect in the left radial
wheel. On the previous day, the same engine
was taken from Rajahmundry to Wal-tair. The
driver had remarked that the radial wheel was
defective and the wheel might slip off the
rails. But without properly removing the
defect, the engine was booked again.

[ RAJYA SABHA ]

Railway Accidents 2650

If the driver had refused, he would have been
charged  for  obstructive  work  or
insubordination. The engine derailed at
Chinna Ganjam. The book in which the driver
made his remark disappeared in the other
shed. The accident was attributed to sabotage.

On 24-2-61, the Delhi de Luxe Express
escaped a major disaster near Kavali. The side
code crank pin of the engine broke into two.
The vigilant driver sensed something wrong
and brought the train to a halt; otherwise
hundreds of lives-would have been lost that
day.

Again, on 20-3-62 the Delhi Janata Express
came to a sudden stop on a bridge near
Talamanchi. The gudgeon pin on the left side
of the engine broke into two pieces. Luckily,
the train was going at a slow speed of 10
miles per hour. Hence the train came to an
automatic stop. If the train were moving at full
speed, the river underneath would have swal-
lowed hundreds of lives.

THE DEPUTY CHAIRMAN: Are you
going to mention all the accidents? Then you
will take a long time.

SHRI P. K. KUMARAN: I am only giving
examples to illustrate my point. The accident
which happened to the Ranchi Express on
South-Eastern Railway also is an example' of
defective engines being put on express trains.

Another accident which I remember is the
one at Srirampura near Cuddapah. Here the
line is 1 in 90' gradient. The authorities have
recently constructed a station where there is no
loop line. But two sidings start from the two
ends of the station. These sidings cross in the
scissor fashion in front of the station. If two
trains are to be crossed at this station, the first
train must be received in the siding. Then the
second train should be allowed t»
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pass. After that the first train must be backed
on to the other siding and then started for the
main line. First of all. a crossing station at
such steep gradient should not have been per-
mitted. (Time bell rings) Two minutes more.

THE DEPUTY CHAIRMAN: You have
taken 17 minutes. You can wind up now. You
need not mention all this; otherwise you will
need the rest of the day for that list of
accidents alone.

4 P.M.

Suri P. K. KUMARAN: The Railway
Minister has said in the other House that the
best safety measure is a careful man. I agree
with him but it should also be remembered
that the railwaymen are not entrusted with
bullockearts. If you look at the casualties, you
will find that a good number of them are
railway-men themselves. I do not think th«t
anybody will be careless enough to allow
accidents to happen in which he himself is
involved. I have got many more points to
mention but since there is no time, I resume
my seat.

sit wgrate aner (Fagre) : gvefa
AT, AT YA WA o & faa
geaTat &1 Seea fFE, wE & R
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FE A1 TEY & | 4R Feemw 7 faT
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THE DEPUTY CHAIRMAN: Please wind
up.
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THE DEPUTY CHAIRMAN: Please wind
up. There are far too many speakers.

SHRI MAHABIR DASS: Just two minutes
more.

Tue DEPUTY CHAIRMAN: One minute.
You are denying other speakers.
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THE DEPUTY CHAIRMAN; Mr. Mani.
The hon. Member will please keep within his
time limit.

SHRI A. D. MANI (Madhya Pradesh):
Madam Deputy Chairman, the hon. Minister
of Railways wher initiating this debate said
that the best safety device on the railways is a
careful man. Well, whatever may be the
impressive performance of the Indian
Railways, including the 3 lakh wagons which
are being run on the rails and including also
the 4,600 passenger trains, to all of which the
Railway Minister made reference, 1 should
like to say tihat the chart that he has presented
to the House regarding the railway accidents
does not bear out the fact that careful men are
to be found in large numbers in the railway
administration, from the Railway Board to the
last gangman. I would like to invite the
attention of the hon. Minister to item 6 of the
Table which has been placed before the
House. In that item you are told that there was
an accident on account of the cabinman and
the leverman not setting the points properly.
And what was the action taken? The in-
crement of both of them was withheld.

AN HoN. MEMBER: Is that all?
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SHRI A. D. MANI: Yes, that is all. If there
had been a serious accident and if there had
been loss of life, who would have been
responsible? But in spite of that, this is the
punishment that has been meted out to the
cabin-man and the leverman. You can see that
in item No. 1 there was derailment of an
engine and some wagons and the reason was
excessive speed and the track was obstructed
by a train having fallen on it. And then, what
was the action taken? It is stated here:

"Driver having been killed in the
accident no action was called for."

I believe they should have found out how this
derailment took place, whether the track had
been damaged by the previous train having
fallen on it. But all that is stated here is: The
driver having been killed, no action was taken.
Madam, I believe that on the railways a large
number of men who do not have the requisite
educational  qualifications  have  been
appointed as cabinmen and as persons to set
points. There is a rule on the railways which
says that the station master and the
superintendent must explain the rules to every
employee and record an entry for each indi-
vidual on the staff in the form of a declaration
to the effect that the rules and instructions
have been explained to him and understood by
him. In other words, the men that the railways
are employing at various strategic points are
persons without the adequate qualifications.
They must have picked up experience, but we
would like to know what kind of a proficiency
they had earned before they were appointed to
those posts.

Madam, I believe you know and the House
also knows that before a person is given a
driver's licence he Is tested by a traffic
inspector to find out whether he is a person
qualified to drive a motor car on the road. I
would like to ask the Railway Minister
whether any test has been prescribed for
persons who operate the cabins, for the person
who sets the
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points and so on. I would n&e to make a
suggestion to the hon. Minister that the
standard of punishment which is given for
grave negligence and carelessness is very low.
1 do not want to be vindictive towards poor
men who have got to work under harassing
conditions. But if you have got to maintain the
efficiency of our railways, the punishment
cannot be lenient because lenient punishment
undermines the morale of the railways more
than any other factor. If the Railway Minister
would only tell us what is the percentage of
the accidents on the railways in the U.K. and
the U.S.S.R. we would sec that the percentage
in the U.K. and the US.S.R. is much lower
than the percentage of accidents on our Indian
railways. In 1958-59 over 4,000 accidents
took place and I believe about 8,000 accidents
took place after that year's report was
submitted to Parliament.

SHRI SATYACHARAN: May I point out to
the hon. Member that we have also to consider
the enormity of the land and also the
population.

SHRI DAHYABHAI V. PATEL: Does the
Minister need anybody to defend him? He is
competent to defend himself.

SHRI A. D. MANI: I do understand that we
are having 50,000 miles of railway line and
ours is a vast country with difficult terrains
and so on. But still the standard of operational
efficiency of the Indian Railways is lower
than the operational efficiency in the U.K. and
U.S.S.R. and it is a matter on which we
should stand comparison with the U.S.S.R.
and the U.K. because the Indian Railways are
the best undertaking of the Government of
India.

There is one other point that I would like to
raise here and that relates to track renewal.
Mr. Roy of the Railway Board made a
statement last year, I believe and he said that
the track renewal programme of the railways
has not been properly at-
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tended to. There are about 7,226 miles of
railway lines which have not been renewed,
and according to him, cushion ballast is not
available for thousands of miles. There is
again the difficulty about sleepers and track
renewals. I think the time has come when the
Government should conduct detailed technical
investigations regarding the track maintenance
in the country. The load on the railways is
very heavy and I believe experts have warned
that the railways use 90 Ib. rails for the broad
gauge and 60 1b. rails for the metre gauge, and
that this poundage is quite inadequate to bear
the weight of the traffic and the speed of the
traffic that is moving. I would, therefore,
suggest to the hon. Minister that he should
conduct a detailed technical investigation into
this matter. We do not want a parliamentary
committee of enquiry to find out whether the
track maintenance on our railways has been
done properly.

Madam, I would like to mention one more
point before I close. The Railway Minister
referred to the accident prevention committee
working on different railways. I am glad that
he gave us this information because a large
number of us are not aware of the work of this
committee. We do not know when they meet.
After all, such an accident prevention
committee should meet at some time. I would,
however, suggest to the hon. Minister to
constitute a railway safety committee on
which Members of Parliament, persons from
the public, the State Governments are also
represented and that committee will
constantly meet and advise the railways.

SHRI N. SRI RAMA REDDY (Mysore):
What are the functions of the committee they
have?

SHRI A. D. MANI: We do not know what
the functions of that committee are. My hon.
friend Shri Rama Reddy asks what are the
functions of this committee. I don't know.
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I would like to mention one other thing and
that is this. There is a lot of labour discontent
on the railways. Let us be frank about it. The
Essential Services Ordinance and the Bill that
was brought in later on, have produced a riot
of discontent all over the railways. Unless
Government mends its labour policy and
permits the railway unions to function as
industrial unions function, there will not be
any contentment in railway workers. It is this
labour discontent which has sapped the effi-
ciency of railwaymen at various centres and
this has been responsible for the negligence,
which again is the root cause of all these
accidents. I do hope that the Government
would modify its labour policy and take into
account the feelings of railway-men who feel
that they have been denied their fundamental
right to organise themselves into legally con-
stituted trade unions. Thank you, Madam.

SHRI DAHYABHAI V. PATEL: Madam
Deputy Chairman, since the time at my
disposal is very little, 1 shall not repeat
myself. I am grateful to Mr. Mani for raising
soma of the very important points which were
in my mind. The Railway Minister gave us, in
his speech, a lot of information, very valuable
information, but unfortunately he was being
derailed by my hon. friend, Mr. Bhupesh
Gupta, again and again. He gave us
astronomical figures. I do not think the figures
were meant for any other purpose except to
confuse the House and us. Madam, we were
told, for instance, even the number of
passengers carried every day by the railways.
Now, do the passengers create accidents? I
submit that it is very unfair to use the figure
relating to the number of passengers carried
on the railways in relation to accidents.
Passengers have no voice in the accidents.

SHRI ARJUN ARORA (Uttar Pradesh) :
Compare it with the figure of people killed.
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SHRI DAHYABHAI V. PATEL: Number of
passengers do not make for accidents; it is a
certain amount of negligence that makes fo
accidents. Figures were given in regard to the
number of trains, number of engines, track mile
and number of stations. Madam, there are
several railway lines in this country which have
one train going up and one coming down during
a day or perhaps two. There is hardly the
possibility of an accident happening on suc
lines except in the case of very gross negligence,
I submit it is very unfair to total them up here|
Similar is the case in regard to the nineteen o
twenty thousand unmanned level crossings. The
level crossings through which a large amount of
traffic passes through, can certainly be take
into consideration but where you have level
crossings on railway lines on which only one o
two trains pass during a day, far out in the
countryside, in a branch line or in some
neglected place or neglected area, it is not fair to
include all these, total up all of them and the
point out the huge load that the railways have to
carry. It is quite true that the workload of the
Indian Railways is very high but I would like to
ask a very pertinent question. What was the
workload of the Indian Railways during the wa:
period? During the mwar period they were
working with old equipment; they were working
with old engines; they had not got the facility of
the new engines that you have got, all the
expanded track capacity that you have got and
yet accidents were few, in spite of the sabotage
carried on by people who believed in that
manner of winning free- ; dom. I say, in spite of
that, accidents j were few because the efficienc
of that railway system, that management fro
top to bottom was very high. I say that the
management of the Indian Railways ha:
deteriorated from top to bottom very much afte
that management left, as is the case In the
Government, in other services and everywhere
That is the thing that needs to be remedied. It i
efficiency that is needed. The Railway
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Minister talked of the careful man. Madam,
the careful man needs a careful administration
to support him. However careful a man is,
when he says that a particular engine is
defective, that he is reluctant to drive it, yet he
is told that he must drive it. In such
circumstances, how can you blame him if
accidents occur in such a system? It is
proficiency that has gone down considerably
and when proficiency of the railways has gone
down, naturally efficiency will go down and
the careful man will become a difficult
commodity to find

Madam, there is another point that I should
like to refer to. We have so many Ministers
and Cabinets are expanding even in the States.
How many Ministers get involved in railway
accidents? Madam, I am not at all against
Ministers. God forbid that anything should
happen to them but since the Minister has
given so many figures, will he tell us, out of
the numerous accidents that have taken place,
out of the numerous trains that have got
derailed, in how many cases the Ministers
were involved, in how many train accidents
the Ministers were involved? Well, accidents
do not take place then, because the whole
aystem is efficient or at least tries to be
efficient. There is a certain amount of fear and
they are all screwed up to efficiency and hence
they are careful. Why cannot the railway
administration make carefulness the rule, the
everyday routine because the life of the
ordinary citizen of this country is as valuable
to him and to his family and, may I say, to the
country also as that of the numerous Ministers
that we have in this country and of whom
there does not seem to be any end now?
Madam, a Committee has been appointed, the
Railway Accidents Enquiry Committee. I am
glad we have an efficient person, an eminent
person, a keen student of railway ad-
ministration like Dr. Kunzru to be the
Chairman of that Committee. Unfortunately,
another accident prevented his being a
Member of this House and so we have lost the
benefit of his advice here.
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(Interruption).

Madam, when one of the most serious
accidents took place, the Railway Minister
had to go to Madhya Pradesh to enquire into
another type of accident and so the Deputy
Minister, Mr. Shah Nawaz Khan, went to the
site of the accident. That is exactly what I am
saying that efficiency has gone down
everywhere, and Ministers are saddled with so
many other responsibilities of their party and
organisation. Mr. Lai Bahadur Shas-tri was a
different man when he was the Railway
Minister and he was so conscious that he
resigned when a serious accident took place.
You heard the answer that he gave yesterday
about the work of the Accidents Enquiry
Committee. These Ministers are saddled with
too much responsibility about the party and
the party is suffering from too many accidents
and too many derailments all over that they
have the job of keeping the. party together
and, therefore, the administration of the
country is bsing neglected everywhere. That
is the real trouble.

SHRI BHUPESH GUPTA: Do you want to
say that the sum total of all this is that we are
on the brink of a disaster?

SHRIDAHYABHAI V. PATEL: I do.

THE DEPUTY CHAIRMAN: For once
both of you agree.

SHRI M. RUTHNASWAMY
(Madras): Not a railway disaster, I hope.

SHRT DAHYABHAI V. PATEL: In this
effort to keep the falling house together and
prevent it from falling to pieces, the energy of
the highest and the best people in this country
has to be engaged but here also, the principles
on which that organisation was built or the
high principles with which so many people
came into th« service of this country—so
many people came to Parliament, have also
gone. That is the reason and that is
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the root cause of these accidents and I hope
the Railway Minister will apply his mind a
little more to this serious case than to what is
happening in Madhya Pradesh.

Railway Accidents

SHRI ARJUN ARORA: Madam Deputy
Chairman, the statement laid by the hon.
Minister on the Table of the House related
only to the inter-session period giving one the
impression that the accidents on the railways
take place only when Parliament is not in
session. That impression has been belied by
the railways and an accident has taken place.
The accidents on the railways, some speakers
will like us to believe, take place only because
punishments are not given to the poor
operatives. I would submit that that i3 far
from the truth. The boot is on the other leg.

SHRI DAHYABHAI V. PATEL: On the
Minister's leg or whose leg?

SHRI ARJUN ARORA: It is on the other
leg, not on the operatives, not on the workers.
A number of instances have come to the
notice of this House in which the engine
drivers have pointed out the defects of the
engines and still they have been asked to drive
them. A number of instances have come to
light which show that drivers are asked to
drive engines for 12 hours continuously and
the well-known factor of fatigue of the
operative is entirely ignored by the railway
administration. The Minister has given a long
and impressive list of the achievements of the
railways. The number of wagons has mounted
up; the number of trains has mounted up. |
will submit that that has happened because the
men have co-operated and the railway
administration has failed because the number
of operatives has not proportionately risen.
The workload on the railway employees has
increased enormously. The railways should
immediately apply scientific methods of
measurement of workload and job evaluation
and reassess the strength. On a number of
occasions one has found that the
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[Shri Arjun Arora.] same number of people,
the same strength of men are handling the
much increased job. Unless the railways do
something in the matter, unless the railways
apply the now well accepted methods of work
study and measure the workload of each em-
ployee, accidents will happen. The poor
driver, the poor pointsman; may be negligent
sometimes but it is entirely baseless to say that
he is responsible for the accidents. Accidents
on the railways continue to increase because
the supervision at the higher levels is very lax.
Indeed what one finds is that people high*r up
always look to Delhi. They have lost the
initiative. The people higlier up in the
railways who should be inspecting the work of
their subordinates are rushing to Delhi to
attend one meeting or the other. It is the
mofficer class which is not doing its job. It is
those who sit at the top as officers who are not
doing their job and that is why there is no
promptness in the railways, there is no ear-
nestness among those who are supposed to
supervise the work of the operatives and that
is why in this atmosphere an element of
irresponsibility prevails. That must be done
away with. It is no use our saying that
accidents here are less than those in the U.S.A.
The U.S.A. is a funny mcountry in many ways.
It is a good country in many ways but funny in
many ways. Their national holidays are
marked by the number of people killed in road
accidents. That does not happen in India and
we do not want that to happen in this country.
It is no use our enumerating the list of evils in
America and saying that our eivils are less.
Human life in India is valuable and It should
be considered even more valuable.

SHrI C. D. PANDE (Uttar Pradesh):
mQuestion.

SHRI ARJUN ARORA: I am amazed at
your questioning this. Mention of unmanned
level crossings has repeatedly been made. 1
am glad that
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the Railway Minister has thought of manning
a few hundreds of the 19,000 which are still
unmanned. I wonder if the Railway Minister
is not manning the other level crossings
because he finds paucity of men. There is no
paucity of men in the country. If there is not
full-time work for the people who may be
required to man all the 19,000 unmanned
crossings the Gaon Safohas and Village
Panchayats' co-operation may be enlisted.
Voluntary or part-time paid oeople should be
recruited for manning level crossings at the
crucial hour. I suggest that the Railway
Minister should do something about it because
though the number of trains has increased,
though the number of wagons that the rail-
ways are moving has increased, eyery
accident brings disgrace to the railways. That
is something which I do not want to happen.
Thank you.

Railway Accidents

THE DEPUTY CHAIRMAN: Before I call
upon Mr. Ghordia, there are a number of
Members who would like to speak. If it is the
desire of the House we can extend the time by
half an hour and the Minister could be called
upon at 5-10 to reply. Is it the desire of the
House that we may extend the time?

HoN. MEMBERS: Yes.

st fawamwre ssreet Syfemn:
AFIEAT, AT ST TITEW WAATT AT
ST F AT & qEW 9T wET SH &7 2@
FT & qga 7@ g ey gzt
41§ f5Al ¥ swirgdemd & m
1T /7 & g WEew &1 g 9@ %7
g gar -« e e grer ot aE-
7z %1 wify 91 omieeg £ ox A
¥ AT T F AT T §EqT F7 ol
1 TarT fwgr | 9 g9 F mEegi ¥
STIAT FEMT fF 7 0% greEw F7 8
@ AW 9w ¥ ‘s v frenfe-
fafiat”

T AE w -
Excessive speed and the track being

obstructed by a train having fallen on it due to
strong wind.
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&9 F1 #rar waed oy § B ooy 2+
98 & & ZaT & a9g ¥ 3@ w frd
T3 41 YT A ST T F W q
TS EC AT K HT AL ) 4 aWT AT
woTeE AT’ OAAT ST T AT w7
a1 e a7 ST gar F1 F9g 7 29 Frdr
THET WAT § GATE T AIC WA
Seqd fFar AT

Sagpar  SWARAN SINGH: Train
gl A tree had fallen.

ot faermnre Rt S
i % A ¥ A e oy
zarr w41 oY a7 WY e #5738
oz oA § wefy St UL gy 4t
uEfls FT 6T F—L0 W WE
2 faer 2 T Z0FT ARAT FT AIGL
A1 7 F—ar TST ARES AT E 0 AT
Wt &0 W g W AT 3T A @ 3
1 oY & SHT A% § AT 3 W R
T ¢ 31 wr g faad 13 s
A F E—emy AT 3 9T Ml
it 2, 73 far qme ¢ | feae a9
ot 21 e § e faee grer !
HITH SR WA F TEE 9T TE] HIT
qit T § AR

SARDAR SWARAN SINGH: Which
item is the hon. Member referring to?

SHRI V. M. CHORDIA: First.

SARDAR SWARAN SINGH: Firstis
tree.

it fawempm? sawEnEst Syt
At W 9E w7 qar dro froam A B
qr 39 & 1 Wi @k 34 gwm g
g
SARDAR SWARAN SINGH: I am very

sorry if that is there. Are you referring to
the accident on 27th June *962?

596 RS—7
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Cause and Responsibility: Excessive
speed and the track being obstructed by a
tree . ..

Railway Accidents

SHRI V. M. CHORDIA: It is train here.

SARDAR SWARAN SINGH: I am
sorry. There cannot be train there because
the copy that I: have says clearly 'by a
tree having fallen on it due to strong
wind.'

SARDAR SWARAN SINGH: I have to
apologise if it is typed there 'train;' it
Should read 'tree.’

THE DEPUTY CHAIRMAN: I think
you should be more careful.

=t frrrepaTe s stefear
7% 39 ¥ wrg weAr vver g f¥ g
30 WIF A ¥ A N g a9y
o7 Iay o & farwardr 781
Faw “gra’ #2 & § o9 &1 og
9 T AT PrIAd, w@ud weed W
FEEIT BRI | W AFE w2
TAA AL AH, 72 TG H=g1 A0 T4 |
wrAm 5o oft § g g % @2 o
ugfEn @y Tar a1 W@ g
dx fafet & gwle =wmE az
g 91 @ 8, Az Fer A% I=A g
T AM GE g1 9T @9 g0 §r
fadt @ samr wegr RO

va Taw AL ¥ a7 fAdza & &
g AT =90 At 4 AW § T awa W
A ®T A9R & A qET qEA AH §
S 9T AT oI AR &
Rl (A

wag age A ag § fF o g
H= T W TR F O § 99 Kia
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[ famrergare seveTest SYfEan)
£ & aga o g 19§ g
WAt E | €9 F AR AT & A AN,
itz a1 ara &, fee off greae
# wmr g & o g fvoag wEr w0
T g A T H gy KA A )
T A W aga it aeafyar g @
Z fam 72 feror araT qgq A
g1

gadt & ag & fv o 3w aga
g7 g1 a4 § WT I dfsn e
ar% wdf gl &, s @i g &, Frasr
Ferm 4g g g fv s wifear aw
AT # WA § a1 g Ay @A W
Mg § OFAEE oS o

T W% e UAEe &
femg & it 303 HAAA AEeaE
Bl od § ) F AR HET TTEN FATIE
w & fad wreg 9% o9 3 o w1dt 2
T # | & @ wAT I A% gtad
v § @i 9a% araasal ¥ oA
qe 3 fad s & sy dan e
#% | gEwl Adn qg g1 & fv 3
ERE I Ce i i e i
FGE N W F AR FANE §
3 WA FR A TG § AL FC A
&) swwT adian qg g7 5 § 99rae
# WU HT BT § AT OFErEE g
o F | IW 9FEE K gL FE & fag
ST d WAL ZTER & qWT A §, TAR!
7AW« [F greae ww w1 g
F7d & | oOq ¥ A% Y A7 suy edre
a1 TET F AT @t I A7 ofre Y
agdt AT @ WT we F T e
TwEE T @ g & ) gafed
staeFal gq 47 A g f& wWmR
¥t § AT v am A fen
o wifga Wi ewa § fens e
@r ifed wmfs 3 «wr sam ww oA
FL AF | T A9 A9 WA &
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ITN TAF FHATE W FW F A
7 frar %% | & THET ITART ATA T
Hds F7 wvEa A T AR E |
AR A1 AT AU AE AT A AT
s #) ara wgdr @ & wfEa FE
¥ g7 gEdl @ a1 A9 A6 E |

tora fwmr gra ar frm @A
wi A aferew wff & orer afaw
T DA T AW 9T &IA WRET W
TE g & M ady g farae
o erge afew &1 ww w0 F A
e B ¥ o2 Wi & fF 92 &
FAMTAT F2aAr & T AqrezT
FH A gEEre 74 AR S
qg TR 2 Y § | 27 AT w R
A FEN FEL WAR § IATHA WA ¥
qt 48 W9A d@Eare W g &
g & s @ g W me ¥
7z A %7 20 & fe w7 &4 37 W
TE & a1 SRl WA A’ 2 9T
FAT A AT YA A Fuwr “ae
qred’ & AT | AR § FRAT WE
T T FG A AL TG | AR
51 w1 upfeenfafas amadr w1 i
ow  foemEe wEEr w e
wrezT Ft g fagw s wfgd anfe
g T TG ¥ FTHI F1 FE a7 @0
WL T WL AT W AE T H7eqT
T T2 & a1 wrrwt wow frawi v afe
94 FLAT T afF W a9 F wHi
F AT F WoH G ¥ ATEqT AT qF |
F2O WREET & O §9 2aai ¥ et
FAA F A ¥ I W @ F
oW qreE §1 @ud ¥ foer v
et B8 & war w75 Wl o a1 w8
YN OHT 9FF AT G TAET A
g gmoemg ) FEaw
Wt @ § A 2w F 0 w1
FTH TAHT T G4 ¢ [0HT ASTAT T
grn & fr gew femmr aferr &Y s
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2 forat awg & &9 | 754% g9 FI
|EATEAT g1 AT 3 1 3F AT 9T AT
faame fFar s W wEeEE
™ ogeer § oot Wt frgm # oo,
faaet g 7 Fferer 1 ST iz
5% 414 &1 719 WA & 91 9t fagw #
F TIRETAT WS F A BT B 2 | AT
¥ AT GE FHATH FH F & a4 AaAT
ATGT TE THEAT & (ATHT AATAT T2 F1aT
g e & od faawi & art § faege
sFfrs B 1 5@ I FAROF 9 5w
A7E & faaw o € @1 7 FE9 97 7o
w3 F farr a2 § Wi swE A
fora stmar & fF =W 7 famr o e
%\ fag 7O faae 9 & e e aw
Yaa fawwr oo faawt &1 el wmar
AT S AT AT | Fwra qg wa
A aF YWy AL WA fagwt
SoE TIE H A5 TEA qBA | WA TE-
7 = A F1 8 FF Yoa faai = wsay
e & srenas fwar s =fem w1 e
&1 a3 FeAEat w1 swar Zfw
ot &Y ST Aifed | 2w 9 F e F
FI TG § g9 W A aLE FF 8-
afzai 7% wwiiEE & g Faa )

HY T /A 7 § AFA TR Ag
& g, zafad § ¥g A1 99 3
A § ) S aw Yed ¥ ufefaded
FT WA § I AL 7 qH 77 g
T 2 fF 9% & 7 vwfaa wed-
T FA G TEAT Z1 AT 2 W E3AE
Feelaae  FF UfefaaEr ave o @
qFdr 2 WT dAEE A vy aE 8§,
FAY TCE § TA AWT FAIL AT GOA AT
ag 7 &, 0% 9 &Y ;W9 FH AT 73
T # AfE SR WA F19 99 Y
TET 43T & | ST FT SHART T AAF
& ar 2 fF gw 3t 9wy weEY ate
g FL IR £ WY W oI 9
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AT 7 AT WIT 9 W1 %8 d FIH
Y ¢ 7R | TAFT T A F FATEA
I FH FLAT aga WEAEF § | 7 faa-
z9 & fF amem @ gt ot @ 1w
AT AT AT |

L AT AT A FEAl € A2 98w
4 A & 72 uF w9 & foy fair A
faet o= F1 Fedare g 9ifegg
T ANg 3@ § 47 Wi 2 fF g faedr
F1 & ot faft wvasdt &t freiam @@
#91q & W w3 FrE geAT &1 AAE
q1 zagr fodmr oF wedHr g
oEH F SWT S AT E 1 eud
Tt & 3T & 77 foeard ) a|
4 AT AR | WL AT F1 ZA K
FH AT § 41 98 IA FH F (A7 foreq-
A AT e wifgd 1w 9T S
FIH TLHT FAT & A1 IAAT foeaardr
fareit AT & Fe AE T T wiEd )
AT devolution of authority FY
aEsEwar § A TA¥ 6T wWa
TOATAY FT WA W1 AA I I
=rfed |

¥ A9 & A7 AF a2 o faaa
F4a1 2 Ywd 7 fomg ot Faa arm
g & 3 wirena of &t soet s
9% T@A | O § fs 97 w1 =m
ATl TFAT § a1 TT FAET A ;|
™M\ q W % § Afw I ST
marsW faear @ #wiv 39 e oW
qfr 78 g 27 &1 32 ¥ 7 fas 4%
Forew Fwq & afw 9 wodAT aa-
e # sgEr 9 faw s zafag
w faaea 2 fr o7 aq quEl 7 51
T qAATHG WALT S 2 oW E#
#1 org ‘%' wem w wfaey § A
FET FOUT | WL FZ A ATT FT AT
TEY AT At wfaer § g e wY
f&q1 oY gfu® 32 ST o
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SHRI SITARAM  JAIPURIA  (Uttar Another thing is the question of
Pradesh): Madam Deputy Chairman, I thank | tracks. It has been recognised and ac
you very much for giving me an opportunity | cepted by all that the traffic has in
to say a few words on this important subject. | creased —enormously. It is, therefore,
A very old saying is that accidents never | necessary that we must maintain our
happen, they are caused, and I am sure all of | tracks, and have double uack wher
us present here do agree ai’“d realise the truth | ever necessary. While I do not dis
and importance of that saying. There does not | Pute hi any way the necessity for

appear to be two opinions on that. No one is
happy with the accidents and everyone is try-
ing and should try to see how accidents can be
avoided. If you go through the reasons why
accidents are caused, the statement that is laid
before the House proves it amply clear that the
human factor has played the most important
part in it. Next to that is the factor of materials
and equipment. Coming to the human factor, 1
would say that lack of responsibility appears
to be one of the main reasons for it. Why lack
of responsibility has developed more is a
matter ~ which  needs  heart-searching,
particularly on the part of those in the
administration. Th, Code of Discipline, which
is applicable to a number of industries, if [ am
right, has not yet been accepted by the railway
administration. If the Code of Discipline h
accepted, it might be a step forward in making
people more discipline minded.

Another reason that I have been told by
quite a few persons is that while disciplinary
action is taken against those who are in
default, there is a certain amount of
favouritism and also vindictiveness against a
few others. There are only two ways by which
we can put a man on the right line. Either
reward him for his good acts or punish him if
he has done wrong. If there is a feeling in the
mind of anyone that a certain amount of
vindictiveness will be shown against Mr. A for
his action and a certain amount of favouritism
wil be shown to Mr. B for the same action, I
am afraid it wil] be very difficult for the
administration, in spite of their best intentions,
in spite of their best efforts, to maintain
discipline in the rank and file.

spending money on
ger amenities, [ feel,
stations at places by spending five
million rupees on an individual station
can be delayed for the time being,
where the question of life of men is
involved, where the question of in
creasing  traffic in the  developing
economy of our country is most essen
tial, not only the track should be
maintained and doubled, but the
money for the time being should be spent only
on such activities, rather than on creation of
certain show pieces and making certain things
which will only add to the amenities which, to
my mind, can certainly wait for some time
more to come.

additional passen
constructing new

A little while ago quite a number of my
predecessors have mentioned about the speed.
If I am correct, the speed of the trains has been
brought down as compared to what they were
several years ago. While on the one side in
other countries we find that the speed on
railways has gone up—particularly in Japan |
am told that nearly hundred miles an 1 our
speed is in vogue—on the other side we have
brought down our speed. Why we have to
bring down our speed is certainly a matter for
investigation. There again; it appears that lock
of proper maintenance is one of the main
reasons why we cannot speed up our trains.
We have to suffer not only by keeping the
running wagon hours at a lower rate, but also
the traffic carried is less. It was suggested in
the last report on the accidents en Indian
Government Railways that special lessons on
avoidance of accidents should be given to the
trainees in the Railway Training Schools. I am
sure that the Railway Ministry has introduced
that subject but to our extreme regret and
surprise we find that in spite of all that
accidents have been on the increase. This
certainly is a matter
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which should be looked into and dealt
with by the administration strongly,
forcefully and with determination.

One thing more I would like to say and
it is about the compensation that is being
paid to those who suffer to the railway
accidents. Undoubtedly, the members of
the staff and the workmen on the railways
do get a certain amount of compensation.
The passengers' claims ar, also considered
by a magistrate appointed for the purpose.
I would most humbly suggest that the
railways should find out if there could be
a system under which all concerned
definitely get an insurance claim and are
not left to the mercy of any individual.
My submission for the consideration of
the Railway Minister would be that just as
we have an air insurance scheme at the
different airports at a very nominal charge
for a certain destination, if the same
facility is granted to those w”o are
travelling by train, it may go a long way
in creating some confidence. There was
the accident which occurred to the Punjab
Mail some time ago. I had occasion to
travel fortunately or unfortunately the
next day of that accident and believe me,
the train was almost empty, and when I
enquired of a number of railway officials,
they all said that the accident that happen-
ed the previous day had an effect on the
mind of the travelling public. It is quite
natural, it is bound to happen. Confidence
will be created if concrete steps are taken,
if positive action is taken against those
who are not competent, and if rewards are
given to those who do a good job and thus
bring about efficiency in the railway
administration. Thank you.

SHRI M. GOVINDA REDDY: Madam,
if we compare the accidents that have
taken place in recent months with
accidents in the decade;, of the pre-
independence era or even with those of
the decade of the post-independence era,
we must admit that there are far more
now than there ever were and that there
must be some reason for these accidents
taking place. One reason is that our track
is over-
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aged, and within our resources we have
not been able to renew the track to the
extent desirable. Also we have been
compelled by the pressure of demand of
service to use increasingly overaged
engines and overaged roiling stock. So
that also may, in a way, be responsible.
But we are very happy to find that the
railways are making every attempt to
effect renewals of track and also to
replace overaged rolling stock. For this
purpose I am very happy to mention that
the Planning Commission have seen the
point and have given an additional
allotment to the railways over and above
the allotment they made in the Third
Plan. They say that there is a silver lining
in the stormy cloud, and it is perhaps as a
result of the accidents the Planning
Commission has been persuaded to give
more allotment.

Madam, the hon. Minister has been
pleased to explain what steps they are
taking in ,the matter of improving the
machinery, the] track, in interlocking
system, and so on. I am not going into
that. ' There is one reason which should
not w> (overlooked, and that is sabotage.
Although th, figure given here about
sabotage shows a decrease in 1960-61 as
compared to 1958-59, still it should not
be overlooked. I think the railways should
have an intelligence system. I do not
know if they have an intelligence service.
If they do not have, they (should have
one. If they have one, they should
improve it. They should have an
intelligence service to find out if there is
any possibility of an organised sabotage
going on.

The other reason' is the human element.
The Minister has placed his finger on the
exact point. In spite of the perfect
equipment that we have, perfect
conditions that W, have, if the people who
operate have not got a spirit of service,
have not got zeal, have not got a sense of
duty, have not got devotion, then the
perfect instrument, the perfect equipment
and the perfect conditions do not at all
work. So, it iy Hecessary to improve the
ser-
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[Shri M. Govinda Reddy.] vices. In
this connection, the Minister has
mentioned several steps taken by way of
training facilities and refresher courses. 1
only wish that these  are not ther, only in
name but that they are made more effective
use of. One point which I would like to
stress is that there must be proper contact
between the higher officials and the men
under them. Of course this point has been
referred to. The divisional super-
intendents, the general managers and even
the Members of the Railway Board
must have more touring work, must have
more inspection work, must have more
contact with the men than they have now.
I do not go to the extent that one
Member went here to say that they do not
do their = work properly. In fact, they
have a  high sense of duty, and we must
say that our officers have been doing
excellently well. But it is one thing
doing office work and it is quite a different
thing to have personal\contacts. Their
going round served two purposes. One is to
make the  people on the line alert.
When they expect a superior officer
coming, they ° will always be alert and
they will not be slack. The other is, when
they tour  more and more, they establish
personal contacts. It is these personal
contacts that make the men give their
best, that make the men love their labour.
Therefore, it is very necessary
because, wherever there is an efficient and
good officer who establishes intimate
contact with the men, there has always
been very good service given.

The other point is that the conditions of
work of the p»or station masters must be
improved. I do not know if they have
sufficient powers. As hon. Members
know, excepting in cities, the station
masters live far away from the habitation
of villages and towna. They have to
depend on the mercy of the linesmen,
pointsmen and cabinmen sometimes. I
mentioned an instance in my Budget
speech of how a station master asked the
pointsman to go to the point and he
refused to go. I myself wag a witness to it,
and I mentioned that, and I have no time
to go into
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that now. The powers of these poor
station masters on whom responsibility
rests as far as the station limits are
concerned must be increased. I do not
know the exact position. It has to be
looked into. The powers of the station
masters in enforcing discipline on the men
under them must be looked into and
revised. If they do not have sufficient
powers, they must be given sufficient
powers, and the superior officers, the
divisional superintendent, etc., must
support the station master when there are
complaints about the slackness of the
men.

Railway Accidents

Then within the short time at my
disposal I want to lay stress on one point.
They have got various methods of
educating the services. It is all very good.
One method of educating the services is
by way of pictures. I do not know if any
of the Members of the Railway Board or
even the Minister has seen pictures
produced by socialist countries. 1 have
seen them, Madam, and I hope you have
also seen. They are pictures well designed
to inspire a spirit of service, devotion,
love of the country, respect to national
property, etc. They inspire people with
such zeal that one who sees those pictures
will never fail in his duty. He will be
prepared to give a larger measure of work
than is expected of him.

SHRI DAHYABHAI V. PATEL: Is it
only the picture or the fear of Siberia?

SHRI M. GOVINDA REDDY: That
is why in the Communist countries al
though the hours of work are more
than seven hours—they work nine
hours willingly, and of course there is
that element of compulsion also—it is
more the willingness that is responsi
ble for showing more production, for
achieving more progress. When we
have so many gangster films from
America, so many useless films coming
here, to disturb our discipline and
ethical standards and all that, 1 do
not know why we should not make an
arrangement to have those pictures,
desirable pictures if they are. If
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there is anything that is not desirable, let
us not have them, or let us see those
pictures, let us examine them.

Motion regarding

5 P.M.
SHRI ARJUN ARORA: Letus. ..

SHRI M. GOVINDA REDDY; Let us
produce those pictures in our country. |
think the Railway Ministry as well as the
Government of India in general can make
use of this method of carrying on visual
propaganda to improve ediscipline among
the services in the railways.

The analysis given in the Review of
Accidents bring out very clearly that the
points I am stressing on are very
important not only from the point of view
of preventing accidents but also from the
point of view of increasing efficiency. On
page 9, they have analysed the causes of
the accidents. They have given a table.
They say—

"The foregoing analysis more or less
reiterates the conclusions arrived at by
similar studies in the past. Of the total
number of 1,545 collisions and
derailments, 1,035 or about 67 per cent,
were caused by the failure of the Railway
staff, the percentage of collisions attribut-
ed to failure of human element being as
high as 99-2. The other most pronounced
factor in the causes of derailments is the
failure of mechanical equipment, being
responsible for 13 per cent, of the total
number of derailments during 1960-61.
Of the 1,415 train derailments during
1960-61, those caused by the failure of
permanent way, etc. were only 75 or
about 5.3 per cent."

So, it is not so much as the overaged
stock or the overworn track that is
responsible, but the human element. And
if we go on to page 11 where they
analyse serious accidents, we see this
thing at the bottom of that page—

"The proportion of serious accidents
attributed to failure of railway staff in
1960-61 was 60 per cent, as against 50
per cent, in 1956-60,
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but there is a marked improvement in
the percentage of accidents caused by
sabotage . . ".

This is what they say.

I have referred to these things to show
that the Minister is well aware that the
main cause of accidents is not the
inefficient operation or whatever it is, but
due to the human element. And in order to
improve this human element, several
steps have to be taken in addition to what
he has proposed to do. And the one
important step on which I lay stress is
producing literature, producing pictures,
and even holding discourse classes. In
fact, I may mention another thing which
exists in the Communist countries, and
that is, there is discussion among a group
of officials serving in a depait-ment. They
discuss as to how to improve the working
in that particular section. That is a very
healthy thing. They discuss things and if
there are any defects in their section, they
report them to the director or to the higher
authority. It is a very healthy
arrangement. I do not know if our
railways have that system. It is very good
to have such a system. For instance, in a
zone the men may come together and
discuss the defects or they may invite
suggestions. Or in a particular section, the
men concerned can come together,
collaborate, put their heads together and
find out what is wrong.

Since I am pressed for time, I do not
wish to take more time but there is
nothing alarming in this because
ordinarily our men, whether it a's trie
lineman or the driver or the station master
or an officer, are intelligent, more
intelligent than the average men in
European countries. Therefore, we have
no need to fear. There may be some of
these things which should be attended to.
I hope that in time to come, our railways
will remedy this evil of frequent
accidents.

ot Siteraw quEt @ AT faer
i wErEan, Wit g § ST 79
g W afaifas Ywq gaeam gE
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[=f sz areft]
g 397 gAR AW § W oW "@Ew q oft
aga fa=m & | w=T tord e gl
gl afdram wed §, wegraw & T
TRiEe, CRiree &Y §, geren, e Ay
f & W A7 plew 77 0 TR
g wfaemEmi 4@ FT awar ®w
#1% 78 W0 T Far ¥ § FF g
TdY ERiT Afe geaT vF FEr £ Wi
T T ¥ fod gAR qF Ay 3
WOF FATT & R FN BT A
g foat a9 & & W|F A gHenw
EAC IS s i -
FT0 £ | UF at ag & 91 guk Wa &
FHATO &, IR FWART g, TEET
g9z FAT IAHT FEHAAT &7 8, §HL
7g fe o wmfte &, dwfrow g, sa%r
FAITY T § AR fmT 92 v dE-
Zrer g & 1 Wy weg # ot
A M H AgT T Aew g
m’zﬁ'rmwf‘rug’t%mm
¢ & = = dFEm g fomd am-
qME F ATEE F——HEIF T W
T ARt & a1 o gar A, A
FN, A A AGI ST g afev IEH
arq qrd Feald &1 AT A5 JFEHT

6T 2 1 FER arE A SrETaTE aEer
T 7 ff o= oz oWy & asrd
aTq 9 7 W O F 1 "Ew g

f7 a7 = w’rﬁqmnvrar "ﬁrim
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¥ anft 7 foar o 3w WY 3T A o
&, §fFT o 1 FaRs °R 1w §
W g8 TF @ IR § 0
firer srafes W € 3 ¥ & 9
Fe AT qfeww § Afe T o §—
farmar oW FJwer W @
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& TR A T FHEr § AR
afz gaFar g, FEEAET & FH FH
# qrEAT g T @ g AT T
F . o fF gurd weelT @E A
Farar fF At AEdeTw g Wifgd
WX A4 TF I AT F7 ATAAT AQ
qAAY A TEF 9§ my A
T FAATTAVET  FT AT TG
A qF aF FF TG0 &1 AT | g
it ¥od gfaat ® mw weq § A
BATR WA WIS qEd AT v o
ar aew gwr f& oaro w0 YeR
ifefages #1 2 AR 91 |9 F FH5-
A § IAET FIE FHL A & o
A F §U WE A A g IR qH
gfaa @ SR & fFoag wam g
Fgr n f& ot FAI § St aga
Fw ferar @ afed & w1 ®3, a1 .
T WAWA 4Z ¢ (6 F a9 A
T 9 F% qoq &, AT FLATY & ¢
f waFr Fq 7g) a1, T 41 AN
T T, T AR FT 91, 3% @& |
formaT F97 &1 Faal FgAr Jfed |
ST T4 & TAANET § FAATTIAT
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Samr AKBAR ALI KHAN: He will
also get a chance to become a Minister,

Suri SHEELL BHADRA YAJEE:
He will never get a chance,

it fawore wrR seATerrery < fea
T 73 AMGH A & SRR S9 Q
g7

Surt SHEEL BHADRA YAJEE:

He belongs to Jana Sangh, and Jana
Sangh will never come into power,
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SARDAR  SWARAN SINGH: Madam
Deputy Chairman, I have derived great benefit
from the speeches which the hon. Members
have made with regard to this important
question of railway accidents. This matter has
been one of very great concern not only to the
railway administration, the zonal
administration and the Railway Board, but to
me and to my colleagues also.

It is quite one thing to mention a variety of
reasons and details when things go wrong; it is
not unnatural that we should start having a
searching look at our shortcomings and should
list the various defects. It is important and it
will be my endeavour to derive the maximum
of benefit and to take the maximum of
advantage from the great deal of thought that
has been bestowed upon this subject by the
hon. Members.

I think that, on the whole, the Members
who have participated in the debate have tried
to give a number of suggestions. May be that
in the
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case of some hon. Members they felt angry at
the shortfalls, but I was greatly impressed by
the mention of some constructive suggestion
or other by almost all Members. I feel consi-
derably strengthened by the thought that in a
matter like this party considerations or party
affiliations do not dominate our discussions
and we try to find remedies with regard to
matters with which all of us are concerned.

I would like to assure my esteemed friend
opposite, Mr. Dahyabhai Patel, that the life of
each citizen in our country is as important as,
if not more important than, that of some of us
who happen to be carrying responsibility either
at the Centre or in the States. It may be a
matter of coincidence, but if it is by exercise of
greater vigilance and by taking more
precautions that accidents have not taken place
when important persons travel, I am one with
him, and I would like to impress upon the
railway administration that they should take
the same measure of care and they should
exercise the same quantum of vigilance which
they exercise when I or my colleagues or my
friends opposite are travelling in the trains.

SHRI BHUPESH GUPTA: Why opposition?

SARDAR SWARAN SINGH: It is because
you are dear to us; we want you to exist; we
want to protect you against yourself
sometimes.

SHrRI BHUPESH GUPTA: You are seeing
that care is taken of you.

SARDAR SWARAN SINGH: Therefore it is
a matter of great concern and it will be our
constant endeavour to exercise the maximum
of vigilance.

Without introducing an element of
argument or debate as to whether there is
defect in the track in the form of old rails or
the like and what the relevance of these
factors is in the occurring of accidents, I
would like to say something about one or
two
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aspects that have been touched upon. I
agree with hon. Members—I think they
were Mr. Kumaran and Mr. Mani—when
they said that we have inherited from the
British regime a system of railways which
had been greatly overworked and where
replacements and renewals had not kept
pace with the increasing strain to which
the railway system was put. It is not for
me to go into the history thereof, but the
fact remains that we had the World War,
when not only was too much strain put
upon our railway system but some tracks
were actually dismantled and taken to
other theatres of war, and new railway
lines were constructed. But it does pain
me when some of the hon. Members talk
of thalj period and cite it as an example of
efficiency and the like. May be that the
main stress at that time being
authoritarian, there might be some
semblance or show of discipline and show
of exercise of authority, but I think even
in the present time we can exercise the
same authority and can enforce discipline
without adopting a stern tone or without
appearing to be wielding the big stick. It
is true that where somebody goes wrong,
punitive action has to be taken, and it
should be taken, and I am grateful to the
hon. Members who have pointed out that
in certain cases the action taken does not
appear to be commensurate with the
gravity of the delinquency which was
involved. These points will be taken note
of, and they will serve as some guide to
those on whom the responsibility of
taking decisions with regard to the
quantum of punishment rests. But in an
overall manner let us not take this view
that it is only by exercising our authority
in an ostentatious and authoritarian
manner that we can enforce discipline. I
think, if the workers and employees at the
various levels are approached in a spirit of
asking for their co-operation, the response
is quite encouraging. Madam Deputy
Chairman, I might recall that I made it a
point to attend two annual meetings of the
two Federations of
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employees who are working in a highly
organised manner in the railway system,
and I put to them my viewpoint and I also
heard their viewpoint. I would like to
assure the House that in both the
Federations' meetings, which were held at
Jaipur and Udaipur within an interval of
about four or five weeks, there was a
great feeling amongst the workers about
the occurrence of accidents and both the
Federations assured me that with regard
to all the steps that might be taken for
prevention of accidents they would
extend the fullest cooperation. Not only
that, I invited both the Federations to give
thought to this problem of accidents and
to give suggestions so that these may be
prevented or the recurrence of them may
be stopped or they should be greatly
minimised, and I am happy to report to
the House that this received a good
response.

Railway Accidents

Apart from resolutions and speeches, I
could notice that all those persons who
participated in the Federation conferences
were greatly influenced and were
powerfully affected, and when this
subject was touched upon, I could see
from their eyes, from the throbs of their
voices and the way they were reacting
that they were feeling very much in
regard to this matter and I count a great
deal upon this response. The core of their
heart appeared to have been touched.
Even thereafter, they have met me in
small groups and have assured me that
they will themselves constitute special
committees in the various unions to go
into this aspect and will constantly
remain in touch with me and will be
giving their suggestions.

A large number of suggestions have
been made by the hon. Members. Many
of them are such as of a technical mture. I
think the best way to utilise these
suggestions, apart from the advantage
that the administration will have of
studying them and take-ing advantage
thereof, would be to pass on all this
discussion to the Accidents Enquiry
Committee so that with the technical
knowledge, with the
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[Sardar Swaran Singh.] other facilities that
they have and with the background of other
material that they have collected—and the res-
ponse to the Questionnaire also has been fairly
good—the Accidents Enquiry Committee, |
am sure, will also be benefited by the
discussion here and in the other House. I will
arrange to transmit copies of the speeches that
have been made here so that they might be
examined with the care that they deserve and
we might, therefore, be able to derive great
benefit from these discussions.

On two matters, namely overaged engines
and track renewals, I would like to add only
this much that a huge backlog had
accumulated as a result of the World War and
its aftermath, pre-independence period, when
naturally the foreign administration was not
very much interested in the developmental
aspect of the country and they were running
the country more or less as a police State—all
these factors accumulated—they left a legacy
to us where the railway system on the whole
was not in good shape. Over and above that,
came the partition where the system got
truncated. We had some very vital links to
establish. For instance, a number of bridges,
the Assam Rail Link and a number of other
works had to be undertaken as a matter of
high priority. Still on the maintenance side,
this renewal of track and replacement of
overaged engines, locomotives, coaches,
wagons, all this has been tackled in a very
systematic and sustained manner. It is true
that we have not replaced all overaged
engines, locomotives or the other rolling
stock, but there has been a phased programme
both in this respect as well as in toning up our
track.

We had, as the House might recall, a
definite programme in the course of the
Second Five Year Plan for renewal of tracks.
We were faced with difficulties with regard to
availability of steel rails and the like; they had
to be imported. Now we are manufacturing
more of the rails. Even now
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we have, for our pressing requirements, to
import certain quantities. Therefore, we had a
definite programme of replacement of rolling
stock and renewal of tracks. These
programmes were, by and large, carried out in
the course of the Second Five Year Plan. I
think the shortfall was only of a very small
percentage. We have not only to clear the
backlog, we have not only to get over the
legacy which had been left to us by the
British, but as time goes on there are fresh
additions to the debit side. And, therefore, our
pace has been quicker. Even during the
present year we have a definite programme of
track renewal of about 1,800 miles
approximately—I am giving this figure from
memory—and there is a provision of a little
over Rs. 40 crores for track renewal alone.

Our  manufacturing  programme  of
locomotives, wagons, coaches is going ahead
at a very satisfactory speed. We have
undertaken projects for manufacturing our
own electric locomotives and diesel
locomotives. These are the basic matters that
are being attended to because we could not
clear the backlog of worn-out tracks or
overaged engines and rolling stock by imports
alone. Some friendly countries have helped us.
The World Bank also has helped us.

SHRI S. C. DEB (Assam): With regard to the
renewal of railway track, may I know, Madam
from the hon. Minister whether the question of
replacing wooden sleepers by concrete
sleepers has been considered?

SARDAR SWARAN SINGH: It has been
considered and very concrete steps have been
taken, namely, a project report for producing
concrete sleepers on mass production scale is
being prepared. An Officer on Special Duty
has been entrusted with this responsibility and
we have given him other technical staff. We
attach great importance to this programme
because we know that the forest wealth of our
country is progressively becoming poorer
and poorer. We were also
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importing sleepers from foreign countries.
Now, we have taken a decision that no
wooden sleepers should be imported and we
should try to manufacture our own sleepers.

In that connection, we have tried a number
of alternatives like cast-iron sleepers, pressed
steel sleepers, concrete blocks, tie bar etc. The
latest to be manufactured by our technical
people will be the cement concrete reinforced
sleepers. This has been tried in a number of
other countries. We are also going ahead with
the preparation of a project report, as I stated.

Madam, I was submitting, when the hon.
Member intervened, that we have succeeded
in creating in the country adequate capacity
for our rolling stock excepting electric loco-
motives which, at the moment, are being, by
and large, assembled. A small percentage is
being manufactured by us.

With regard to diesel locomotives, the
project is going ahead and it is our intention to
manufacture all the equipment in the country.
So, we have this co-ordinated picture—our
steel plants producing rails, plates and other
essential material, even the wheel and axle
plant at Durgapur and by Tatas. They are
producing these necessary components of the
equipment. Rolling stock in the form of
wagons, coaches and locomotives, all these
are being prepared in the country. The House
will readily agree that the entire approach is in
the larger interests of the country. Consistent
with our economic conditions, even from the
point of our national self-respect, it is a matter
of high importance. While at this, 1 would
like to record my appreciation of the welcome
help that we have received during xhis
transitional stage from other friendly countries
including the U.S.A., Canada, the U.K., West
Germany and the World Bank, who have
helped the railways in a very generous
manner
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and have helped us to undertake essential
programmes of renewal and of new
construction programmes but now I think we
are progressively required to look for our
requirements to a large extent, to our own
internal sources. For some of the highly
mechanised types of equipment particularly in
signalling, electronics and the like which are
the latest in this category, we will continue to
be dependent upon foreign help but by and
large the bulk of our requirements will
progressively be met from our own resources.

So far as the question of maintenance is
concerned, hon. Members have expressed
concern and they have said that we are
perhaps not giving enough attention to
maintenance. I would like to share my own
personal views in this respect with the House
that I attach the highest importance to
maintenance, not only to see that the rolling
stock, tracks, etc. are in good trim and are in
good shape, but I feel, that in a poor country
like ours, maintenance is a matter of high
importance both to keep up standards of
efficiency which by itself is important and
more so because our resources must give the
maximum result to us and it is quite axiomatic
that maintenance is one important factor
which enables any country to get the
maximum out of her resources. I agree with
Mr. Jaipuria when he said that we should
attach greater importance to this as compared
to show-pieces, although 1 have a little
grievance because he belongs to Kanpur
where they have got a very huge railway
station and now he grudges a little
improvement to other small stations and tries
to explain it away by saying that those are
minor things after having got himself one of
the most magnificent railway stations in the
whole country. Now, that the improvement is
percolating down to the small stations, he
should not grudge it, because we have to keep
a judicial balance between these essential
things, and we have also to look to the
amenities and we should always remember
that a



2693

[Sardar Swaran Singh.] large number
of our railway stations are for the nixal
people. The people get into the trains and
get out at the smaller stations where the
amenities are not as much as I wish they
were. Therefore, we should not grudge
that, but I agree that we should continue
to attach the highest importance to this
question of maintenance, whether it is
maintenance of track or of loco shed or of
anything else. I would like to assure the
House that I have constantly been
impressing  upon  the  authorities
concerned the great importance that they
should always attach to maintenance
although I would like to say that it is
perhaps not quite fair when it is said that
engine drivers or others are compelled to
take out locomotives which are not in
good shape. All these locomotives before
they leave the loco shed, are properly
tested by the foremen and others and it
would not be quite correct to say that this
aspect is ignored. In fact the railway
organisation can claim to have a highly
organised and well-set system of
maintenance where the drill is completely
laid down and various steps are indicated
that when a locomotive comes, these are
the points of details which have to be
attended to; it is a sort of a religious ritual
which is gone through before a
locomotive leaves a loco shed. There are
various rules saying that after so many
miles, this much checking has to be done
and this much replacement has to be done
or what are called periodical overhaul or
general overhaul and overall checking has
to be done. So this is a matter which has
always received very great attention and I
would like to assure the House that this
will continue to receive all possible
attention.

Motion regarding

Mention has been made that the staff
appears to be overworked. So far as the
operational side is concerned, we have
got three important links or categories, I
may say. One is the maintenance staff
about whom I have

[ RAJYA SABHA ]

Railway Accidents 2694

already mentioned that if work requires
that more people should be recruited, they
should be recruited. But the quality of
work is more important and great attention
is paid to it from time to time. Then, on
the operational side, we have the people
who are actually on the trains, and we
have got the station staff in the cabins,
pointsmen, cabinmen and we have got the
engine drivers and others, that is, on the
track and those who-are moving with the
trains. So far as those cabinmen,
pointsmen. A.S.Ms, and the like are
concerned, I would like to say that they do
not have to work overtime at all normally,
because they have got fixed duty hours.
Their duty changes after a fixed number of
hours and those duty hours have been
worked out after a good deal of thought
had been bestowed on the amount of strain
to which they are put; this matter has been
the subject-matter of even adjudication,
and we are adhering to the hours of duty
which were evolved as a result of the
various processes of discussion or talks
with the unions and even as a result of
judicial pronouncements. Then we are left
only with one category, that is, those who
go with the trains. The House will readily
appreciate that much as we desire that they
should also strictly follow the hours of
duty, the very nature of the work is such
that there may be occasions when they
have to work overtime. Even with regard
to that, a definite standard has been laid
down that, when they have to put in
overwork, not only that they have to be
paid extra but also steps are being taken
that every endeavour should be taken to
replace them so that as far as possible they
are not made to work beyond the hours
permitted under the various adjudications
and the like.

Again as it is said in a general way, if
you glance through some of theae
accidents where, for instance, the so-
called human failure is concerned, in one
of these accidents, for instance, a trolley
was left on the track itself— that enquiry
is still being held— when the signal was
lowered. Ineed
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hardly say that trolleys operate even
against signals. No amount of work or
any effort could be an excuse in a matter
like this. So it will not be a correct thing
to say that people are unnecessarily
having fatigue and the like. All these
matters are always being considered and
they will continue to be considered. I
would like to say categorically that
fatigue, at any rate, will not be permitted
to be a cause of accidents or cause of
laxity in the performance of their duties. I
have already issued instructions that we
should try to analyse some of these
accidents so that I might be able to
present some authentic figures to the
Houses of Parliament which might bring
out whether there is any relationship
between the fatigue element and the
happening of these unfortunate accidents.
It may be that we are trying to find some
reason or some cause which may not be
borne out until we fully scrutinise the
accidents. We will certainly go into that.
Apart from that, this general principle
that persons, particularly those who are
entrusted with vital duties, should not be
fatigued and should not be made to work
beyond a certain time so that they may
not feel dizzy or may not feel sufficiently
enthusiastic, is one  which s
unexceptionable.
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SHRIM. RUTHNASWAMY: May I ask
the hon. Minister whether any scientific
study has been made of fatigue among
the workmen on the railways?

SARDAR SWARAN SINGH: Well, 1
have not been long enough here to say
whether any scientific study as such has
been made or not on the railways. But
this is one of the important matters of
personnel management. Scientific study,
for instance, would be something which
is evolved as a result of discussions,
because the greatest effect is on the
sworkers themselves. If, for instance, they
make out their case and place it before an
impartial tribunal and that impartial
tribunal decides on it, then that is some
basis or some yardstick
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upon which we could go. It is true that
these matters were gone into in

considerable detail in what is known as
the Rajadhyaksha Award. They on that
committee went into all these aspects and
they also went into a mass of evidence
that was produced before them. And then
they laid down certain norms for different
types of work that are involved.

Something has been said, Madam,
about the level crossings. This is a matter
which has been considered from time to
time. The basis for providing manned
level crossings is something like this.
When there is an existing highway or an
important road, and a new railway line is
constructed, then they provide a level
crossing there. It is true that the
geography of our country is changing and
we are developing. New roads are coming
and traffic is developing on our roads.
The intensity of the traffic on the railway
lines is also increasing and therefore, the
pattern is changing. We are trying to keep
pace with this and we continue to
examine the various level crossings with
a view to seeing whether any
reclassification is required. Wherever it is
felt that either on account of the intensity
of the railway traffic having increased or
on account of new roads having been
constructed or due to other reasons the
road traffic has increased, we take steps
to provide regular gates and we try to
man those gates. It is a matter of financial
adjustment between the States and the
Centre with regard to financing works
necessitated by such new developments.
The States are also expected to contribute
something and there is a code which has
been, more or less* laid down and that
has been acted upon in some cases. We
have recently held again a check on the
various level crossings that are still
unmanned and we feel that another about
1,100 or 1,200 unmanned level crossings
are such that they should be manned. We
are initiating action in conjunction with
the State Governments with whom we
hope to arrive at a suitable
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[Sardar Swaran Singh.]

financial arrangement to provide these
level crossings with manned gates on a
phased programme. It will be appreciated
that all this cannot be accomplished within
a short time, say in a year or so. It is our
hope that we will try to progressively
provide these. In the meantime the other
authorities—the State Governments, and
the Transport Ministry will also take steps
to see that the road signs are more
prominent and other steps like creating
artificial bumps and so on, on the roads so
that the road traffic may be compelled to
slow down, are also taken. These have
been suggested and I hope some of these
points will be picked up by all the road
authorities.

I am sorry, Madam, we are already
sitting late and it is not my intention to go
into details and into the various points
that have been mentioned. As I have said,
apart from being for our own benefit,
these will be examined
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by the Accidents Enquiry Committee
presided over by Shri Hridaynath
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, and we are looking forward to
their recommendations and also to the
various points or suggestions that might
be made as a result of the various other
enquiries from time to time.

I would like to assure the House that it
will be our constant endeavour to make
rail travel not only more comfortable but
also increasingly safe. Thank you,
Madam.

THE DEPUTY CHAIRMAN: The
House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
forty-five minutes past five of
the clock till eleven of the clock
on Wednesday, the 22nd August
1962.
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